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LOK SABHA

Friday, November 26, 1985/ Agrahayana
5, 1887 (Saka)

—

The Lok Sabha met at Eleven of the
Clock.

[MRr. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Manufacture of T.V. Sets

+

*476. Shri Vishwa Nath Pandey:
Shri P. C. Borooah:
Shri Kishen Pattnayak:
Shri Bagri:
Shri Madhu Limaye:
Shri U. M. Trivedl:
Shri M. R. Krishna:
Shri Jashvant Mehta:
Shri Himatsingka;
Shri Rameshwar Tantla:
Shri R. Barua:
Shri B. 6. Pandey:
Shri Rajeshwar Patel:
Bbri D. C. Sharma:
Shri Mohammed Koya:
Shri Onkar Lal Berwa:
Shri Ram Harkh Yadav:
Dr. P. Srinlvasan:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starred Question
No. 414 on the 3rd September, 1885
and state:

(a) whether Government have
received the recommendations of the
technical officers on the proposals
received for the manufacture of T.V.
sets:

(b) it so, the nature of thelr re-
commendations;

(c) whether Government have
finalised all the proposals; snd
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(d) if so, the result thereof?

The Minister of Heavy Engineering
and Industry in the Ministry of Indns-
try and Supply (Shri T. N. Singh):
(a) Yes, Sir.

(b) They are of the view that T.V.
recelving sets could be manufactured
here utilising the know-how provided
by Central Electronic and Engineer-
ing Research Institute, Pilanl.

(¢) and (d). These recommenda-
tions are under consideration of Gov-
ernment,

sft favema qmdy : & a7 S
wrzaT g i o 2Pafags o & famio
¥ fan 3w wirmfagt & ff mwT ®
orizaya 2y @, afs @i, @1 e &
I weaer ¥ v faorg fera —am
&1 =T fiear & an 78

oft fwe mo fag : ZaTt orw wt
ariTTd Wi v e
w1 T srddioA & & oy e
foarr §edizqe & W 97 § 1 @
fodi g€z yz & Wi 5T, ITH
qTT ¥ gAT 918 oF &4 & fam fawifo
g1t & fo 37 &) ATedw fogm T

st farremme qreig ; w91 AANT A
%9 wg & wiwy owfa g § o
w o fory 2fafaws &5 & g
voFAT § 7

ot fare Avo feryg : T wrwTe 2 fie
afz #w # w7 zfefaga wowmfeen
TVFE R FTa, A1 SOt oqma &
wifg s w{ on avy Zfafaa 40
T GTAVIEAT AMT |
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8hri P. C. Borooah: May I know
whether it is a fact that differences
of late have arisen amongst the Minis-
tries of Commerce, [ & B, CSIR and
Atomic Energy on the very basic ques-
tion whether the TV sets in India
should be produced without foreign
collaboration importing some compe-
nents or they should be produced with
foreign collaboration with some East
Eurcpean rupee payment country and,
if so, what is the fina) decision in the
matter?

Shri T. N. Singh: There is nothing
like smy difference of opinion between
the ministries concerned as referred
to by the hon. membar. We have
already set up a committee. Another
committee Is also | into the
matter and that report will be coming
to us. In the meantime, we have re-
ceived a suggestion from the Chalr-
man of the Committee on Broadeast-
ing Media that he is studying the
problem and he would like us to
awalt his recommendation.

ot vy fersd: 2or 3 frdolt e o
wqt 977 e T{E ® wiAAT
ay g ¥ wwr EAfres e
QIAATGT ®T TEA AT ACH A% TEAT
et ¢

ot f¥o ATo fam: 777 aaw ¥ oy
g gt faq aad s ot § s
fazeft qar & fam #1 zerdt sy
FAFICT & wwT 77 7 IA(RYT &z
aw o 7 g far az qeq @@ a@
I5aT &

Shri D. C. Sharma: May 1 know
whether the firm suggested by the
Pilani Research Institute is an Indian
firm or a foreign firm and whether
the persons running thlg institute are
going to have any collaboration with
that firm directly or indirectly?

Bhri T. N. Simgh: The recommenda-
tlon regarding that particular firm
has been made by the National Re-
mearch Development Organisation in
regard to the collaboration on the
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Pilani know-how. Out of the four or
flve applicants, one name has been
recommended for our consideration.
As a matter of fact, the Pilani Insti-
tute also is having production, on a
pilot plant basis, of about 1000 sets
per annum.,

oft e wtfemy : g g 07
firry wo2t @ & w7 gk fo fer)
faoft qr # wrawmwen gy ?

oft fre wro Feg: go¥ arv & ot
w16 Ty ¥ wzT qfeww ¥y

ot WM : ¥ WA wIET OR
T oY wor w37 fF oo faafes o
teqgewt & ot wiwar wrd 2, w39
g FATaT @ ¢ % gW Qe & Ao
e dar 33 wewl ¥ WY oA @
TA A6 § TAM G AT GHY qowl a4
§1 wim, & WY "7 g7 § A
w7 g ¢

ot fxo ate fag : wedt A1 T
o § wp qgfewa § ) gt o A
wifwar wif &, 79 77 57 07 fa=7
®TAT & T, AT T AN woAT €rzeA
it fe ga o7 feadr fadft qar Aafr
e fwadt aft avdr | Fa 197 79 g
are & qaT AR | AT T A 2

oY wEn W wTwTY ;AT qoRTe
Efifaas #1 & frafr & arq amg
fwfraw ofeeiiz & woamm 87
SR AT THT TET L AT 2, AT am
¥ ATI9 G IARI FITA 4T w39
w1 wat ¥ @ wrwe fre , Forerie wy
§ guTe AW H gWrd ®ifw owiv &
1= Zfefags ufagiz -ma &

o i 3

ot fwo wvo Fum: %3 w1 ¥ w91~
7 oy ¥ G SAT ST F AT P
T emw A & a1
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Bhrl U. M. Trive#l: Will it be possi-
ble for the Minister to say that mno
finalisation of the manufacture aof
T.V. sets in India has been made In
view of the fact that some contract has
been promised by the Government to
a foreign firm for the manufacture
and supply of T.V. sets on a mass
scale?

8hri T. N. Singh: No such under-
standing is there with any foreign
firm.

8hri P. K. Deo: Unlike the All India
Radio, may I know if facilities will be
given to the Opposition parties to
place their view before the country
through this important means of com-
munication?

Mr. Speaker: Let it come first.

Exhiblilons Abroad
ol

*4T. 8hrt P. K. Deo:
Bhri Solanki:
Shrl Eapur Singh:

Will the Minister of Commerce be
pleased to state:

(a) the main featnres of the execlu-
sive exhibitions abroad which Gov-
ernment of India have planned to
hold during 1965-66 and 1966-67; and

(b) the total amount to be spent
on these exhibitions by the Govern-
ment of Indla?

The Deputy Minkster in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). During the
eurrent financial year Le. 1965-88, only
one Exclusive Indian Exhibition was
organised by this Ministry at Belgrade
in July, 1963 through the Indian
Councll of Trade Fairs & Exhibitions,
Bombay. The accounts of the exhi-
bitlons are still being fmalised. The
estimated expenditure is Rs. 8.21 lakhs
out of which the forelgn exchange
element iz Rs. 596 lakhs. The main
features of this exhibition were not
only trade promotional but to depiet
the changing face of India. In addi-
tion to the items of export potentlal
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in that region exhibits showing the
progress made by India in the indus-
trial and other flelds were also dis-
played. Contrackg worth Rs. 25 lakhs
were finalised in ‘this exhibition and
many more trade inquiries are under
negotiations.

2. This Ministry's programme for
the year 1966-67 is still under con-
sideration of the Government. A
meeting of the Ad-hoc exhibition
Advisory Committee for the purpose
was held on 27th September, 1065.
The Coammittee recommended organi-
sation of the following Indian Exhibi-
tions abroad during 1088-87:

(i) Indian Exhibitlon, Prague
(Czechoslovakia),

(ii) Indian Exhibition, Tehran
(Iran).

(iti) Indian Exhibition, Meaxico
(Mexico).

(iv) Indian Exhibition, Lagos
(Nigeria).

In addition, an Indian Exhibition on
a comprehensive scale in Parls
(France) is under consideration but
this may be held elther in 19068 or
16867

3. The requirement of funds for the
events s still under consideration of
the Government.

Mr. Speaker: As the answer s too
long he could have laid a statement
on the Table.

Shrl P. E. Deo: In 18668 there is
going to be a World Falr at Mont-
real. May I know whether the Gov-
ernment of India is golng to have a
stall there?

Mr. Speaker: Ths gquestion relates
to exclusive exhibitions.

The Minister of Commerce (§hrl
Manubhal Shah): What the hon. Mem.
ber refers to is an inteérnational exhi-
bition.

Shri P. K. Deo: What is the differ-
ence between international and ex-
clusive exhibitions?
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Bhri Manubhai Bhah: An exclusive
exhibition is one which is organised
by us. In the international exhibition
we participate like any other country.

Shri P. K. Deo: Has India decided
to be a party to the Paris Convention
for participating in the various exhi-
bitions?

Shrl Manubhai Shah: We are a
party to the International Convention
on Exhibitions and also the Paris
Convention.

8hri Kapur Singh: Have Govern-
ment taken note of the prevalent criti-
clsm that such exhibitions tend to be
employed by the ruling party for self-
exhibitionism rather than for advance-
ment of our commercial and cultural
interests?

Shri 8. V. Ramaswamy: It is wholly
wrong. It is for the purpose of
national advancement.

=t W :qlo Mo Alo &1 AT
w1 37 a1 & fos § f sim naaas
w1 TG I 8, TARATE A AL
gt @ s | e ) & s g
g & sa1 57 7% A 7vF0 A oA
fear € 7

ot wopark oy ;O EAT AR A
¥ | oA T & wrf 0wy Revw o
BTS2 A ANZATE IR AT A
w1 g1 &8 Tedtzn THEY, die wo
wrodTt misaz & mad w77
g i afsar orfrdriw 77 0

it ok : ATH AT 91 TIH AT

Shri Harl Vishnu EKamath: What
have been the concrete gains or losses,
achievements or otherwise of the
India Pavilion at the two sessions of
the New York World Fair? Ig the
Minister in a position to draw up the
balance sheet and give us an idea
thereof in broad outline

Mr. Speaker: It is a different ques-
tion.

NOVEMEER 26, 1885
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Shri Manubhal Shah: I can draw a
balance sheet for that exhibition but
not for all exhibitions, because on
that exhibition we have spent one and
a half crores of rupees.

Mr.,
Nigam.

Shri Harl Vishnu Kamath: Sir, it
was a very big exhibition. Why
should he not be allowed to give us
an idea? It is closed now and we
can have an idea.

Mr. Speaker: 1 have disallowed the
question. Would he kindly resume
his seat?

Speaker: Shrimati  Savitri

Shrl Harl Vishnu Kamath: This
was an international exhibition and
we had a good pavilion there.

Mr. Speaker: The main gquestion
was about exclusive exhibitions that
India held in warious places.

Shri Harl Vishnu Kamath: 1
believe this refers to all exhibitions.

Mr. Speaker:
exhibitions.

Only to exclusive

Shrl Harl Vishnu Kamath: What
about the second part of the ques-
tion? Sir, you can enlarge the scope
of the question.

Mr. Speaker: The second part must
be governed by the first.

8hri Harl Vishnu
necessarily.

Kamath: Not

Shrimatl Savitri Nigam: In view
of the fact that such exhibitions have
proved to be very useful in increas-
ing our exports and acquainting other
countries with our goods and markets.
I would like to know whether Gov-
ernment has decided to make a perma-
nent unit instead of recruiting people
every time for participating in such
exhibitions abroad, and if the answer
is in the afirmative....

Mr. Speaker:
enough.

One question s
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Shri Manubhal Shah: Actually, we
have a permanent unit, the Directo-
rate-General of Exhibitions. The
recruitment of certain staff like ex-
perts is on a permanent basis, So
far as visitors and guides are con-
cerned, it is better to recruit fresh
people every time so that experience
is comtinually gained.

Shri Warlor: On a comparative
study of exclusive exhibitions and
participating in international exhibi-
tions, which is more profitable to our
country and which gives more satis-
factory results?

Shri Manobhal Shah: Both are
satisfactory and very helpful to the
country.

ot TRsroA ;- Y o wrdtf
fa2ei & wod wr faare far s 721 1,
9 a7 97 /7 qenAT aqt i o, g7 97
feam =g grm wfe AR W oA
WY &7 & #r A0 g & 7 wm Ay
A1 g4 qAT Ao /T qheeAT F 9
qg 3w ar ;7% o wifz favq & &
agt frard =iy ?

oft waf wg : a7 A1 TFF T
T30 qaATT et AT A w7 Frar f L

were WEa : fAa Fe§ wAvey o
T g ITAAT FAEAT HATH AT FAT |

it WA ey : & oA A wg 2
Tz 3 % fAriy g & fag gy qoft-
fasra w7 w1 wecx 7Y {1 B afew
to maintain even the export trade you
have got to have exhibitions.

ot gew wx wg ;5 vt
# faaar &d frgr wmam @ w91 39T
qAT § FAAT W oY AT v faw
T g ?

st wwrk g ;oA AT § qa
a1 §F AT ®g AT wHAT g Al ww
WO W T AT AT SR g £ )
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afer 712 AT 7 77 w71 o1 war &
w7 7w AT awdraa @t g ) faaar
a¥ AT 2 5W T Tats g/ g1
= WA A WA E

ot aouTw fay @ 37 AT §
i fomdt sfems aed nf of gair &
fradt =@ mdr =¥ 7z of & W
et arfaw sk § 7 feaelt agr ot
T #za F@1 vk § M7 faadt arfow
wEd?
k weaw wgvaa ;e 95 Fomrd @i
T AT I AT A & 7

ot gow qvig : e § g
gavtfagt % ot atava wafmer fwar wman
2 9% & F1 A few W 9%
fear arm & 7 w9 EOET g A
oA ¢ a1 Iuk fag wr€ wadt o
T g A mg hawT wA iy e
w1 safue fwar amg ¢

ot wepank oy < G % AT A
froft aoree amat &7 T 8, wwdz
TERIT ATAT & AT § W gt
qfemry dxT atar ot agi wTaTT framr
% 1 39 arara #Y fradias w73 & fag
e FakaT & 91 w1 fad g
& | WY ATH FEEw T T T AT AT
¢ S &« fagr 9mar § 9 TF &
HTHTA F1 AT(qR A7 qEar ¥

wayy faeit w) faefm wgramt
'

vt
*478. ot Tt
o R T
st vy foerd
'Y wo Wo wewt :
ot W €o wwwdl :

sq7 wifore w=A7 q§ ¥TA £ g
it fis :

(%) war gt worr qwERIAT
i ¥ goert ¥ w09 few & f
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wye faAt F1 faeita wgpaat 3 & fa
3% g gfaar £r sy 97

(=) af: =1, A1 I7 97 7w A
a1 gfafsar

wiforew wxry & Fgsid (o Fo
wo Twerml) : (%) W (@) qA
FEF F qIErT OEfAT A7 7 ToOH
afefeafa oix s faal 71 fasfia
FZTAT T & AT 97 AT AT TATGHTT
A1t &1 faiya: gard o oF d5w ¥
Frare fier a1 & 1 % sverey
feas &5 ¥ arfufors 467 7t wfafom
g gz & g 239 %
wrzw % F5lr § | 9 gvwT q41 g
For AT §3 IOqET AAAT § w0
g3 WA ¥ qera A aroedt 2
LA

ot wrmft : & oA g g fE
¥ genife ¢1 wreawdi w1 sl
woy wrd & fan far oy & O qaro
w2 F ey ?

8Bhrl 8. V. Ramaswamy: Invariably
there is the difficulty about the finan-
cial position owing to certaln accumu-
lation of goods. In order to facilitate
the actual running expenditure and
the working of the mills, these facili-
ties are provided now.

ot wrmft : T GAY foe W wre
art frq & woprdy dar freen 8 2
I TATh A% W gEEn w2
RET &7 AaT § 7 o) W At ¥ g
ferra & T Wt § s g
I §4 sToawi &1, I faai w5,
whfr frefera st W™ w1 fa=e
T 1 § 7w TwA Qan faar frm
g E o’
The Minister of Commerce (Shri

Manubhal Shah): These are only a
few mills out of more than 56Q mills, -

The whole point is that when & mill |
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becomes too old, it is not worthwhile
nationalising as the hon, Member has
suggested. Nationalisation cannot
take place of one unit; you have to
nationalise the whole industry. What
the Government is doing is that when-
ever such bad units crop up, we
appoint authorised controllers and get
them modernised in the long term.

ot wy ferd : 7Y foamr 3t @@
B9 g1 A1 8%z WEAT §, TEE T
feadt famr awx g1 ok 2, v awa foma
worgT dwre 7Y @ fafew wswn &,
HETeE, TAT WEW IeATE H Y Uy W
Forefrr gzt € w7 7Y & W TERT A
TETE FY A% w4 ° P o e
fat smom
Bhri Manubhal Shah: This has been
answered very many times by my
colleague and myself here.

ot wy fewd : fprd At dwe
g7

ot st g ;v Ak e g
AT FT ¥\ A H 7 2@ B A1 T €7
fear war 2 wifE & &) v T qe ot
arEfa arid s ot Ele e &
0% 9 W1 gE T+ #1 wifew w7 g
g fm g oy faw d M7 dm
a\v fad weraes & & 1 g9 650 fad
W X § fra W & A7 wg = ar |
a fad o fad & 1| g woedfeRT &
@ A1 A1 Ty i A wrefadi
Fas i slm@maw ¥
WRHT T W1 AFTEIACE
Shri P. C. Borooah: Why does Gov-
ernment squeeze credit rather than
offer any facilities to the industry
particularly at a time when more and

more production ls the only slogan
of the day?

Shri Manubhal Shah: We are help-
ing these for more production. But
the unit must be worth running; you
cannot afford to lose.
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Shri P. B Chakravertl: May I know
whether Government have laid down
specifications for improving the tech-
nigue of work and for having efficient
management 80 as to justify the finan-
cial assistance?

Shri Manghhai Shak: Omoe the
Government does take over the units,
1 hope the bhon. Member will appre-
ciate that the suthorised Controller
does whatever he can. At one time,
in 1961-62, he had 37 mills—if I forget
not-——running under us and each one
was meking profit. Once the mills
were properly reorganised, they were
either handed over to the original
owners Jr {0 NEW OWners.

Shri Sham Lal Saraf: May I know
whether, after this recent conflict with
Pakistan, there is again a spurt in the
lifting of these stocks or the stocks
heve begun to move in the market?

Shri 8. V. Bamaswamy: There is
a slight improvement. Formerly, it
was about 430,000 bales of cloth and
now there is a reduction particularly
after Diwali and it has come down to
428,000 bales. With regard to yarn
also, it was about 168,000 bales amd
now il has come down to 160,000
bales.

Shri S. M. Banerjee: In reply to
Shri Madhu Limaye's gquestion, the
hon. Minister, Shri Manubhai Shah,
mentioned three or four factories—
vne in Kanpur—and may I know
whether it is a fact that for the Muir
Mills Ltd, the Government has stood
surety for Rs. 40 lakhs of working
capital and that all actions have been
completed and, if so, what is the
reason that this mill is not being re-

?

Sbhri Manubhal Fhwh: As soon as
the legal forrmiities are over, we
shall restart the mill.

<t e 2tfem ;- w ferw
& oF agT at 2erzrg g gfemt g
T {9 A Tz & o g f
Fir a3 ot & wft & wror aoft
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o For w v & T gmR 20,000
ST FTHOFT FAH R T WL ON
LA ETTETR T

it wpavE wTg ;. wORTT IW AAW-
#z &1 3% T9rA ® fa7 §© W el
§ | HORIT g7 ATqUSS FF T &
afcs o8 T4 $8N G ¢
Shri Somavane: As a result of the
measures taken by the Ministry, as
stated by the Deputy Minister, may
1 koow how many mills have restart-
ed working, and particularly in Maha-
rashira what steps are being taksn
to start the Shelapur Spinning aaod
Weaving Mill?
Shri Manubhal Shah: This has been
covered already many times

Mr. Speaker: Next questi

Visit of Industrial Delogation

African Countries

+
*480. Shri P R. Chakraverti:
Shri P. C. Boreeah:
Shri M. Rampure:
Bhrl Eanakasabal:
Shri Mohammed Koya:
Bhri Onkar Lal Berwa:

Will the Minister of Commercs be
pleased to state:

(a) whether an Industrial Dalaga-
tion visited some African couniries 4o
find owt the prospects of setting uwp
industries on a joint basis in those
soumtries and promoting techadeal
and economic collaboration;

(b) if so. the names of the coun-
tries visited by the Delegation; and

(¢) the main recommendations
made by them?

The Deputy Minister in the Minis-
try of Commerce (Shrl 5. V. Bama-
swamy): (a) and (b). An Industrial
Delegation consisting of some well-
known Indian Industrislists and spon-
sored by the Federation of Indian
Chambers of Commaeres and Industry
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has recently visited some West
African countrics to explore inter

alia the possibilities of setting up of
joint industrial ventures in that area
with Indian collaboration. Countries
on the itinerary of the Industrial
Delegation to West Africa were
Nigeria, Ivory Coast, Sierra Leone,
Guinea and Senegal.

(e) The delegation has just return-
ed to India and their recommenda-
tions will be known when their report
is received.

8hrl P. R. Chakravertl: May I know
whether any outline has been worked
out which will necessitate the invest-
ment in those countries and, if so, to
what extent?

Shri 8. V. Ramaswamy: We are
awaiting the Report and we will then
know what has to be done.

Shrl P. R. Chakraverti: What are
the reciprocal benefits which are
likely to accrue from the agreements
entered into with those countries?

The Minister of Commerce (Shri
Manubhali Shah): These were the
business delegations that went for
finding out the possibilities of joint
wventures and to also have more export
and import trade between the coun-
tries concerned and to create the
.necessary goodwill,

Shri P. C. Borooah: May 1 know
in which of the countries the team
found considerable scope for export-
ing our traditional commodities like
tea and jute and what steps Govern-
ment have taken to augment the ex-
ports to these countries?

Shri 8, V. Ramaswamy: When a
Delegation goes, they go over the
entire gamut of Indian exports and
see whatever can be possibly exported.

Shrl Hem Barua: In view of the
fact that China has made a substan-
tial dent into the African markets as
a result of which our market in Afri-
can countries has slumped, may 1
know whether the visit of this parti-
_~ular Delegation to the African coun-
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tries could achieve any tangible
results in counteracting the Chinese
commercial menace in these coun-
tries—I would like to use the word
Chinese ‘penetration' into these coun-
tries.

Shri Manubhai Shah: Regarding the
first part of the question, I have only
this morning returned from three East
African countries, The impression
sometimes conveyed in this House is
based on totally incorrect facts. There
is very little Chinese penetration into
these countries as far as commerce
and trade are concerned and the visit
of our Delegation as well as the visits
of many other Delegations have con-
siderably helped to see that the pro-
per atmosphere is maintained and the
necessary friendship developed bet-
ween us and these countries.

Regarding the second part of the
question, the increase or decrease in
exports to these countries is now much
dependent on their own production
programme; those goods which they
were traditionally buying from us
are now being manufactured by them.
On the whole, the trend is now better,
Once the joint wventures which the
varlous Indian entrepreneurs are
establishing in those countries come
up, we shall have the proper benefits.
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Shri Manubhali Shah: Any amount
of credit that we extend to these
countries is usable like all inter-
national credits for purchase of equip.
ment and machinery.

Dr, Ranen Sen: In view of the facl
that we want 1o increase our trade
relations with these African coun-
tries, may I know whether the Gov-
ernment have thought over the utility
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or necessity of sending official Dele-
gations to these African countries
instead of sending private industria-
lists' Delegations?

Shri Manubhal Shah: Both the
Delegations were there: mine was the
official one and the other was the
non-official one. The mixture is
always better.

Shri Harl Vishng Eamath: Will he
lay a statement on the Table of the
House on his visit to these African
countries, sometime next week? It
will be a good thing, if he does.

Shri Mangbhal Shah: Yes, next
week or as soon as the report is
received.

Shrl Shinkre: The hom. Minister
has just now said that, in the coun-
tries which he visited recently, China
has not been able to penetrate com-
mercially. May 1, therefore, know
which are the countries then with
which China has been able io expand
Its export trade to the tune of Rs. 2,500
to Rs. 2,800 crores per year?

Mr. Speaker:
not arise.

Shri Bhagwat Jha Asad: May I
know whether it is a fact that recently
the prospects and atmosphere for
joint wventure in African countries
have received a setback because out
of dozens of licences granted to a
few industrialists, excepting ome or
two, the others are still rotting in
the pockets of these industrialists?

8hri Manubhal Shah: It is not true.
As a matter of fact, every one of
them is being used. 1 myself flew
day before yesterday to Kisemu
where & big Indian textile factory is
coming up. It has become a temple
for industriallists. ...

That question does

Shri Bhagwat Jha Azad: We know
that there is one Birla's temple In
Nigeria, but we are asking about
other temples.

Shrl Manubhal Shah: In Nigeria
tour factories are coming up; in Ethio-
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pia, two textile factories are running.
[ have alreagy laid on the Table of
the House Tinformation about the
actual factories which are running
there.
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Incentlve Scheme in Railway
Workshopa

*481. Dr. Sarofini Mahishi: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
‘Incentive Scheme' introduced in the
Railway Workshops has been a
failure;

(b) whether the staff receive double
their pay by doing the same job with
no increase in their out-turn; and

(e) whether this has caused dis-
contentment among the workers to
whom this scheme {2 not made appli-
cable?

The Minister of State in the Minis-
try of Rallways (Dr. Ram BSubhag
Singh): (a) No, Sir.

(b) No, Sir. The incentive bonus,
for which there is a celling limit of
50 per cent, is strictly related to the
number of man hours saved in doing
specified jobs.

(c) No, Sir.

Dr. Barojinl Mahishi: May I know
what are the estimates of additional
out-turn during the period in which
the incentive scheme was working?

Dr. Bam Subhag Singh: Compared
with the pre-incentive period, ie,
1957-58, there has been a 50 per cent
impr t in productivity i the
Railway workshops.
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Dr. Sarojini Mahishi: May I know
tae dificulties expericnced by Gov-
vroment in making this scheme appli-
~able to the other workers who are
1lso very keen to take advantage of
whis?

Dr. Ram Subbag Singh: Actually,
there are about 1,21,218 workers in
vur workshops, and virtually 935 per
cent of the workers who are supposed
to be engaged on production work
are covered by this. Those who are
not on that type of work are not
covered.

Shri Bishwanath Roy: May I know
whether there is any regular system
of estimating the actual increase in
output by this scheme?

Dr. Ram Subbag Singh: Yes, there
is u scientific system to determine It

Shri A. P. Sharma: In view of the
fact that this incentive scheme has
not only increased the productivity in
the railways but has alse proved
beneficial to the workers, is the Rail-
way Ad cont lating
any incentive scheme for the rest of
the workers?

Dr. Ram Subbhag Singh: Az I have
said earlier, this scheme has been
extended only to the production units,
Regarding the other umits, the ques-
tion has not yet been taken up.

Dr. Ranen Sen: When the incentive
scheme was introduced in the rail-
way workshops, did the railway
suthorities institute a thorough and
good method of finding out the norms
on the basis of which this incentive
scheme could be introduced?

Dr. Ram Subbag Singh: According
to our own light, the gystem that we
have introduced is more or less good:
only if it had not been of the proper
standard could we have conceived of
the idea suggested by the hon. Mem-
ber.

Shri 8. N. Chaturvedl: May I know
whether the waging has been done
on the basis of the man-hours or on
the basls of produstion?

inistration
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Dr. Bam Subhag Singh: The allow-
ed Lime is computed from basic data
built by an analytical method and
includes allowance for gemeral handl-
ing, gauging, fatigue and so on and
so forth.

Shri 8. M. Banerjoee: According to
the hon. Minister about 1,20,000
workers would be covered under this
scheme, and they are mostly doing
productive jobs. May I know whe-
ther Government contemplate to
expand this scheme even to those
workers who are incidental to pro-
duction, in other words, who are help-
ing production though not exactly
engaged in the production job?

Dr. Ram Subhag Bingh: As regards
those engaged on ancillary jobs mci-
dental 4o production, the scheme has
not yet been made applicable to them.
We have for the time being confined
it to direct production. The earlier
question by Shri A. P. Sharma also
related to this, and he also suggested
in a way that the soheme should be
extended to the rest of the railway
workers also; that gquestion has not
wet been considered.

Shri 8. M. Banerjee: My question
was differemt.

Mr. Bpeaker: The hon. Minister says
that for the present there is no pro-
posal to extend the scheme to the
other sections of the workers.

Shrl 8. M. Banerjee: I wanted to
know whether the scheme would be
extended to cover those workers who
are helping production.

Mr. Bpeaker: That is what the hon.
Minister has already answered. He
has said that those who are helping
incidentally in production are not
covered yet.

Shri D. N. Tiwary: May I know
whether Government have any idea
of the amount paid by way of incen-
tive to the workers?

Dr. Ram Subhag Singh: It comes
to sbout 27 per cent. Bomewhere it
is more than 40 per cent, somewhere
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else it is 36 per cent, but in no case
is it less than 27 per cent; on an
average it comes to about 27 per cent.

Broad-Gauge Rall Link for Assam

+
*483. Shri P. C. Borooak:
Shrimati Renuka Barkataki:

Will the Minister of Rallways be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the demands
of the traders of Assam for improv-
ing the link provided by the broad-
gauge line between Assam and the
rest of the country, as summed up in
the report published in the Statesman
dated the 14th October, 1965; and

(b) if so, Government's reaction to
these demands?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
{a) Yes, Sir.

{b) The broad gauuge link to Bon-
gaigaon and Jogighopa will have &
capacity of about 600 broad gauge
wagons after the railway bridge,
incorporated in the Farakka Barrage,
is completed. The capacity of the
wagon ferry at Farakka has already
been augmented to 400 wagons per
day, and, therefore, this is the present
limiting capacity. Road and River
transport facilities for handling traffic
beyond Bongaigaon and Jogighopa are
yet to be augmented and hence the
400 wagon capacity of Farakka Ferry
is mot fully wutilised at present.
Schemes are on hand for augmenting
movement facilities beyond Bongai-
gaon and Jogighopa. The (traflic
requirements to Assam area can be
fully met, by the present 400 wagon
ferry capacity and later with &00
wagon capacity on the bridge over
the Barrage. Therefore, there is no
justification in going in for the con-
siderable investment required for a
second ferry at Sakrigalighat and a
new broad geuge line between Sakri-

galighet and Kumedgur.
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Shri P. C. Borodah: ls il not u fact
thut due Y repeated suspension of
the river® Rraffic  through Pakistan
waters to Assam, the Government of
Assam and the Assam Congress re-
presented to the Prime Minister
during his recent wisit to the State
that immediate construction of the
extens'on of the broad gouge link
bevond Bongaigaon to Gauhati should
be undertaken to improve the trans-
port facilities in Assam? May I know
the Government's reaction to it?

Shri Sham Nath: As regards the
metre guuge line bevond Bongaigaen
and Jogighopa, we are taking several
steps to augment the capacity of this
section and with & view o increage
that capacity, a centralised traffic
control system has recently beea
introduced. It is hoped that with the
introduction of this svstem, the capa-
cily of this metre gauge line will be
augmented to o considerable extent.

Shri P, C. Borooah: Thay wos not
my question.

The Minlster of State in the Minis-
try of Rallways (Dr. Ram Sabhag
Singh): The hon. Member had asked
whether it is & fact that o represen-
tation was made Lo the Prime Minjs-
ter when he wvisited the State for
extending the broad gauge line beyond
Jogighopa. The Government of Assam
have also approached the FPlanning
Commiss.on and the Rallway Minis-
try. The entire thing will be gone
into.

Shri P. C. Borooah: Will Govern-
ment take up the construction of the
smal!l stretch of broad geuge line
between the north bank of the Ganga
and Kumedpur, u distance of only 3
miles?

Shri Sham Nath: As regards the
suggestion for another ferry at Sakri-
galighat with a view to increasc the
distance betwecn this ferry and the
international border, it has been esti-
mated that the increase in dist-
ance will be only about 25 kilo-
metres and therefore, there would
Dot be any partioular mdvantage in
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having another ferry at Sakrigali-
ghat.

Shri Hem Barua: It is not a ques-
tion of augmenting the metre gauge
line beyond Jogighopa and Bongai-
gaon. Is it not a fact that in the
interest of the security of the State
as also in the interest of its economy,
the people of Assam are demanding
that the broad geuge line be extended
beyond Jogighopa and Bongaigaom to
Dibrugarh? 1t it is fact, may I
know whether Government has given
any consideration to this relevant fact
in the interest of the security and
economy of that State?

Dr. Ram Subhag Singh: That was
precisely the answer given earlier to
a supplementary by Shri Borooah.
The Government of Assam have
approached the Railway Ministry and
the Planning Commission and they
did make a representation to the
Prime Minister when he recently paid
a visit to the State. But as you
know, we will have to have a bridge
between Panchtantra and Jogighopa,
that is, near Jogighopa on the Brahma
putra and only then that extension
matter will be examined and the
whole thing finalised. In the mean-
time, the Transport Ministry in con-
sultation with, and co-operation also
of the State Government is going to
construct a port there, an inland port
with a view to handling both goods
as well as passenger traffic.

Shri Hem Barua: May I make a
submission? The other day the hon.
Finance Minister has promised a
bridge over the Brahmaputra at Jogi-
ghopa. May I know whether the
Railway Ministry has taken that into
consideration or not?

Dr. Ram Subhag Bingh: There is
no question of backing out, because
we are as eager as anybody else to
have it.
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Shri A. P. Sharma: By what time
is the Farakka Barrage expected to
be completed?

Shri Sham Nath: By 1870-71.
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Arms from British Commercial
Manufacturers

-+
*484, Shri P, C. Borooah:
Shri D. D. Parl:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Bhrl Onkar Lal Berwa:

Will the Minister of Industry and
Bupply be pleased to state:

(a) whether there has been any
change in the attitude of British Com-
mercial manufacturers of military
hardware regarding the supply of
equipment ordered by India;

(b) if mo, the steps taken to get the
commitments fulfilled; and

(c) whether Government anticipats
any difficulty in this regard?
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The Minister of Supply and Techni-
cal Development jn the Ministry of
Indusiry and Sapply (Shri Raghura-
mailah): (a) to (c), A statement is
placed on the Table of the House.

Statement

(a) We are not aware of any change
in the attitude of the British Com-
mercia] Firms.

(b) and (c). The export of military
hardware from UK. is governed by
the UK. Government Export Control
Regulations which were 'wmade in
June 1985 and became effective from
2nd August, 1985. These measures of
control are understood to have been
contemplated with a view to restrict
exports of strategic stores to some
destimations the Governments of
which were not particularly friendly
to the United Kingdom, Furthermore,
from the beginning of September,
1965 until 3rd week of that month
there was an informal ban on all such
supplies of military hardwares to
India, And with effect from 28th Sep-
tember, 1965 spare parts and compon-
ents for use in or on aircraft and air-
craft engines and spare parts and also
components thereof have alsp been
added to the list of items requiring
specific export permits.

Although since 3rd week of Septem-

ber the informa]l ban seems to have ’

been lifted, the issue of export per-
mits against applications made by
the India Supply Mission, London to
the Board of Trade, UK. Govern-
ment have been tardy with the result
that there has been no substantial
mmprovement in the situation. The
question of expeditious issue of export
licenses has been taken up by the
Department of Supply and Technical
Development and by the Ministry of
Defence with the British High Com-
missioner in India and by our High
Commissioner in London with the
British Government. The situation has
not, however, improved much. It is
understood that some of the British
manufacturers have also taken up this
question with the British Government.
It the present situation continues it
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is not unlikely that manufacturers will
divert ready stocks against gur con-
tracts to other customers.

Shri P. G.m: In view of the
difficulties in procuring spare parts
from UK., Govermment have organis-
ed an exhibition in Delhi of the
British military equipment, trucks and
tanks in order to invite Indian entre-
preneurs to produce the equipment in
India. May I know with what results
the exihibition has met?

Shri Raghuramalah: It is too early.
We are still trying to persuade the
British Government to issue the neces-
sary licences. Representations are
being made again end again, and here
also we are investigating various pos-
sibilities, It will take time to orga-
nise internal production.

Shri P, C. Borooah: My question
was whether Indian entrepreneurs
have come forward to manufacture
these things.

Shri Raghuramaiah: In the first
place, this is a matter dealt with by
my colleague Shri Hathi, but I may
say that go far as | know this is atill
in the stage of investigation, and we
are not yet in a position to say whe-
ther they will be mble to produce or
not,

Shri Vidya Charan Shukls: What is
the total value of the export permits
that we have asked for from the
British Government for military hard-
ware, and may I know whether any
of our defence production has been
affected by the lack of supply from
this source?

Shri Raghuramaiash: The value is
about £7 million and so far they
have cleared only £500,000, and the
balance which is due is in respect of
spares and other things required for
our combatant aircraft.

Mr. Speaker: Has our production

been affected?

Shri Raghuramaiah: 1 would not like
the hon. Member to preas this point.
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Shri Bade: In the statement it is
written:

“....from the beginning of Sep-
tember, 1865 until 3rd week of
that month there was an informal
ban on all such gupplies of mili-
tary hardwares to India"

Further it is said that the difficulty
is gtill there and there is no improve-
ment, Have our Government inform-
ed the British Gowvernment that it will
be considered an unfriendly act and a
breach of the contract which they had
entered into before September?

Sbrl Rathuramaiah: Every repre-
sentation is being made, every effort
is being made, everything is being
brought to the notice of the British
Government, There is nothing which
they are not aware of,

Bhri Hari Vishnu Kamath: Is it a

fact that after or during the brief
September war between India and
Pakistan, a total embargo was im-

posed on the export from Britain 1o
India of arms, equipment and military
hardware at the official governmental
level, or was it at both the official
level and the private commercial level,
and, if so, what is the exact present
position®

Shri Raghuramalah: All this has
been extensively stated in the angwer
which has been laid on the Table of
the House.

Shri Harl Vishou Kamath: It has not
been stated. Have you read the
answer, Sir?

Mr Speaker: Not so minutely.
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Shrimati Savitri Nigam: I would
like to know whether any penalty
clause was put when the contract was
'made and whether through that con-
tract we will be able to stop the
mranufacturers from gupplying those
spare parts to somebody else and keep
them til] the British government lifts
this ban?

Shri Raghuramalah: This is one of
the gquestions which we have been
seriously considering because in the
case of some of the manufacturers
there 1s a question of their trying to
sell Lo others. But as the House will
appreciate the main point is the in-
conveience and the  difficulties
through which we have to undergo.
The question of demages and s0 on
will be looked inte also.

Shri Bhagwat Jha Asad: The state-
‘ment says that some of the British
manufacturers are taking up the gues-
tion with the British government and
it is tardy, with the result that there
hag been no substantial improvement
in the situation, and it is not unlikely
that manufacturers will divert ready
stocks to other customers, In these
serfous circumstances, how does the
government propase to continue to
have these conlracts with British firms
and do they think that the British
Government is a friendly partner
with India in the Commonwealth?

Shri Ragh lah: It is u
of vital importance to get the gpares.
It is undisputed, and every pressure
that we have is being put on the
British government o tell them that
we wmust have these parts. 1 can

ey
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only say as the Defence Minister said
the other day, that I hope the House
will not press for 'more details.

Shri S, N. Chaturvedl: In view of
the fact that the informal ban had
alrea”y been removed but no permits
are being given for spares imports,
may | know whether the British gov-
ernment is treating us or has put us
under the category of not very friendly
countries, as that seemg to be the
implication of this note?

Mir, Speaker: le can draw that im-
plication.

Shri Harl Vishou Eamath: Oa a
point of order, Sir. I am reluctant to
raise puints of order. According to
our direction, the Minister should
give clear and precise answers. To
my question, he said that everything
is contained in the statement. The
statement says that the informal ban
scems to have been lifted. .

Mr. Speaker: We have had three or
four questions after that.

Bhrli Harl Vishom Kamath: The
phrase here is, ‘seems to have been
lifted’. What is it? Has it not been

really lifted?

Shri Raghuramalsh: I think I can
explain that, because the ban ls sup-
posed to be lifted becamuse they say
that they have lifted the ban; techni-
cally it is so, because at least gp the
extent of £500,000, that has been
done; technically they are right in
saying that they lifted the ban. But
in actual praciice, there is a lot of
difference between what they say
have done....({Interruptions.)

Mr. Speaker: Bveryone cannot speak

at the same time.

Shri Indrajit Gapta: What is the
total value of the pending applications
which our supply mission hes made
for spares from these various com-
mercial manufacturers for goods not
yet delivered, and were these goods
envisaged as part of the Nasau agree-
ment under which the British govern-
'ment had agreed to supply us with
some quantity of goods?
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Shri Raghuramsalah: The wvalue is
£7 million worth orders, and licen-
ces have sp far been issued for goods
worth £ As regards the
others, they are commercial tran-
sactions and have nothing to do with
military wid.

Shri Merarka: The statement says,
“with effect from 28th September,
1965, spare parts and components for
use ip or on aireraft and aircraft en-
gines" ete., were also added to the
banned list, The cease-fire wus sign-
ed on the 24th Sepltember. May I
know why this additional restriction
was put after the cease-fire agreement
was signed, and whether the spare
parts which are banned now will re-
late only to the military aircraft or
also to the civil uircraft?

Shri Raghuramalah: What is stated
here is that in the first instance the
enactment ang application of the
United Kingdom Export Control Re-
gulations come into foree in August,
1565, In the original regulations, these
were not therc, These were added
subsquently, as stated here, after the
28th September, but between the beg-
inning of September and the 28th
September, what was happening was,
there was a complete and total ban—
informal, they say—but anyhow there
was a complete and total ban,

Shri Morarka: Military or civil?

Shri Raghuramalah: Qur orders re-
late to combatant as well ag non-
combatant; for instance, AVRO is
also covered by it

Shri Morarka: That is civil

Shri Raghuramaish: Yes; but mili-
tary also is covered.

Shry Bade: Sir, | rise on a point of
order.

Mr. Speaker: No point of order; only

interruption is mede, nothing beyond
that,

oy =z ofw amdr, 57



4031 Oral Answers NOVEMBER 26, 1065 Oral Answers 4022
oW AgEy - 9k cage WYE (Interruptions). Nothing to go on
areT T@ ¥ record
oft w§ : 9z g7 at siforg | fafrex v wea & & st s e ot
A e3ziz foat § va orare A et P01 & 16 Tg WE e s e g

A OF FeATHSO HEA ¥ oAy #
TR ITEHT H wgEwA g L.

Mr. Speaker: There is no point of
order if there is a contradiction. 1
would ask the hon. Member to resume
hig seat.

Shri Bade: A point of clarification.

Mr. Speaker: At the most, he s
pointing out that there is a contra-
diction. I am telling him that it is
no point of order,

Shrl Bade: Spare parts are included.

Shri Bhagwat Jha Azad: This ruling
of yours will go a long way in future.
Am I to understand that the contra-
diction in the answers given by the
Ministers 1o the questions should be
allowed to go unchallenged? This is
a powerful and an important state-
ment. The Minister says that there
is no improvement, and it is because
of the tardy behaviour of the British
Government in not lifting the ban.
On the other hand, the Minister at
the same time says there seems to
be a lift of the informal ban. How
can we tolerate, and how can we
understand in the Question Hour such
answers? How can we reconclle
these things? 1 therefore feel, when
a point of order is raised. ..

Mr. Speaker: It is not a point of
order where I can quote any ruling.
(Interruption).

Shri Bade: The wmatter should be
made clear; unless and until the state-
ment is made clear by the Minister,
it would not be a satisfactory answer.
(Interruption).
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This can be a supplementary and the
Minister can be asked to explain it
but where is the rule that is trans-
gressed, by which I should point out
and say that it should be in conform-
ity with that rule or some articles of
the Constitution? That is what I am
repeating. The Minister can only be
asked to explain if there is gome
contradiction,
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Mr. Speaker: How can any point of
order be maised? What answer can
I give?

Shri Shinkre: What about the con-
tention of Shri Bhagwat Jha Azad?
Apart from any question of point of
order, he wanted to know whether
the contradiction could go unchalleng-
ed,
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Mr. Speaker: There are several me-
thods by which this can be brought
up.

Mr. Bade may put the question and
1 will ask the minister to explain,

Shri Bade: The statement says:

‘“With effect from 28th Septem-
ber, 1865 spare parts and com-
ponents for use in or on aireraft
and aircraft engines and spare
parts and also components thereof
have also been added to the list
of items requiring specific export
permits.”
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This means spare parts and compon-
ents are added in the list of items
banned. Is this statement correct, or
is his stalement that commercial
spare parts are obtained today cor-
rect. or is his statement that the ban
is lifted correet? Which is correct?

Mr. Bpeaker: So far as lifling the
ban is concerned, he has made that
statement and clarified it in such a
manner that everyone cgan understand
it Members are absorbed in putting
questions, but not in listening to the
answers. As far as the second quest-
ion is concerned regarding “the ban
seems to have been lifted” the minis-
ter explained that only a small por-
tion of it hag been suplied to us and
therefore they could technically argue
that the ban is lifted, but in wactual
practice they have not lifted the ban.
So fur a: the gther questinn is con=
cerned, he can explain what he has
10 say.

Shri Raghuramaiah: Thesc relale to
military hardware, thrat is to  say,
spares regquired by our various com-
hatant aircrafl and also spares and
components required by Avro, which
is a civil plane. This also comprises
tank spares for the Avadi tank factory.
Al these are included in these orders
for £7 million.

Shri Jeachim Alva: In our negotia-
tions with the British manufacturers,
did we ever remind them that during
the last war, when Britain was hard-
pressed againit Germans, we gave
supplies to them unconditionally and
payments were made much later in
the shape of sterling balances?

Shri Karnl Singhjli: Have govern-
ment explored the possibility of ¥m-
porting military hardware and the
much-needed spares from other Com-
monwealth countries who might be
manufacturing them under licence
from the British manufacturers?

Shri Raghuramaiah: This country
will have to make alternative arrange-
ment; in case the British do not keep
their word about commnercial transac-
tions. But 1 beg of the House as

1850 (Ai) LS—2.

the Defenge Minister said the otner
day, not §& press for such delails about
alterative urrangements, in the inter-
ests of security,

Shri D. C. Sharma: Our High Com-
missioner failed to bring about this
deal and the private manufacturers
have not been able to get this thinfi

dane. Our government is sending
non-official delegations abroad. I
think one distinguished member of

this House met the Prime Minister of
the UK. yesterday. May I know if
it was part of his brief or of any other
non-nfficial members' brief, who are
visiting that country, to impress upon
the British Goverrment that they
should not e¢xercise this kind of ne-
gative attitude towards India?

Bhri Raghuramaiah: Government is
utilising every effective method of im-
pressing upon the British Government
the unfairnesg regarding these {rans-
actions,

Shri Nath Pai: May 1 submit that
when we need some help from some
other country, we should not be enter-
taining this feeling thai, we are the
needy one and so we can take lying
low whatever they give? Those coun-
tries which help us also need our help
as much as we need theirs. With this
background, if there is going to be
any further defaulting deliberately on
the part of the British Government,
may | know whether we are going to
say thay we will be reconsidering the
entire, agreement with the British, in-
cluding the agreements for frigates
with the Vickers-Armsirong and for
the Avadi tank factory?

Shrl Raghuramalah: Muay [ request
the hon, Member 10 leave it to the
Government to do all that is possible
in the best interests of the country
(Interruption).

Shri Nath Pai: Sir. 1 wanled &
specific reply and I got & platitude.

Mr. Speaker: Probably he is  mot
ready with that reply at this moment.
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Shri Raghuramaiah: Sir, one thing
I woulg like to tell hon. Members that
these are very critical supplies and
the British Government are every
day saying that they are going to clear
#, they are going 10 clear it. Weare
also trying, therefore, to put as much
pressure as we can to get the supplies
and al the same time considering var-
ious other ways. 1 would like to
give this information to the House.

WRITTEN ANSWERS TO
QUESTIONS

Indigenous Manufacture of Roller
Flour Milling Machinery

*479. Shri Bbanu Prakash Singh:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether there exist any units
in the country for the manufacture of
roller flour milling machinery;

(b) if so, their
oplimum capacity;

locations and

() whether it is a fact that the
import of the flour milling machinery
is being allowed despite the avail-
ability of the indigenous production;
and

(d) if so, the steps Government
propose to take in this behalf in the
context of the present tight foreign
exchange position?

The Minister of Heavy Engineering
and Indusiry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) and (b). The following three unita
are engaged in the manufacture of
Roller Flour Milling Machinery 1n
the small $cale sector:

Name Location of factory

1. Messes Flour_Millers’ Near NMagpur
Engincering Corporation

Nagpur ]

2. Messrs Bhanji Nanji - Miraj, — District
& Company Bombay Sangli - Maha-
rashira

3. Meswrs Maida Mill Near Faridabad,
Machinery Company
Mew Delhi,
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None of these firms are, however,
Manufacturing complete Roller Fiour
milling plants.

(c) and (d). According to the pre-
sent import licensing policy, there is
no specific provision for either Esta-
blished Importers or Actual Users for
the import of Roller Flour Milling
Machinery as such. Applications from
Actual Users or Importers having
orders from Actunl Users, are, how-
ever, considered on merits, provided
evidenece is produced to the effect that
indigenous manufacturers are unable
to supply the machinery  required.
Such items of Flour Milling Machi-
nery, as are indigenously available,
are not allowed 1o be imported.

Closure of Indian Banks in Pakistan

*482. Shri Jashvant Mehta:
Shri R. §. Pandey:
Shri Onkar Lal Berwa:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are aware
of the fact that the Government of
Pakistan have ordered the closure of
Indiean Banks and other establish-
mefits run by Indiand in that country;
and

(b} if so, Government's reaclion
thercto and the retaliatory measures,
if any, taken by Government as a
result thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) and (b). Precise infor-
mation iz not available. It is under-
siood thal the control of the Indian
Banks and other establishments own-
ed and run by Indians in Pakistan
has been taken over by the Govern-
ment of Pakistan, Similiar measures
have been ndopted by the Government
of India under the Defence of India
Rulez,
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Stocks of Coal

*485. Shri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Starred Question No. 549 on the
10th September, 1965 and state:

(a) whether Government have im-
pressed upon the Governments of the
border States to build up stocks of
coal and other basic material to avold
dislocation in view of the present
emergency and priority accorded to
movement of defence requirements;
and

(b) whether the Union Governmant
propuse to take responsibility of
creating dumps in case the State
authorities are hesitant?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir,
(b) No, Sir.
Loss to N.C.D.C.

*486. Shri Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Steel and Mines
be pleased to state:

fa) whether it is a fact that the
NCDC has suffered a loss of about
Rs. 2 crores on the working of col-
lieries alone during the last financial
year;

(b} if so, the reasons therefor;

(¢} whether any enquiry has been
instituted; and

(d) the steps being taken to make

the mining of coal economical and
profitable?
The Minister of Steel and Mines

(Shri Sanjiva Reddy): (a) to (d), The
accounts of the Corporation for the
year 1964-65 reveal a Juss of Rs. 1.71
crores, The main reason for the loss
is the Corporation having jo work
very much b1_10w capacity for want
of adequile demrand for eoal In
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addition, the Giridih Collieries, which
have beerp running at a loss since
long, ha¥e been kept in production
under Lhe President's directive beca-
use of the superior coking coal these
produce. All possible steps are being
taken to effect peonomies by closing
down the losing pits at Giridh, by sus-
pending operations in collieries which
cannot secure a market for their out-
put and by transferring and retrench-
ing surplus personnel,

Production of Scoolers

*487. Shri R. S. Pandey: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether Government  have
suspended for some time the produc-
tinn of Lambretta and Vespa Scooters
in the country in wview of the foreign
exchange involved in the import of
certain  components;

(b) whether any alternative ar-
rangements have becn made to pro=
duce indigenous parts in replacement
of the so far imported ones for these
scooters; and

(¢) whether other firms which were
issued  licences 1o  manufacture
scooters in the country have taken
up the work on their projects?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
(a) No, Sir. However, one of the
Scooter manufacturers had to reduce
their production drastically during the
months of August and September this
vear, as they ran short of imported
components, on account of forcign
exchange difficulties

(b)y Constanf efforts arc being made
to develop the ancillary items which
are otill being imported and also to
develop facilities within the plants of
the seooter manufacturers (o enable
more items to be manufactured hy
them.

(c) Qut ol the five firms licensed
for the manufacture of scoolers. three
are olready in production. The re-
maining two firms (M/s Ideal Jawa
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& M/s Escorts) are, at present, con-
centrating on the prodyction of Motpr-
cycles only.

Production of Coking Coal

*488. Shri §. C. Samanta:
Shri Subodh Hansda:
Bhri M. L, Dwivedi:

Will the Minister of Steel
Mines be pleased to state:

(a) the outcome of the discussions
Government had recently with the
private producers of coking coal with
reference to the programme of pro-
duction of steel during the Fourth
Plan;

(b) the main difficulties of steel
plants in procuring adequate supplies
of coking coal;

(c) the main grievances of produc-
ers of coking coal in maintaking pro-
gramme of mining and augmenting
production; and

(d) the steps being
prove the position?

taken to im-

The Minister of Steel and Mines
(Shri Sanjlva Reddy): (a) The mujor
produccrs of coking coal intend to
implement their schemes for achiev-
ing additional production, and most of
them are taking necessary steps {o do
0,

(b} So far, the ptoduction of coking
roal has been adequate to meet the
demand of steel plants

(c) These relate mainly to finances
for the implementation of the pro-
gramme for additional production and
an mssurance of offtake,

id) Specific proposals from the Coal
Industry for financial assistance will
be considered. It-has alse been agreed
that representatives  of the coal in-
dustry will have dircet  talks with
steel plant: in regard to long  term
contract: for coal supplies, quality of
coal ete.

NOVEMBER 26, 1965
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World Bank Loan for Collieries

*489. Bhri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Steel
Mines be pleased to state:

(a) the latest position of utilisation
of World Bank loan to collieries;

(b) whether Government have ini-
tiated negotiations for the grant of
fresh loan to meet the needs for min-
ing equipment and parts for replace-
ment during the Fourth Plan; and

(¢) whether Government have en-
sured adequate supplies of parts and
machinery for the development of
existing and new mines in the private
sector?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Upto 15th
November, 1965 a sum of Rs. 1277
crores has been claimed as reimburse-
ment from the World Bank,

(b} No, Sir.

{e) Tt is expected that indigenous
production from thaMining and Allied
Machinery” Project at Durgapur and
other private mining machinery manu-
facturers would meel a large portion
of the requirement of spare parts and
machinery Tor the developmenti of
existing and new mines in the private
seclor,

Trade with Nepal

*490. Shrimail Renuka Barkataki:
Will the Mlnister of Commerce be
pleased 1o state:

(a) whether Government have giv-
en a new five-year lease to the Indo-
Nepalese Trade Treaty, 1060; and

(b) if so, the value of imports and
exports during the last five yvears bet-
ween the two countries?

The Deputy Minister in the Minls-
try of Commerce (Shri S, V. Rama-
swamy): (a) The Treaty of Trade and
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Transit between the Government of
India and His Majesty’s Govermment
of Nepal, which was valid upto 3lst
October, 1865, has been extended for
a further period of five years i.e, upto
31st October, 1970.

{b) A statement showing the value
of exports to and imports from Nepal
during the last five years is given be-
low,

Statement
The position of our exports to and
imports from Nepal for the last five
years is given below:
(Value in Rs, Lakh-

Year Imnaorts Exports Balance
1960-61 . 467 1020 (+)553
1961-62 . 359 916 +)557
1962-63 . 264 47 -+
1963-64 . . 539 11§87 ()61
1964-65 . . 721 1662

(o417

Confiscation of Indlan Indastries by
Pakistan

*491. Shri Rajeshwar Patel:
Shri R. 5. Pandey:

Will the Minister of Commerce be
pleased to state:

{a) whether Government's atten-
tion has been drawn to the reported
taking over or confiscation by the
Custodian of Enemy Property of Pak.
istan Government of the entire busi-
mess and industries run by the Indians
there or representing Indian enter-
prises in that country;

(b) if so, whether Government have
taken up the matter with the Pakis-
tan Gowvernment: and

(c) whether any retalialory mea-
sures have also been taken?
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The Deputy Minister in the Minis-
try of (Shri 5. V. Rama-
swamy): Q? The Government of India
has received reports about the taking
over, by the Pakistan Government, of
the business und industries run by
Indians in Pakistan. Since the Indian
High Commission in Karachi has not
been able to function properly due to
the restrictions imposed by the Pakis-
tan Governmenl, we have nol been
able to get precise information in this
matter.

(b) Although at present it is diffi-
cult, but we propose tauking up this
matter with the Government of Pakis-
tan us soun as gome dialogue with
them is possible on guch matters,

{c) All immoveable and certain
categories of moveable propertics be-
longing to or held by or managed on
behalf of Pakistan nationals have been
vested, under the D.LR. in the Cus-
todian of Enemy Property for India.
These properties are in the process of
being taken over by him.

Transfer and Posting of Gazetted
Officers

492 Shri A, P Bharma: Will the
Minister of Rallways be “pleased to
Elate:

(a) whether there is any set proce-
dure laid down for the transfer and
posting of Gazetted Oficers from one
Division to another on the same Rail-
way and from one Railway Zone to
another, and, if so, what is the period
laid down; and

(b) the position Division-wise and
Railway-wise of the stay of Railway
Officers at a particular place for more
than 3 years as on the 30th Septem-
ber, 19657

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh); (a) There is no rigid proce-
dure. However, officers are normally
retained in the same post for 3—5
years, transfers being made when

considered necessary in the exigencies
of service,
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(b) A statement is placed on the
Table of the Sabha. [Placed in Lib-
rary. See No, LT-5247|65].

Trade and Economic Collaboration
with Czechoslovakia

*493. Shri Bishwanath Roy:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Will the Minister of Commerce be
pleased to state:

(a) whether any steps are being
taken to improve the trade and econo-
mic collaboration with Czechoslova-
kia; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
Swamy): (a) Yes, Sir.

(b) It is proposed to set up a Joint
Commission of the Government of
India and the Goverhiient of Czecho-
slovak Socialist Republic to explore
possibilities of setting up industries in
India with Czech collaboration and to
define possibilities of expanded trade,
iwo-way exchange of engineering
goods, and Chemicals and setting up
production capacities in both countr-
jies for goods which will be required

NOVEMBER 26, 1965
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object of the joint Committee will be
the concrete utilisation of economic
possibilities in the two countries to
mutual advantage,

Manufacture of Tubes and Pipes

“494, Shri J. N. Hazarika: Will the
Minister of Industry and Supply be
pleased 1o state:

(a) whether any licence has been
issued under the Industries (Develop-
ment and Regulation) Aect for manu-
facture of {ubes and pipes in Assam;

(b) if so, its capacity and total in-
vestment; !

(e) to what extent the State Gov-
ernment and the Central Government
have participated in it; and

(d) the progress, if any, made
the industrial unit?

The Minister of Heavy Engineering
and Industry in the Ministry of Induws-
try and Supply (Shri T. N. Singh): (a)
Two licences have been granted for
the establishment of two industrial
undertakings both at Amingaon in
Assam for the manufacture of G.L
Pipes and Spirally welded pipes res-
pectively.

by

by the other country, The main (b} to (d):
G.1, Pipe Scheme Spirally welded pipe
scheme
(1) Annual capacity » . . 12,000 tonnes. 4. Moo tons,

(i) 1 ual investmient estimated by

Rs.

Not ver recvived. Esti-

116-7% lakhs, .
mated cost of capiral

the pary, _
¢ pam equipments ix Rs. “K-fo
lukhs,
i) Propoased  Central  Government Wil. Nil.
participation.
Jied) Proposed  Stare Ciowernment Rs. 10 lakhs, 'nder {_Znnsi.lernli(‘n ef
participation. State Guvernment,
{2} Progress Land acquired, Land is being acquired;
' impaort licence  Clearance for impert of

abtained and orders

equipments againat 1FC/

being placed for  1CICI lvan given, The
capital goods. furcign exchenge  loan
from ICICI is  under
negotigtion.  Teims fiE

collaboration  with 2
West German firm have
been spproved by the
Government of Indie.
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Recovery of Hand-grenades

*495. Shri D. C. Sharma:
Shri Yishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Rallways be
pleased to state:

{a) whether it is a fact that two
hand-grenades were found in the
wash-basin of a third class carriage
of Moradabad-Delhi Express at Garh-
mukteswar Station on the 4th Novem-
ber, 1985;

1b) whether it is also a fact that a
hand-grenade was found near Jamuna
Bridge, Delhi early this month;

(e) whether any enquiries have
been made in the matter; and

(d) i so, the result thereof?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes, Sir, but the incident
took place on 3rd November, 1965,

{b) and (c). Yes, Sir.

(d) Both the cases are still ynder
police jnvestigation.

Exports and Imperts by 5.T.C.

*486. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
state:

(a) the steps taken by the State
Trading Corporation to increase ex-
ports and reduce imports;

(b) whether any target has been
fixed for the current year; and

(c) the results achieved so far?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) The basic policy of the
State Trading Corporation is incor-
porated in its Articles and Memao-
randum of Association and in accord-
ance with these the Corporation seeks
to develop exporis; more exporis of
new and difficult-to-sell items, enlarge
export to traditional items and ex-
plore new markets o ag to diversify
and expand the expori trade. They

have also opened offices and depots
abroad to facilitalte trade promoticrn
and expegfious conclusion of con-
tracts. These details are embodied in
“Eight Years pf State Trading Cor-
poration” copies of which are placed
in the Library of the House,

In so far as importg are concerned,
the Corporation imports only such of
the “items for which they are issued
licences.

(b) and (b). It is not in the busi-
ness interest of the Corporation to
disclose this information,

Ao aAl o any wwAt §
L il

*497 ot uy fomd
ot frem qeamoe

T ek HaAl uz FATH F FOT w7
f

(%) war woeT? 7 &w § AR
AITAT ®T ATCAT & e w7 w7€ £
e g aarg &, W

(@) w1 grenr opq ¥ afer &
wgfwar & wnaT 97 add-wEIE
ATEA ¥1 ATTTH AEA § wzaq w1 fawrr
27

e wWwWem 6 goAwr (e
e oA ) (%) o Ad

(&) za swg fagre & sfzpre &
grATR ¥ WAIgmT AW ow JE 15T
qiaz & w178 feEmdizr w5
Trr-wfzglr  HizT AR Aema #
gt apa & fan anfrarezfar
o7 gy AAr T afezrr Aawar o
1 fora &1 AATE 49 Anwa ue Al
dx7 &, amd mga fawr Ao g
TR A4 F1 FE AT W IAA & AT
a7 a1z ¥ faai7 fazt mar 607 ay waw
gw ¢ fx g o faeim fadr
Wi zfer it T gamT w1 af @z 7
T o oifaa AT &
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'wwt e’ ¥ AT o we

*498. ST WiwTT ®Te W w4
aifrrg w1 a7 @@ ®1 oFO &4
f&

(%) =1 7z 7= § f& wifgeans
g1 it wOrE” & I Uy qg
w9 %1 fwea % s &1 g
T

() ofz g1, Arza amm #
AT F1 F1 afafwar g 7

afoen satem | TR (W do
%o TmmY) ¢ (F) AT (|).
A gul 3 (w migeds aae, ww
TH &t 07 ' AT g fe mfasnay
wETH, MITA WIE a9 Wi
snir o e @z o osne &, (o w1
exifyeg ag oft fada & my dom
& vt #) 2, nfew faza s fram sig o
T WA AT WITE A AN AT F UG
xA wrae 07 fAza feaw meaTmEAiET
A W oganT a@a wdan Sfaeqie
 far made ot dvfr ) e e
srEl, WiTH & U 17 aga b A &
U dgA GiE M H A g Er &, AT
afinr w1 A {7 sgrw T fmen
WIT 9T qW AT 40, wK §1 %
T oTar # |

qrfears g wTe w1 Cow foray s

*499. o FFT T ¥SART : ¥
wifeen /&t wifemm gar oA
FETAT R0 WA ® UF o wmh o are
H ST ST & SR 5 AT,
1965 F1 Fq 29 90 a6 74 foqmm
% Aaq- 0 4g A A g wr B

(%) Arc-afvaTa {44 % aw
qUfSFTA &G0 AT i AW AOE NT
32,394 T &4, ullaviin w1 19,277
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0w TF famr ¢, T & =T

[

(m) =ar arosqfeaat & wia.7 a7
a1 & avey £33 & gy 1 daw
w1 FE; WIT

(w) afz zf, &1 37 ¥ &
war e’

anforva srrerg | wowet (s Ho
o TwemtHl) : (%) fafww spidl a2
& T T A F A 2 T Ay
# F1 s1AaT suwaw §, §g v asi
¥ fagg & 9o fagam Bl 2w A
B

(@) w7 (@), &g mfEEata
R A1 7 gAE 297 @ 4r o
AT AM L1 T gw i wie o fafang
4% fzal o0y, wiig TR wa T i
SUER R A ST AR I R oE T
LEA

Shoe Manufacturing Factories

*500. Shri Bhanu Prakash Singh:
Shri Yashpal Singh:
Shri Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have de-
cided to establish shoe manufacturing
factories in the country;

(b) if so, the location thereof;

(c) the funds allocated for the
same; and

(d) whether these will be establish-
ed in the private or public sector?

The Depuiy Minister in fae Minls-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (d). The need to in-
crea:e our exports of shoes is quite
obvious. How to achieve thls is under
consideration. When the studies are
completed, all details will be known.
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Collision of trains at Gadadharpur
Station

*501. Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of
pleased to state:

Railways be

(a) whether it is a fact that the
Rampurhat-Howrah passenger train
collided with a stationary goods train
at Gadadharpur Station on the East-
ern Railway on the 2nd November,
1965;

(b) if so, the number of passengers
injured in the accident; and

{¢) the causes of the accident?

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir,

(b) Thirty-nine persons were injur-
od of whom 4 sustained grievous in-
juries,

(¢) The cause of the accident is
under invesfigafion by the Additional
CommissioneT  of TRallway Safety,
Calcutia, Ea

M/5. Jessop & Company

*502. Shrl P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state: -

(a) whether Government have de-
cided to acquire permanent controll-
ing share in M/s. Jessop and Com-
pany Ltd, Calcutta; and

(b) if so, the terms of the envisaged
settlement?

The Minister of Heavy Engineering
and Industry [n the Ministry of indus-
try and Supply (Bhri T. N. Singh): (a)
and (b). An agreement has been
signed on 18th August, 1985 between
the President of India and M]s. Sahu
Jain Ltd., and their assoclates for the
purchase by Government of 11,23,300
shares held by them in Jessop & Co.,
Ltd., which represent about 55 per cent
of the tota] number of equity shares
of the Company. In terms of a Sup-

plemental Agreement signed on 10th
August, 1965 an ‘on account’ payment
at the ratw¥§f Rs. 25 per shure has
been made to the share holders and
the shares have been transferred in
favour of the President, This gives
Government = controlling interest,
The question of determination of the
price of the shares has been referred
to arbitration. Copies of the two
agreements have been placed in the
Parliament Library,

Poona-Miraj Metre Gauge System

*503, Shri Madhu Limaye: Will the
Minister of Railways be plcused to
refer to the reply given to Unstarred
Question No, 468 on the 12th Novem-
ser, 1965 and state:

(a) the reasons which prompted the
Railway Administration to change the
alignment of the Railway track by
moving it closer to Satara Town;

(b) whether this scheme was given
preference over the more important
scheme of converting Miraj-Kolhapur
metre-gauge scection into broad-gauge;
and

(c) what will be the annual addi-
tional cost to the passengers travelling
on the Miraj-Poona route as a result
of the above diversion?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
The decision to bring the Poona-Miraj
B.G. line closer to Satara Town which
is a district headquarters, was taken
in accordance with the wvery strong
public opinion, pressing for this diver-
sion, which was supported by the
Maharashtra State Government, a8
well.

(b) This decision is independent of
the proposal for conversion of the
Miraj-Kolhapur section to broad
gauge, which is also under considera-
tion of the Railway Board and for
which the necessary surveys have only
recently been completed. The Poona-
Miraj conversion is a sanctioned work,
already In progress, and, therefore,
decision regarding the alignment in a
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portion of this sectiop could not be
delayed.

(c) The approximate annua] extra
cost to through passengers is assessed
at Rs. 60,000,

Heavy Engineering Corporation,
Ranchi

*304. Shri P. R. Chakraverti: Will
the Minister of Industry and Supply
te pleased lo state:

(a) whether notices have been
cerved on the management of the
Heavy Engineering Corporation,
Ranchi, by all the Labour Unions
simultaneously, threatening strike or
direet action;

(b) whether the Corporation has
notified the curtailment of the existing
Jeave and holidays of the workers
creating discontent thereby:

{c) whether it is a fact that any ces-
sation of work will hinder defence
production and cause heavy flnancial
toss as well; and

(d) if so, the reasons which prom-
pted the management to introduce
such an innovatian during the national
‘Emergency?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
iry and Supply (Sbhri T. N. Singh): {a)
Yes, Sir,

(b} The Corporation has notified ite
decision to enforce the leawve and holi-
days provisions of the Certified Stand-
ing Orders.

() Yes, Sir.

(d) There has been no innovation.
Acztion has beer taken to fall in line
with what is admissible according 1o
fhe certified standing orders of the
Company and the practice in  other
Companies in the private and public
se-tors. This is also necessary to in-
crease the pace of work

NOVEMBER 26, 1865
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gfm &1 g & & om o gfem A
8 11-1965 ®I WITATY zvr Hfgar &1
W71 395/397 & Wi OF wIAAT
o o7 foan & WY Ay AeaaT & 5T
F1 AT T¥ATA 7 T} AT EWT
o grIA-uTrT- T T mfeai
gfaaTa=y ozeaTi 7 sgaeqr ¢ 4
o

Skimmeq Milk Powder

1312. Shri Madhu Limaye:
Shrl Bagri:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether skimmed milk powder
is being manufactured in the country;

(b) if so, the total capacity and the
yearly output;

(e) what is the cost per ton of the
indigenous product; and

(d) what is the selling price per ton
of this powder?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh): (a)
Yus, Sir.

{b) The totaj capacity at the end ol
1965 is expected to be about 10000 ton-
nes per annum. The output of skim-
med milk powder during 1085 is esti-
mated about 1500 tonnes, as the capa-
city for the manufacture of skimmed
milk powder is also being utilised for
manufacture of whole milk powder to
meet Defence requirements.

{c) The information is not available.

id) Approximately Rs. 6000 per

metric tonne.

Stoppage of Super Express Trains at
Badagara, Kerala

1313. Shri A. K. Gopalan: Will the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived any representation requesting
for the stoppage of the super express
1raing at Badagara (Kerala); and

(b) if so, Government's reaction
thereto?
The M r of State in the Minisiry

of Railways (Dr. Ram Subhag Singh):
(a) Yes.

{b) The West Coast Expresses have
been provided stoppages at Badagara,
with effect from 12-11-1865.

Bogey betweem Kakinada and Howrah

1314. Shri Kolla Venkalah: Will the
Minister of Rallways be pleased o
state:

(a) whether it is a fact that the
through bogey between Kakinada and
Howrah on the Howrah Mail has been
withdrawn;

(b) if so, the reasons therefor;

(¢) whether any representation has
been received by Government against
its withdrawal; and

(d) if so, the action taken thereon?

The Minister of State in the Mimis-
try of Rafiways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Poor through traffic.

(c) Yes.

(d) It is not proposcd to
the through service coach in view
of lack of traffic justification, The
few passengers from stations un
Kakinada Port-Samalkot section tra-
velling to and from Howrah direction
by Howrah-Madras Mails should have
no difficulty, as transhipment at
Samalkot. where connections with
branch line trains are available, Is
during convenient hours,

restore

Metric System of Weights and
Measures
1315. Shri Harl Vishnu Kamath: Will
the Minister of Commerce be pleased
1o state:
(a) whether the working of the
metric system of weights and mea-

sures has been satisfactory, conve-
nient and easy to the people at large;
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(b) whether complaints and repre-
sentations have been made by orga-
nisations, associations and individuals
about the difficulties, drawbacks and
deficiencies of the system; and

(c) if so, the action taken on those
representations and complaints?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V., Rama-
swamy): (a) Yes.

(b) Very few complaints and repre-
sentations have been made about the
difficuities. drawbacks and deficiencics
of the system.

(e) In cases of representations, the
simplicity of the metric system  and
the case of ils use were explained ful-
ly to those concerned.

Manufacture of Sluice and Lock Gates

1316. Shri Sidheshwar Prasad: Will
tHe Minister of Industry and Supply
be pleased Lo state:

(a) whetner it is fact that plans to
make sluice and lock gates in India are
under consideration;

(b) whether they are to be design-
ed by the experts of the CW.P.C;

{e) if so, in which engineering firms
they are to be fabricated and on what
basis;

(d) the approximate
mand for these gates; and

(e) when it will be possible to ex-
port them?

annual de-

The Minister of Heavy Engineering
and Industry in the Minis-
try of Industry and Supply (Shri T.
N. Singh): (a) to (e). Sluice gates
with low heads and lock gates are
alrendy being manufactured in some
of the existing Workshops in  the
country, such as M|s Jessop & Co.,
Tungabhadra Steel Products Ltd.
Nangal Workshop, etc. Plans to under-
take the design of High head gates in
the CWPC. and for entrusting the
manufacture of such Gates to  the
various Workshops, under the usual
procedure of calling for tenders, are

NOVEMBER 26, 1965
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under consideration. The approximate
demand for such sluice and high head
gates has been estimated to be 25,000
tons. Exports may be possible during
the Fourth Plan, when the Workshops
produce adequate numbers.

Manufacture of Burnt Magnesite

1317. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government  have
granted a licence for the setting up of
a plant for the manufacture ef burnt
magnesite in Almora district;

(b) if so, the approximate outlay
on the plant; and

(c) the approximate annual pro-
duction capacity of the plant?

The Minister of Heavy Engimeering
and  Industry in the Minis-
try of Industry & Supply (Shri T. N.
Singh): (a) Yes, Sir.

(b) Rs. 80 lakhs.
(c) 36,000 tonnes.

Contribution of Wool to India from
New Zealand

1318. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

{a) whether it s a fact that New
Zealand is not sending her contribu-
tion of wool to India under the Co-
lombo Plan;

(b) if so, the reasons therefor; smd

(¢) Government's reaction thereto?

The Deputy Minisier in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) No request was made to
New Zealand for any contribution of
wool under Colombo Plan.

(by and (c). Do not arise.
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Manufacture of Glass and Glass-ware
in UP.

1319. Shri Ram Harkh Yadav: Will
the Minister of Industry and Supply
‘be pleased to state:

(a) whether it is a fact that Uttar
Pradesh has sufficient potential for
the production of glass and glass-ware
in the near future; and

(b) if go, its estimated production
by the end of the Fourth Plan period?

The Minister of Heavy Engineering
and Industry in  the Minis-
try of Industry and Supply (Shri T. N.
‘Singh): (a) Yes, Sir.

tb) About 65,000 tonnes.

Export of Tapioca from Kerala

1320. Shri Pottekkatt:
Shri A. V. Raghavan:

Will the Minister of Commerce be
pleased to state:

(a) the number of applications re-
<eived during this financial year for
permits to export tapioca from Kerala,
district-wise;

(b) the number of licences issued
along with the quantity allowed dis-
trict-wise;

(c) whether any machinery has
been evolved to determine the quan-
tity allowed; and

(d) whether the reasons for reject-
ing the applications are communicated
10 the parties concerned,

The Deputy Minister in the Minislry
of Commerce (Shri S. V. Rama-
swamy): (a) to (d). Do not arise as
tapioca is aot controlled under the
Export (Control) Order. 1862 and no
licence is necessary for its export to
any permissible destinations.

Import of Agricultural "mplements

1321. Shri Kolla Venkalah: Will the
Minister of Industry and Supply be
plrased to state:

fa) whether any Indian firm has
wntered  into an agreement with

Yugoslavia for the import of tractors
and uric“u-nl implements;

(b) if so, the name of the firm;
~ (c) the implements that will be
imported; und

(d) the details thereof?

The Minister of Heavy Engineering
and Industry in the Minis-
try of Industry & Supply (Shri T. N.
Singh): (a) to (d). No Indian firm has
entered into an agreement with Yugo-
slavia for the import of tractors and
agricultural impiements.  Bul an
Indian Airm viz. M's Tractors and Farm
Fquipment Madrus has been allowed
to import components from Yugoslovia
for the indigenous manufaciure of
agricultural tractors and implements.
They are importing  springs, discs,
mould boards and shares.

wf w1 wow sEATe
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Caterlng for Troops in Btations
1323. Shri P. B. Chakraverti:
Shri P. C. Borooah:
Will the Minister of Rallways be
pleased 1o state:

(a) whether it is a tact that special
fucilities have been afforded hy Gov-
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ernment in allowing the Hotel and
Restaurants’ Association to cater for
troops on the Railway Stations and at
other resting places; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise.
WNaa (AT A Terk W e = mfyat
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Janta Express Trains

1328, Shri §. M. Banerjee: Will the
Minister of Rallways be pleased to
state:

(a) whether it is proposed to in-
troduce more Janta Express trains
{all Third Class) on all the Railways;
and

(b) if so, the number thereof?

The Minister of State in the Minis-
iry of Rallways (Dr. Ram Subhag
Singh): (a) and (b). it is proposed to
introduce more passenger-carrying-
trains including Janata Expresses sub-
jecet 1o the availability of resources by
wuay of time capasity on  different
sections, rolling stock, ete. depending
~upon the (raffic justification 1t is not
possible o indicate how many of such
trains will be Janata Expresses.  bul
proposals (o introduce Junata trains
to cover all trunk routes are under
consideration.
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Theft of Refrigerators from Rallway
Electric Workshop, Delhi

1330, Shri Bbhanu Prakash Singh:
Shri Bagri:
Shri Madhn Limaye:
Shri Yashpal Singh:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 986 on  the
27th August, 1965 regarding the theft
of refrigerators from the Railway
Electric Workshop, Delhi and state:

fa) whether the report of the
Special Police Establishment in  the
matter has since been received; and

(b) it so, the action taken thereon?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singht: () Yes,

(b) Regular disviplinary procecdings
have besn initiated against the live
cmployees at fault: and in one case,
three charge sheets under Section 403,
1P.C. have been filed in the Cruminal
Court.
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Necessary action in also being ini-
tinted in regard to the firm.

Export of Tea

1131. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
sate;

{a) whether it is 2 fact that the ex-
port of tea has been largely disrupted
since the attack by Pakistan oo India
on September 1, 1965;

(b) it so, how Yar the tea exportr
during this period and after that date
bave gone down im comparison with
the corresponding period last year;
and

(c) how the tea exports in 1963
are likely to compare with those in
1984 in the light of these develop-
menis?

The Deputy Mimister in the Minis-
try of Commerce (Shri 8. ¥. Rama-
swamy): {a) and (b). The total value
of exports of tea during September
and Ortober, 1965 was Rs. 2028 crores
as compared to Rs. 32°48 crores for Lthe
corresponding months of the previous
years.

(c) Tea exports in 1865 are expect-
ed to be atleast of the same  order
as in 1964, if not slightly higher as
the tea crop this year is satisfactory.
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Silk Industry in Mysore

1334. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
state:

(a) the losses incurred in filature
silk in Mysore and Jammu and Kash-
mir;

(b) whether any representation has
been made to the Central Govern-
ment for relief; and

(e) it
thereto?

‘The Deputy Minister in the Minis-
try «f Commerce (Shri §. V. Rama-
swamy): (a) The losses incurred by
the Government Silk Filatures in
Mysore and Jammu and Kashmir since
1961-62 are as follows:—

so, Government's reaction

(Rs. in lakhs)

Year Mvsore Jammu  Kashmir
Filatures  Filatures  Filatures

1961-62 . 11-33 Nil Nil
19A2-A3 . 1894 Nil Wil
1963-64 . 2687 1-0% Nil
1964658 . . 12-cO Nt Nt
(Provisional) avai-  avail-

lable able

(b) The Central Silk Board has re-
eeived a representation from the Gov-
ernment of Mysore,

(¢) The Central Silk Board has set
up a Special Committee to look into
the matter and that Committee’s Re-
port is awaited.

Aluminium Deposits in Palni Hills

1335, Shrl Balakrishnan: Will the
Minister of Steel and Mines be pleased
o state:

(a) whether 5 scheme has been
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ehaled cut to explore Aluminium de-
posits in the Palni Hills; and

(b) if so, the result thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Geological Survey of India car-
ried out preliminary investigation cf
bauxite deposits in the Berijam and
Konal Area of the Palni Uills
during 1964-65. From the chemical
analyses of samples taken so far, the
bauxite shows an  alumina content
varying from 31.84 to 57.07 percent.
The investigation is in progress and-
final results as to the quantity and
grade of the reserves will be availahle
only after the investigation is complct-
ed in all respects.

. Amalgamation of Smaller Collieries

1336. Dr. Sarojinl Mahishi: Will the
Minister of Steel and Mines be pleas-
ed to state the steps taken s> far to
amalgamate small uneconomic collie-
ries and the result achieved therehv?

The Minister of Stee] and Mines
(Shri Sanjiva Reddy): A Committee to
promote voluntary amalgamation was
get up in 1858 and that Committee has
so far approved 59 proposals for
amalgamatirn/adjustment of boun-
daries of collieries and actual amalga-
mation has taken place in 38 cases.

wey SiW A wo§ ® A

1337. off gOW WX WG :
wr wfiea w9 17 favaT, 1965 ¥
qarTifies 9T S%CT 2378 & TR
¥ wresT § o7 AT R ey wad fw

(%) =1 =@ &= & f& ¥
JOFIT ¥ M WAW F FOET FT A
¥ e % fan e fBdw
mamgaT A

(wr) afz et A mdw faer 1 o
e fprd fieerft seraar & o€ aar
T gt ¥ feed serme &
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() fam-farm forsfi 2770 =@ wgraar
&1 90 sqFmr fem mar @, #iT
(w) g et zrer geraar &t
qur ITqI 7 f5 s F aar gy § 7
wiforeg wwrem & ot (et Ho
o TEmt) : () | (9). T
sifnE foxry fam g 7ew 93w
feas w0 fosii Bt wrafagomo & fad
wra ey mr mAT oS e N
fagaor & faar oo @ wwr T
17 faawas 1965 %1 92 10 warifEs
99 59T 2376 F IO F W (W)
# fewfas staerds & sfefaa vt
F1E FIAFC TR A 7170 & af
garasT & famg & Ioerew Aft B
LU O S < { S ) -
[geeeter & ton mm (@ Hwd
wear gF ¥-5249165]
wdvra Tferdt § & fasl zror ot
o fewdl § g7 faqr omar & Fais
v fAT § afewfas wfg o8
STeT BY AEY § w9AT W i weA
gRTUEAl ®1 gTaE T AT #
199 TG WA § WO & wifoe I9-
v fd e w1 e e @ amar g
Returns of Assets and Liabilities

1338. Shri Onkar Lal Berwa: Will
the Minister of Rallways be pleased to
state:

(a) whether the Railway Adminis-
toution have issued instructions to all
the Railways that the railway staff
should submit the returns of their
assets and liabilities on their appoint-
ments 83 Vigilance [Inspectors and
thereailer at intervals; and

(b} it not, the reasona therefor?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Sobhag
Bingh): (a) No.

(b) The Rules in force require sub-
mission of property returns by Class I
and Class IT Officers only. Vigilance
Inspectors are drafted from Class ITI
staff belonging to different depart-

ments and the question of submission
of proper turns by them does not,
therefore,

Clerks in the Office of FA & CA.O
Northern Rallway

1339. Shrl Onkar Lal Berwa: Wil
the Minister of Railways be please to
state:

(a) whether it is » fact that some
Clerks in the Office of F.A. & C.A.O,
Northern Railway, New Delhi  are
ccnlinuously working for more than
2 years, on the scats where the puy-
ments of contractors’ bills are made;

(b) if so, the reasons therefor; and

(c) whether the Railway Adminis-
tration propose to shift them to other
s2ctions?

Th~ Minister of State in the Minls-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes.

(b) and (c). The staff in guestion
are not required t» be shified frum ong
section of the office tn another after
any fixed period of time, but only as
and when necessary on administrative
grounds.

Paper MIll in Nagaland
1340, Shrimati Renoka Barkatakl:

Will the Minister of Industry and
Supply be pleased to state:
(a) whether it is a fact that the

Government of Nagaland have Invited
global tenders for setting up of o
naper mill at Amguri; and

(b} 1f s0. what will be the estimated
cost and capacity of the mill?

The Minister of Heavy Enginecring
and Indastry in the Minis
try of Industry and Sapply (Shri T. N.
Singh): (a) and (h). The Government
of Nagaland are understood to  have
prepared a draft feasibility report on
the establishment of a pulp and paper
project of about 100 tonnes per day
capacity costing ahout Rs. 10 crores
including working capital. Three alter.
native sites have been stated in the
feasihility report but no final recom-
mendation has been made pending fur-
ther examination of various detalls.
The Union Government is not aware
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# the Government of Nagaland have

invited tenders for the establishment
of this Project.

Working Group on Hard Coke

1341, Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of SBteel and Mines
be pleased to refer to the reply given
to Starred Question No. 396 on the
3rd September, 1985 and state:

(a) whether Government have com-
pleted consideration of the report of
the Working Group on hard coke;
and

(b) i so, the reaction of Govern-
ment to the recommendations made
therein?

The Minisler of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b}.
The recommendations of the Sub-
Committee of the Produclion and Pre-
paratior Committee of the Coal Coun-
eil of India (re-constituted as  the
Coal Advisory Council) to assess the
requirements of hord coke in the
country (other than steel plants) and
to plan for additional coal production
to bridre the gap betweon the demand
and supply have been considered by
Government and they are in verious
stnpes of implementation. The ques-
tion of revision of the price of hard
enke {7 seporaiely engaging the atten-
tion of the Government

Shortage of Melallurgical Coal

1342. Shri Himatsingka:
Shri Rameshwar Tantla:

Wi'l the Minister of Steel and Mines
be pleased to state:

fn) whether It is u fact that private
mector steel plants have not been
having adequate stocks of metallur-
gical coal due to ‘%~ <harmoae of
wagons and also inabiaty of the Coal
Washerirs to maintain regular supply
of the washed coal; and

(b) the steps taken to remove bottle-
sacks in the supply of washed coal?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Only Indian Iron & Steel Company
was faced with a temporary shortage
in stock of couking coal during July/
August, 1965, as some of the linked
collieries had suffered a fall in pro-
duction during monsoon. The situa-
tion was met by diverting coal sup-
plies from other depots. So far, no
difficulty has been experienced by the
steel plants for want of washed coal
supplies.

Public Sector Collieries

1343, Shri 8. C, Snmanta:
SBhri Subodh Hansda:
Bhrl M. L. Dwivedi;

Will the Minister of Steel and Mines
be pleased to atate:

(a) the average cost of mining a
tonne of coal in the public sector col-
lieries;

(b) the average cost of washing of
coal per tonne; and

(c) the average procceds of a tonne
of middlings?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c). The
average cost of mining a tonme of
coal varies from colliery to colliery,
from time to time and depends upon
a number of factors. The cost of
mining a tonne of enal ranges bet-
ween Rs. 23.70 and Rs. 2904 in the
public sector. The average cost of
washing ranges between Rs. 17.21 and
Rs. 21.10 per tonne depending on the
quality of raw coal, the extent of
washing necessary, the process em-
ployed and so on. The average pro-
ceeds of one tonne of middlings range
between Rs. 13 and Rs. 16.78 depend-
ing upon quality.

Rallway Godowmns in Ramkrivhoapmr,
Howrah

1345, Shri C. K. Bhattacharyya:
Will the Minister of Rallways be
pleased to state:

fa) whether il is a fact that  ihe
Railway godowns in Rambrishnapur,
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Howrah have become stacied with
pulses due to the non-lifting of the
stocks by a businessman;

(b) whether the Railway authori-
ties have decidei not to alicw fresn
wagons for the carriage of puises;

(c) whether this action of e busi-
nessinen has led to the scaraly  of
pulses in West Bengal; and

(d) if se, the action “eirg taken in
the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram BSubhag
Singh): (a) So far as Howrah Goods
shed is concerned, the answer is
“No".

As for Ramkistopore, there has
somet:mes been heavy left-over of
pulses at the end of the day, but not
serious enough to cause congestiom or
necessitate the imposition of a restric-
tion.

(b} No

(c) and (d). The rallway adminis-
tration are not aware of that.

Cases of Disproporilonate Asseln In
Delhj Divisiun

1346. Shri Onkar Lal Berwa: Will
the Minister of Rallways be pleased
to state:

(a) the tota] number of Station
Masters, Assistant Statiun Masters and
Guards working in the Delhi Division
who are in possession of dispropor-
tionate assets; and

(b) the steps the Pailway Admins.
tration have taken to check theis
meang end sourceg of their atwsets”

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Two such cases involving
Station Masters only have come to
light.

(i) According to the extent rules
and orders, non-gazetted Railway
servants are not required to submit
any periodical statement showing
their immovable property, etc. When

a complaint or information is received
alleging Nmion of ass+s dispro-
portionate. to the known sources of
income or: the part of such employee
or emplovees, a declaration of the
assets of such person/persons s
obtained for verification, wherever
considered necessary. After such
verification and on being found neces-
sary, the matter is probed further,
the Specinl Police Establishment's
assistance being obtained whenever
required.

Fruits and Vegetables booked from
Delhl Station

1347, Shrl Onkar Lal Berwa: Wil
the Minister of Rallways be pleased
to state:

(a) the total ... of parcels of
fresh fruits apnd ve~ctablus houked
from Delhi Main Sta'iun to Bikaner,
Parcel Depot, Grant ""vad and Ahnie-
dabad during the period from the 10th
to 30th June, 1965,

(b) the total number uf parcels re-
ceived short at the dertinations; and

(c) the tota]l amotat of clalmy paid
or to be pald by the Railway A imin-
istration for these shortages:

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Bikaner . . . §, 788

Parcel Depot, Grant Road 20,241
Ahmedabad 15497
(b) Bikaner ' . . 18
Parcel Depoi, Grant Road ERL ]
Ahmedabad 47
(c? Tusal Total
amiunt arnornt
of claims of ¢l ime
t he
poid
Rs, I Re. I
Hikaner i RB-17 Nl
Parcel  Depot,
Grant Road Thy B §52'00
Ahmedabad £14°758 Nil
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Employees of Rallway Commercial
Department

1348. Shri Vishram Prasnd:  Will
the Minister of Rallways Lo pleased
to state:

(a) whether it is a fact that the
employees of the same zategoy  In
the Commercial Department of Indian
Railways get differea’ sciles of pay,
eg., Chiet Cummercial Inspector
Rs. 450—550, Catering Chief Inspector
Rs. 370—450, Senior Commeicial Ins-
pector Rs, 335—450, and Catering Ins-
pector Rs. 250—380;

(b) if so, the reasuns jor thig dis-
parity; and

(c) whether Government propore to
make their scales of pay uniform?

The Minister of State in the Minbs-
try of Railways (Dr. Ram Suobhag
Bingh): (a) No.

(b) and (e¢). Do not arise.

Medical Equipment

1349, Shri Rameshwar Tantia:
Shri Himatsingica:

Will the Minister of Industry and
Supply be pleased to stale:

(a) whether it is » act that Gov-
ernment propose ‘o produce the cost-
ly medical equipmoent which s at
present being imporied in the coun-
try itself; and

(b) if so, the steps being taken in
this regard?

The Minister of Heavy Engineering

and Industry imn the  Minis-
try of Indostry and Supply (Shri T. N.
Bingh): (a) and (b), Yes, Sir.

A number of units, including one
in the Public Sector, are producing
medical equipment in the country.
Recently certain firms have been per-
mitted to undertake the manufacture
of costly equipment such as Electro-
cardingraph, Card oscope, Diathermies,
Anaesthesia and Physiotherapy equip-
ment.
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Manufacture of Paper and Cement im
Astam

1350. Shri Yashpal GHingh:
Shri N. B askar:

Will the Ministe- of Indostry and
Supply be pleased 10 state:

(a) whether Go «-nment have
agreed to set up two plants in the
public sector for *he manufacture of
paper and cement in Assam; and

(b} if so, the broal features of the
scheme?

The Minister of Heavy Engineering
and Industry in the Minis-
try of Industry and Supply (Shrl T. N.
Singh): (a) and (b). The Government
of Assam are putting up a cement
factory at Cherrapunji in the Khasi
and Jaintia hills with an annual capa.
city of about 84,000 tonnes. Plant
from Yugoslavia has already been
imported and erection work is in pro-
gress. The factory is expected to be
commissioned in 1986

No decision to set up a paper fac-
tory has so far been taken by the
Government of India, but some pro-
posals are now under examination.

Manufacturs of Electrodes

1351. Shri Mohammag Elas: Will
the Minister of Industry and Supply
be pleased to state:

() the total installed capacity of
each industry producing the follow-
ing materials:

(a) electrodes-arc Welding and
others;

(b) gates like oxygen, nitrogen,
hydrogen, nitrous oxide,
argon, dissolved scetylene and
rarc gases;

(e) core wire and wirne required
for arc weldirg electrodes;

(d) gas welding cni metal cut-
ting equipments;
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(b) the total production of differ-
ent materials stated above by each
industry during the st Five Years:
and

(c) the total consiunotion of the

above materials in the (i) private seo-
tor and (ii) public sectur !

The Minister of Heavy Engineering
and Industry in the Minis-
try of Industry and Supply (Shri T. N.
Singh):  (a) to (c). The requisite
information is being ecollected and
will be laid on the Table of the
House.

HM.T. Limited

1353. Shri Kolla Venkalah: Will
the Minister of Industry and Sapply
be pleased to state:

(a) what has been the idle capucity
of the HM.T. Watch Unit during the
first nine months of 1965;

(b) the reasons for this idle capa-
city;

(e) whethes the manciacture of the
high precision and generali  purpose
lathe has beun ‘ranifervey fram  the
fifth unit of HM.T. near Hyderabad
to some other un.t; uad

(d) if so, to which unit and the rea-
sons for the tranaler?

The Minister of Heavy Engineering
and Indusiry in the  Minis-
try of Industry and Supply (Shri T, N.
Singh): (a) and (b). The production
in the Watch Unit for period from
January to September, 1965 was
157,147 numbers against a target of
225,000 numbers. The shortfall is due
to  non-availability of sufficient
foreign exchange for the import of
essential law materials and compo-
nents.

(c) and (d). According to the pro-
gramme of the Hindustan Machine
Tools Ltd, manufacture of high pre-
cision and general purpose lathes is
to be undertaken at the Kalamassery
(Kerala) factory of the company.
This question does not, therefore,
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arise. The Hyderabad unit whieh 1s
still ungddk construction is designed
for the manufacture of special pur-
pose machimes and transfer lines, gear
manufacturing  machines, boring
machines, ete.

Industrial Estate tn Kerala

1354. Shrl Vasudevan Nailr:
Bhri Warlor:

Will the Minster of Industry and
Supply be pleased to state:

(a) whether Grverurunnt propuse to
set up an industnial esrare at Sher-
nalaj in Kerala Stut:;

(b) if so, the estimated expenditure
for the same; an'

(c) when the industrial estate will
be constructe.®

The Minister of Heavy Englneering
and Industry In the Minis-
try of Industry and Bupply (Shri
T. N. Singh): (a) to (c). The infour-
mation is being collected from the
State Government und will be placed
on the Table of the House.

Cement Factory In Mireapur District

1355, Shrimati Renuka Barkatakl:
Will the Minister of Indusiry and
Supply be pleased to state:

(a) whether it is a fact that a new
cement factory is going to be estab-
lished at Dala in Mirzapur district;
and

{b) it so, its production
and the estimated cost?

capacity

The Minisier of Heavy Englneering
and Industry In  the  Minis-
try of Industry and Supply (Shri T. N.
Singh): (a) Yes, Sir.

(b) The production capacily Is
400,000 tonnes per annum and the
estimated cost is Rs. 7.4 crores.
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Land Acquired by S.E Railway

1356. Shri Harl Vishnu Kamath:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that about
3 years ago, il Scvuth Eastein Hoil-
way acquired €2 gores of land  near
Kalamna, Nagpur at a cost of Rs. 21
lakhs;

(b) whether recently the Land Ac-
quisition Officer assessed its price at
Rs. 21,000 only; and

(e) If 0, the reasons for ihe in-
ordinate and such huge cver paymant?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (c). On receipt of a
number of complaints pertaining to
the transaction in reference the
matter was entrusted to the Special
Police Establishment on 11th October,
1965 for investigation and their report
is awaited.

Manganese Ore

1357. Shri Kolla Venkalah: Will
the Minister of Commerce be pleased
to state:

(a) whether the Committee «n
Manganese Ore has presented its re-
port;

(b) if s0, when;

{e) the main recommendations of
the Committee; and

(d) the action taken thereon?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) Yes, Sir.

(b) The Report has been submitted
on the 4th September, 1065

(e) and (d). One important recom-
mendation in the Report is that, with
a view to maximising exports of
manganese ore, it would be desirahle
to cannlise =uch exports through one
or two central agencies which hv
means  of carefully  co-ordinated
operations could obtain the best prices
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and terms for Indian manganese ore.
The Committee noted that the Gov-
ernment of India had already taken
action in this regard. by canalis.ng
the exports of manganese ore in July
through the Minerals and Metals
Trading Corporation of India Limited
and the Manpancse Ores (India)
Limited, both of which are public
sector undertakings.

The Committec has also recommend-
ed that the Minerals and Metals
Trading Corporation, being the only
agency for purchasing ore raised by
small mine-owners, should take on
itself an active role in providing tech-
nical and wherever possible manage-
rial and financial asslstance in deve-
loping and modernising their mines
with a wiew to maintaining quality
of grade and reducing cost of pro-

duction. This, and other recommen-
dations in the Report, are being
further examined by the Mineral

Export Advisory Committee as decid-
ed by the Board of Trade and the
results of that examination would be
placed before the Board of Trade as
soon as possible. Such other recom-
mendations include:

(i) High priority being given lo
the exploration and proving
of further reserves of manga-
nese ore, particularly in areas
located near the coast for the
purposes of exports as well
as in areas n close proximity
to ferro-manganese plants
and steel planis so as to meet
their increasing demands;

(ii) blending of ores should be
done at a few selected points,
such operations being facili-
tated by control being exer-
cised on the grade of produc-
tion of the various types of
ores from different areas un'-

tormally by o single ageney:
(iii) the techno-economic possi-
bilities of beneficiation of

particular ores should now be
investigated in detail; in othe:
research, high priority should
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(iv)

(v)

(wi)

(vii)

(wviii)

(ix)

be gisen tu methods of re-

ducing  phosphorous content
of Inclinn ores;

concession in royalty should
be given for beaeficiated ore
so as to encourage adoption
of beneficiation methods 1o
upgrade low quality ore, and
local ferro-mangancse plants
should be encouraged to use
such buneficiated ore afte”
suitable agglomeration;

in co-ordination with the
State Governments, parti-
cular attention should be paid
to the improvement of exist-
ing roads in the manganése
mining areas and also the
opening of some additional
roads as road movement is
one of the important items in
the costs. The maintenance
of access roads upto a dis-
tance of about 5 miles from
the mines should be the res-
ponsibility of the mine-
OWNEers, the Government
authorities taking the res-
ponsibility for the remaining
roads;

there should be no increase
in the railway freight rates
of manganese ore for export
beyond the present level,
which has been in effect since
the lst April, 1963;

apart from provision of re-
quisite siding facilities, in the
allocation of wagons due
regard should be paid to the
fact that the blending require-
ments of this industry tend
to make movement in full
rakes difficult;

suitable survey should be
carried out in selected mining
areas for installation of rope-
ways 30 as to reduce move-
ment cogts;

specific  improvements  have
been suggested in detail at
the wvarious ports handling

manganese ore for export so-
a Su achieve generally higher
li ing rotes and thus make
possible employment of larger
vessels for export;

(x) through a co-operative agency
of manganese mine-owners or
a Government Department
like the Bureau of Mines or
other central agency like the
Minerals and Metal Trading
Corporation, a pool should be
constituted of essential min-
ing equipment at central
points where such equipment
could be made available to
minz-owners o1 suitabile
terms;

(xi) where State Governments do
not have any definite plans of
developing and working
themselves particular depo-
sits within reasonuble period,
such  deposits  should be
released for exploitation by
the private seclor; special
consideration should wlso be
given to granting leases of
suitable areas to the ferro-
manganese indusitry so that
they can Increasingly depend
upon their own caplive mines
for ore. As repards exisling
leases, renewal should not be
granted for period less than
the ‘maximum provided under
the law wunless the lessee
himself applies for « shorter
period; and

(xii) a number of reconrmendations
have alss been made for cer-
tain reliefs under Income-tax,
Sales-tax. royally and dead
rent, and loTal taxes.

The Committee has assessed that,
by 1975, the annual world trade in
manganese ore might increase o 10
millien tons as apainst 5 million tons
as at present, and increaed trade
about § millicn :ons gre likely to be
available to supply sources (such as
India) which are not commmitted to
particular users. In this context, the
C iltee has r nded, India
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-can reasonably hope for a larger share

in the total world trade in this
mineral provided present production
is expunded Lo produce the requisite
quantities, with due regard to the
Pprime need for reducing costs,
through the wvariety of measures the
‘Committee has recommended as sum-
marised above,

Manufacture of Agricultuaral
Impiements

1358. Shri Linga Redy: Will the
Minister of Industry and Supply be
pleased to state:

(a) the steps Leing tiken by Gov-
ernment to minulacture sich apricvi-
tural implem-uts in the country as
.are being imported at present;

(b) the extent to which the re-
quirements of the country are being
met by incigenoey production: and

{c) whether the Government of
Punjab have been permitted to set
wp a plant for the monulacture cof
power tillers?

The Minister of Heavy Engineering
and Industry In the Ministry of
Industry and Supply (Shri T.
N. Singh): (a) and (b): Tractor and
power tiller 'munufacturers who are
al'p licensed for the manufacture of
matching Agricultural implements and
parties who are licensed for tractor
drawn implements, are being en-
eouraged to manufacture the types
of implements required for use under
Indian conditions. lmports of gome
complete implements of very special
designs and components for indi-
genous implements already planned
for production are, however, being
allowed to the extent necessaly. A
major portion of the implements re-
quired by the country is being met
from indigenous production.

(¢) Yes, Sir. A letter of intent has
been recently issued to the Govern-
ment of Punjab.
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Railway Bchemey

1358. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) the Railway scheings submitied
by the Punjab Government for be-
ing executed iy the Third and ¥ourth
Five Year Plans, uing

(b) the action taken thereon?

The Depaty Minister ln the Ministry
of Railways (Shri Sham Nath): (a)
Proposals recommended by the Pun-
jab Government for inclusion in the

Third and Fourth Five Year Plans
are:
1, Third Five Year Plan:
1. Chandigarh-Ludhiana,
2. Chandigarh-Jagadhri.
3. Extension of Batala-Quadian
ling to Butari via Sri Govind-

pur.
4. Bhiwani-Khara-Tosham,
5. Narwana-Barwala.
6. Nunga!-Una,
T

Sirsa-Bhadra-Bhattu-Fatehabad-
Ratia-Jakhal.

8. Jind-Patiala vie Kaithal and
Bula.

9. Sirsa-Ottu-Rania-Chichal-Ellana-
bad.

10. Barwala - Sirsa - Sanghaira -
Abohar,

11, Panipat-Gohana (Restoration),
12. Gurgion-Alwar-Bharatpur,

13. Garhi Harsaru-Farukhnagar ex-
tension to Jhajjar gnd Bhiwani.

14, Rohtak-llissar.

15. Hoshiarpur-Una-Nangal.

16. Pathankot-Una via Talwara.
I1. Fourth Five Year Plan:

1, Chandigarh-Ludhiana.

2, Nangal-Talwara.

3. Gohana-Panipat (Restoration).

(b) Due to the limitation of funds
and resources none of the State Gow-
ernment's proposals for the Third
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Plan could be included for construc-
tion during the Third Plan, The list
of new lines 1o be taken up in the
Fourth Plan still remains to be fina-
lised in conjunction with the Plan-
ning Commission and other concerned
in‘orosts. The recommendations of
the Punjab State Govt. will also be
given due consideration, mlong with
gimilar other proposals. However
funds and resources in the Fourth
Plan for construction of new lines are
likely to be even less than in the
Third Plan, and it is very doubtful,
whether the proposals of the State
Government can merit sufficient prio-
rity, for inclusion in the very selective
1list, to be finally adopted.

Over-Bridge 71 Raysgada (Urissa)

1360. Shri Ramachandra Ulaka-
Shri Dhalcshwar Meena:

Will the Mins:ssr ¢f Rallways be
pleased to state the latest progress
‘made in regard 1o the construction of
a roaj over-oridge at Rayngada
(Orissa)?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): The
selection of the site for the over-
bridge and the alignment for the
approaches have not yet been finalized
by the Stats Government who have
apain been reminded in the matter.

Earnings of Ronrhela Kteel Plant

1361. Shrl Ramachandra Ulaka,
Shri Dhuleshwar Meena:

Will the Minisier of Steel and Mines
be pleased to <inte the amount rarned
by the Rourkela Stez] Plant by sc)ling
its products %y consumers as on  ihe
30th Scptember, 19657

The Min'ster of Steel and Mines
(Shri Sanjiva Reddy): From 1058-59
the following are the amounts earned
by the Rourkela Steel Plant by the

sale of its products:

Year Sale of products

(In rupees)

1958-597. 204,049
1959-60 . . 16,207,683
1960-61 . . 94,609,734
1961-62 . . 162,365,689
1962-63 . . . 149,558,063
1963-64 . . . SHE,CEE,C14
1964-65 . . . 721,220,880
196 5-66 (UpLO 10-9-6% 4ok, 01k 406
. - R

ToTarL . 2.560.06H7,5 8

Coment VFaclory al Bargarh

1362. Shri Ramachamira Ulika:
Shrj Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased 1o refer to ihe reply
given to Unstarrad Questicn Nc. 450
on the 26th 1":brusry, 1865 und stute
the latest progress made in regard to
the expansion of the proposed cement
factory at Bacgurh (Orissa)?

The Minister of Heavy Engi-
neering and Industry inm  the
Ministry of !ndusiry and Supply

(Shri T. N. Singh): Thc main cement
plant at Bargarh is being completed
and likely to be commiss.one i early
next year, The foundation work has
been planned to take care of the ex-
pansion scheme also. The Industrial
Development Corporation of Orissa
Ltd,. hag indicated that the expansion
scheme will be taken up after gaining
experience in the ercction and actual
commissioning of the main plant.

Industriol Licenres

1383. Shri Ramachandra Viaka:
Shbri Dhuleshwar Meena:

Will the Minister of “ndusicy and
Supply be plereld to state:

(a) the numberr of aprlications for
industrial licenr=y  received from
Orissa during 1935 s> far; and

{b) the number out of them sane-
tioned and the number of those re-
jected?
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The Minister of Heavy Engeneering
and Industry in the Minis-
try of Industry and Supply (Shri T.
N, Singh): (a) 20 applications have
been received during 1965 (upto the
15th November, 1965) for licences for
starting industries in Orissa, of which
9 were from parties in Orissa,

(by (i) No. of applications where
letters of intent have been issued. 2.

(i) No. of applications rejected. 4.

(iii) No. of upplications not covered
by the Industries (Development and
Regulation) Act 2,

(iv) No of applications under vonsi-
deration, 12

Elsetrification of Madras- Villupuram
Raliway Lioe

1364. Shri Dharmalingam: Will the
Minister of Rullways be pleased to
state:

(a) whether the electrification of
Railway line Dbetwcen Mscras snd
Villupuram (Souzhern Roilway)  has
been completed; ¥nd

(b) if so, whea al] the 'roing will
be run through electric locomotives
in that line?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes. The elecirification of the
Villupuram-Tambaram section to 25
KV high voltage AC system has been
completed and conversion of the lower
voltage Tambaram-Madras section DC
systan to AC is now in hand for com-
pletion in 1966,

(b) At present, all through  goods
truing, stopping passenger trains and
twp express trains arc heing run by
eleciric locomotives buiween Tamba-
ram and Villupuram. All the goods
and passenper trains are expected to
be brought under clectric traction, on
the entire Mudras-Tambaram-Villu-
puram sectinn in 1988,
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Price of Jute
1365. Shri M. S, Murth: Will the

Minister of Commerce bz pleased to
state:

Gow onment

HEN]

(a) whether
to fix maximum
of jute; and

propose
LuMimumn price

(b) if so, the detuls thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). Thore is al-
ready an operational 'm’nimnum price
for jule based on Rs. 80.38 per quintal
for Assam Bottom wvariety delivered
at Caleutta, Beyond this there is no
proposil to fix maximum and mini
mum prices,

Import of Silk

1368. Shri Dhuleshwar Meena:
Bhri Munachandry Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) the total quantity and velue of
silk imported during the last six
months; and

(b) the duty collected on it du’ing
the same perind?

The Deputy Minister in the Ministry
of Commerce (S5hri B V. Rama-
swamy): (a) The total quantity and
value of raw silk imported during the
period April-September, 1865 was as
given below:—

Quantity WValue
(kgs.) (Rs. in lakhs)
47,556 25.92

(b} Complete figuree for the above-
mentioned period are net yel avail-
able. However, a simm of Hs. 1581678
was eolleeted as import duty on raw
silk during the period April-August,
1965, This amount does not include
the duty collected by the Delhi Collec-
torate for the period June to August,
18635,
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Lettes Incurrad by Hindusing Stzel
Lad.

1367. Shrl P. C. Boraoah: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that the
Hindustan Stesl Limited hins reen in-
surring losses yesr ofter year;

(b) if so, the losses s» fu~ 117 rred
eYery year since its inception;

(e) the reasnns thercfor and the
#teps taken ‘o improve the position;
and

(d) whether the position s expoit-
od to improve this ycar?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (e):
After providing for depreciation and
interrst the net losses have been as
under;—

(In million rupees)

195%-59 7°81
1N5g=60 . FLEEX]
19A0=01 L5009
196 1-62 17030
1962-63 . 16001
1561=04 . 4790

During the year 1964-65, HSL have,
for the first time, made a net profit
aflcr providing for both depreciation
and interest on Government loans.
The cxlent of profit will be known
after finali:ation of the accounts,

(b) Yes, Sir.

wo Ofgeen te o o7 Fh Qe

1368. W] EFH WA WHTY
ST AN 447 T X007 w1 OFO w6
fx

(%) ¥ " Tgas TT w1,

g TgTF L F faary ¥ 3w @ afwr
ATT I 97§07 Tfgey T SEww
& qfigm ®1 W 0§ FTO A AT
Ffaar § | v

(=) afz zv a1 fagir w17 *x
A% WrFA FIA F1 FeqerAr g7

T WA # agAW (s e
wa) W(w) o g

(a) wevfaa g3, oot =iw
g, fardy fusra wifmen w1 W
frm araq &1 & w7 2§, ¥ vrEg
I8 97 ) we-faws g 7 @
fsra® a1t @ «to 9ro I&To T.0 Fi7T
e S W G A 3 e Tl
1 gfiaw &7 faf 573 07 "m A
i fmm & 91 &1 swmw. fosll
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Morger of Indian Buorcan of Mines
with Geological Survey of India

1369. Shri Balkrishng Wasnik: Will
the Minister of Steel and Mines be
Pleased 1o slate:

(s) whether it has been decided to
merge a section of the Indian Buresa
of Minrs with the Geologi.al Survey
of India; and

(b) if so, the reasons therefor and
the dctails thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The explo-
ratory wing, which conslsts of the
prospecting, mining and drilling divi-
sionsg of the Indian Bureau of Mines,
is proposed tp be transferred to the
administrative control of the Geolo-
gica] Survey of India.

(b) The Geological Survey of Indis
undertakes geological mapping and
exploratory drilling with a view 1o
making a preliminary assessment of
mineral deposits. The Indian Bureau
of Mines has been responsible for
carrying out delailed investigations in
the subsequent stages for proving the
grade and extent of the deposits, Ex-
perience hasg shown that the division
of prospecting work inte iwo siages
of preliminary and detailed investiga~
tion involves a certain amount of
overlapping and delay. [n order te
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ensure continuity of background
knowledge, expertise and gperational
control and expedite investigation of
mineral deposits, it is deirable to vest
the responsibility for the entire work
of prospecting in one organi:ation,

The details of the proposed transfer
are being worked out.

Geologioa] Survey of Kerala Districts

1370. Shrl Vasudevan Nair:
8hri Warior:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether the Geological Dopart-
ment of the Union Government has
started. a survey in Kozikode and
Palghat districts of Kerala State; gnd

(b) if so, the scope and aim of this
survey?

The Minister of Steel and Mines
(Bhri Sanjiva Reddy): (a) Yes, Sir.

(b) The scope of the present survey
is to carry out systematic geological
mapping and a preliminary assess-
ment of mincralisation.

OMes of Rallway Research Designs
and Standards Organisation, Lucknow

1371. Shri H. C. Soy: Will the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that in the
oflfice of the Railway Research De-
signs and Standards Organisation,
Lucknow, the quota for promotion of
the Scheduled Castes gnd Scheduled
Tribes is not being filled up as laid
:;'n by the Ministry of Home Affairs;

(b) if so, the reasons therefor?

The Minister of State in the Minls.
try of Rallwayy (Shri Ram Subhag
8Bingh): (a) The Extant Orders In
regard to reservation for Scheduled
Castes/Tribes in promotion grades are

NOVEMBER 26, 1965
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being observed in the Research,
Designs and Standards Organisation,
Lucknow.

(b) Does not arise,

Procsdure for Promoting Oficers om
Bailways

1372. Shri A. P, Sharma: Will the
Minister of Railways e pleased to
state:

(a) the procedure laid down for
promoting Class 1I Officers to Senior
Scule or Class 1 senior scale on the
Railways;

(b) whether it is based on seniority-
cum-suitability, and if so, how suita-
bility is judged; and

(c) whether qualified people in
Personnel Management Courses and
Degree Holders in Socia] Sciences are
Elven any preference over those who
do not possess these gualifications at
the time of their promotion in the
Personne] Branch of the Railway; and

(d) it not, the reasons therefor?

The Minister of State in the Minis-
try of Rallwayg (Dr. Ram Subhag
Singh): (a) to (d). Class 1I Officers
are promoted to Class 1 in warious,
Departments on Railways by a posi-
tive act of gelection arranged through
the agency of Deparimental Promo-
tion Committees, presided over by a
Member of the UPS.C. Each Com-
mittee assesses the worth of all * eli-
gible officers of a Department after &
perusal of their particulars of service
(including technical ability) and con-
fidential reports and makes recom-
mendations separately for permanent
promotion to Class I and for officiat-
ing promotion to Senior Scale. On the
recommendations of this Committee
being accepted by the Board and
approved by the UP.S.C, promotions
are ordered to the extent vacancies
are available”
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Manufacture of Components

1373. Shrl Himatsingka:
Shri BRameshwar Tantla:
Shri Muthiah:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
Department of Supply and Technical
Development is ¢xamining the scope
for arranging manufacture in the
country of such components as were
hitherto being imported;

(b) whether any list of components
required for different types of machi-
nery has been prepared:

(e) if so, the details thereof; and

(d) whether any spe.ial cell in the
Department has been set up to ex-
pedite the wvarious projects for this
purpose?

The Minister of Supply and
Technicl  Development in the
Ministry of Industry and Supply (Shri
Raghuramalah): (a) The Depart-
ment of Supply and Technical Deve-
lopment has been  pursuing and
actively helping in the manufacture
of machinery in the country accord-
ing to a phased programme of manu-
facture which generally attains maxi-
mum indigenous content in about 3
to 5 years. In the context of the
present foreign exchange situation, the
Department has instituted a vgorous
drive to acceleratz thesz phased pro-
grammes of manufacture and pew
licences a“e being recommended only
in cases where there is a very high
indigenous content usually not below
85 per cent, even at the start, In the
current period efforts have also been
made to telescope even the further
stages of phased manufacturing pro-
gremmes of the already licensed units,
by encouraging and actively helping
production of such components as
we-e hitherto being imported, either
through the main manufacturers
themselves or through the ancillary
units,

(b) and (c). Lists of components

nery are being maintained in the
Directorate ,General of Technical
Developm‘l'l‘ but the items are too
numerous to be listed out hece as
they cover the entire gamut of machi-
nery manufacture.

(d) Every Directorate in the
Directorate  General of Technical
Development has been concentrating
efforts on developing indigenous
manufacture of such components as
have been hitherto impo:ted and the
progress actually made in this direc-
tion is being continuously watched on
a special cell Basis by the Depart-
ment of Supply and Technical Deve-
lopment besides by the Director
General of Technical Development
himself and his Deputies.

Development of Sericulture in M.P.

1374. Shri Lakhmo Bhawanl: Will
the Minister of Commerce be pleased

to state:

(a) whether there is any proposal
to develop sericultural farms in the
Bastar District of Madhya Pradesh
during the next financial year; and

(b) if so, the detalls thereof?

The Deputy Minister in the Minls-
try of Commerce (Shri 8. V. Rama-
swamy): (a) Yes, Sir.

(b) The Annual Plan of the State:
for 1986-67 has not been reccived so
far. However, on the basis of the
Fourth Plan proposals of the Govern=
ment of Madhya Pradesh which were
recently considered by the Central
Silk Board, the following schemes are
proposed to be implemented in Bastar
District of Madhya Pradesh during
the Fourth Plan period:

Scheme No, 1: This scheme envis-
ages the establishment of one blnlck
of 40 acres in Bastar District for rais-
ing tasar food plants for tasar silk

worm rearing.

Scheme No. 2: This scheme relates
to the expanson of the existing two

required for different types of machi- Tasar Seed Farma in Basar District
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Power Plants

1375. Shri Sidheshwar Prasad: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether any attempt is being
made to make power plants by using
local resources and Indian talent;

(b) whether any scheme has beea
drawn up for this purpose; and

(e) it so, the detalls thereof?

The Minister of Heavy En-
gineering and Indusiry in the
Ministry of Indusiry and Supply (Shri
T. N. Bingh): (a) to (c). The Heavy
Electricals plant at Bhopal of Heavy
Electricals (India) Ltd., a Central
Government Undertaking is capable
of manufacturing power plants upto
the following capacity:

Annual capacity

Hv.dro-turbines  and
(Grnerators . o § million KW
Srteam turhines  and

o6 million KW

The Elecirical plants being set up at
Hvderabad (Andhra Pradesh) and
Hardwar (Uttar Pradesh) by Bharat
Heavy Electricals Ltd, another Cen-
tral Government  Undertaking, will
nlso be capable of manufacturing
power plants, as shown below:

Cirnerators

Power
Plant, Annual capacity

Heavy
Equipment
Hyderabad:
Steam turbines,
turbo alternators
complete with
pumps and other
auxiliaries,
0.8, million KW
Heavy Electrical Egquipment Plan:,
Hardwar:

Hewy Elec'r eal Equ pment Annual Capacity
Plunt, Hardwar
Hydraulic turbines
and Generators

Steam turhines and
Generators

1°2 miollin KW
15 million KW

The Hyderabad project is expected to
be completed by September, 1866 and
the Hardwar project by December,
196T.
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Hand Grenade Explosion

1376. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
1o state:

(a) whether there was a hand-gre-
nade explosion beside the Railway
track near the Goods Shed of the
Varanasi Cantt. Station on the 30th
October, 1085:

(b} whether there was a similar
hand-grenade blast beside the Railway
track in Delhi a short time ago;

(e) whether the hand-grenade was
of Indian Ordnance factory; and

(d) if so, the details thereof?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) No. The explosion, how-
ever, occurred near a Railway quarter
in the Fast Cabin Railway Colony ab
Varanasi.

(b} No, but on 3rd November, 1085
a hand-grenade was found lying on
the Railway Bridge at Jamuna, Delhi.

() The ‘make of the hand-grenade
which exploded at Varanasi is being
ascertained. The one found at Rail-
way Bridge at Jamuna, Delhi ir re-
ported to be of an Indian make.

(d) The details of both the inci-
dents referred to in (a) and (b)
above, are as follows:

(i) On 30th Oclober, 1965, a Rick-
shaw puller pjcked up a hand-
grenade from the Railway
Rori Siding at Vuranasi and
brought it to the railway
quarters where he was resid-
ing with his relstive, a
Gangman. The hand-grenade
was shown to the other twa
gangmen also, While they
were trying to break the
hand-grenade, it exploded and
th= splinters caused jnjurieg
to 4 persons and & cow, be-
sides damaping the telephone
wire mearby. The Civil
Police, Veranasi visited the
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spot immediately and regis-
teregd g case u/S 5 of the Ex-
plosive  Substance Act and
investigation is proceeding.

On 3rd November, 19685, a
chowkidar on duty on the
Railway Bridge at Jamuma,
found a hand-grenade lying
on the bridge. The Delhi
Railyway Police who were
immediately informed, came
to the spot and took posses-
sion of the hand-grenade.
The investigation made by
the military authorities re-
vealed that the hand-grenade
had no detonator insjde it and
its safety pin was intact. It
was a harmless one.

(ii)

Third International Sydney Trade Falr

1377. Shri Ram HMarkh Yadav: Will
#he Minister of Commerce be pleased
%o state:

(a) whether the Third International
Bydney Trade Fair ig over;

(b) it so, India's performance at
e Fair;

(c) whether the Indian goods were
highly appreciated and were in grest
demand; and

(d) if so, the efforts made by Gov-
emment to meet the demand?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) Yes, Sir. The 3rd
International Sydney Trade Fair was
beld from 18th to 30th October, 1965.

(b) and (c¢). The Indian goods dis-
played at the Fair were highly appre-
eciated Orders worth Rg. 7 lakhs for
Handicrafis and Rs. 370000 for
Mirzapur carpets have been nego-
tiated. In addition, about 250 trade
enquiries for different types of Ecods
were slso received during the Fair.

(d) These have been passed on to
the parties concerned in India for
further action to negotiate and fina-
lize business. The matter is being
pursued.
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Tea, Jule ang Ollseed Indusiries of
Tripura

1379. Sbrl Biren Dutta: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that tea, jute
and oilseed industries of Tripura are
facing severe transport difficulty due
1o the suspension of river and air tra-
Me via Pakistan; and

(b) it o, the steps proposed to be
taken to relieve the situation?

The Deputy Minister in the Minis-
try of Commerce (Bhri 8. V. Rama-
swamy): (a) and (b), No specifie
case of transport difficulty has been
brought to our notice so far as jute
and oilseed industries are concerned
Tripura Tea Association had, how-
ever, represented to the Indian Air
Lines Corporation for providing four
freighter flights daily during season.
As LAC. could not provide required
flights due to present emergency,
arrangement are being made by the
State Government for the transport
by road direct between Agartala and
Calcutta with five public carriers.
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Forelgn Exchange Quota for Steel
Plants

1380. Shri P. B. Chakraverti:
Bhri P. C, Borooah:

Will the Minister of Steel and Mines
be pleased to state:

Written Answers

(a) whether it is a fact that the
exchange quota for Steel Planis for
maintenance needs during the cur-
rent year has been cut to one third;
and

(b) if so, the steps being taken to
adjust the maintenance needs within
the curtailed quota without adversely
affecting the steel production?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): (a) Yes, Sir.

(b} Efforts were being made
throughout by the Steel Plants to use
indigenous substitutes for spares to
the maximum extent possible, These
efforts have been very considerably
intensificd to meet the situation result-
ing from a lower allocation of foreign
exchange. For instance, spares are
being manufuctured now in the Cen-
tral Repair Shops of the Plants as
also by the Heavy Engineering Cor-
pora‘ion,  the Heavy Electricals
Limited and by privatc parties. An
inter-Plant Committee has also been
set up by the public sector Steel
Plants to rationalise spares with a
view to reducing demands,

Rehabilitatlon of Trade and Industry
affected by [ndo-Pak. Conflict

Shri P. C. Borooah:
Shri P. R. Chakraverti:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news-item
in the Times of India, dated the 10th
November, 1965, captioned “Rehabill-
tation of Border Areas—Economy-
Trade and Industry Accuse Govern-
ment of Apathy™;

1381,

-(b) It so, the reaction of Govera-
went thereto; and

NOVEMBER 26, 1965

Written Answers 4090

(c) the steps being taken to re-
habilitate the trade and industry im
the border areas affected by the Indo-
Pak. conflict?

The Minister of Heavy Engineering
and Industry in the  Minls-
try of Industry and Supply (Shri T. N.
Singh): (a) Yes, Sir.

(b) and (c), The Government have
been fully alive to the need for speedy
action to rehabilitate trade and indus-
try in the border areas affected by
the Indo-Pak conflict. The following
are among the steps taken towards
this end, either by the Central Gov-
ernment or by the Punjab Govern-
ment:

(1) The Punjab Governmenl have
igsued imstructions for the
postponement of real.sation
of sales and purchase tax for
the quarter ending Septem-
ber, 1065

The Punjab Government have
sanctioned a sum of Rs. 50
lakhs for disbursement under
the Punjab State Aid to
Industries Act to lus= .
trialists. The Punjab Fin-
ancial Corporation has also
been requested to advance
lpans at 25 per cent mar-
gin of security as against
40 per cent margin in force
till now. Instructions for
the posiponement of recovery/
repayment of instalments of
industrial loans falling due™
between 15t September, 1865
and 30th November, 1085
have also been issued.

The Punjab State Electricity
Board has decided not to.
enforce the minimum con-
sumption guarantee charges
for a period of 3 months from
6th September, 18965,

() The Central Board of
Direct Taxes have issued
instructions that the assessees

(2

i3

-

(4

of the border districts ia-
Punjab, Rajasthan, Gujarat:
and J and Kashmir, -
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“)

(3)

8

m

should receive the utmost
sympathy and consideration
in the matter of income-tax
and that reasonable facilities
for filing returns, compliance
with other statutory notices
and accommodation for a
month or two, in appropriate
cases, in the matter of pay-
ment of taxes should be
given. No penalty for non-
payment of taxes should be
levied till the end of Febru-
ary, 1966.

(b) The Ministry of Finance
(Department of  Revenue)
have, as a special case, decid-
ed to defer collection of ex-
cise duty on goods, other than
tobacen, in the Districts of
Amritsar, Ludhiana, Jullun-
der, Ferozepore, Gurdaspur
and Kapurthala. A special
procedure has been laid down
for operating the scheme.

The Railwavs have jssued
instructions to remit demur-
rage and wharfage which
accrued against industrial
units during the period from
#th to 30th September, 1865,
at certain stations.

The Directorate General of
Supplies and Disposals has
agreed to consider sympathe-
tically requests for extension
of the delivery periods of
orders placed. Arrangements
have also been made by the
Directorate General of Sup-
plies and Disposals to place
orders by negotiations, Indus-
tries faced with shortage of
orders are being assessed by
the Punjab Government s0
that placement of indents can
be advanced.

Instructions have been issued
by the Railway autho-ities
for the expeditious movement
of raw materials and finished
products.

(8)

{2)

ral credit facilities .o

Il Scale Industries have
been arranged by the Reserve
Bank of India. The Reserve
Bank of India will guarantee
T0 per cent of the loan
advanced by credit institu-
tions subject to a maximum
of Rs. 2,50,000.

For large and medium scale
industries the Central Gov-
ernment have agreed to give
guaraniee in respect of secur-
ed loans and advances by
Banks upto 10 per cent of the
market value of the security
offered or the actual increase
in the amount of loan/
advance over the amount
outstanding on 1st September,
1865, whichever is lesy, The
Governor of Reserve Bank of
India has also requested to
all scheduled banks to make
available to the borrowers
additional facilities in th2
fo-m of lower margin and/
or concessional rate of
interest, increase in borrow-
ing limit ete. The Reserve
Bank of India would be pre-
pared to consider special
accommodation to the Sche-
duled Banks to meet these
additional demands.

(10) The Emergency Risk Insur-

ance Scheme is already In
operation and industrialists
and traders have been advised
cover in

to get insurance
their own interest.

{11y A special quota of 1,000_
tonnes of cement has been

placed at the disposal of the
Director of Industries, Punjab.

Steel Prodortion and Rall-Wagoms
1382. Shri P. R. Chakravertl:

Shri P. C. Boroeah:

Will the Minister ot Steel and Mines
be pleased to state:

(a) whether It is a fact that the
lag in gteel production has adversely
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affected rail traffic as the wagon avail-
ability for stecl has gone far in excess
of the demand;

(b) if so, what is the extent of jag
in steel production to utilise the wagon
eapacity available in full; and

() the steps being taken to fill this
gap by increasing steel production?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) to (c). The
information is being collected and will
be laid on the Table of the House,

Profits of Hindastan Steel Lid.

1384. Shri Muthiah:
Shrij Himatsingka:
8hri Rameshwar Tantia:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether the Hindustan Steel
Ltd, has made a profit of Rs 210
lakhs in 1964-65;

(b) whether it is declaring profits
for the first time since it was st up
eleven years ago;

(c) whether it would have earned
a higher profit of Rs. 400 lakhs but
for the loss sustained in the working
of the fertiliser plant; and

(d) whether the Rourkela Unit ac-
eounts for the bulk of the profit?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d).
Yes, Sir, the Hindustan Steel Limited
have made a profit for the first time
in the vear 1964-65 The accounts
arc under finalization and the exact
position and the extent of profit will
be known on finalisation.

Import and Export Regulations

1385. Shri D. C. Sharma: Will the
Minister of Commerce be pleased to
refer to lne reply given to Starred
Question No. 403 on the 3rd Septem-
ber, 1965 and state the action taken
in the remaining 552 cases of viola-
tlon of Import and Export Regulations
which came to notice of Government

NOVEMBER 26, 1865
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during 1864 and 1965 and which were
still under investigation?

The Deputy Minister In the Minis-
try of Commerce (Shri S. V. Rama-
swamy): The position of the action
taken in respect of the remaining 552
cases referred to in the Question is
as follows:

Penal action taken : 50
Exonerated . . . o4
Under investigaticn . 408

ToTaL . 5§53

Bridges on the Vijayawada-Waltalr
Bection

1386. Shri M. S, Murtl: Will the
Minister of Rallways be pleased ts
state:

(a) whether there is any proposal
to construct over-bridges and under-
bridges in the Municipal towns
through which the Railway line pas-
ses in the Vijayawada-Waltair Section
of the Southern railway; and

(b) it so, the number of bhridges
proposed to be constructed during
1866-67 and the places where they will
be constructed?

The Deputy Minister in the Minis
try of Rallways (Shrl Sham Nath):
(a) Yes.

(b) There are proposals for com-
structing three over/under-bridges im
lieu of existing level crossings on the
Vijayawada—Waltair Section viz,, (1)
near Samalkot, (2) near Tadepallign-
dem and (3) near Elluru

Heavy Electricals Lid, Bhopal

1387. Shrl Harli Vishnu Kamath:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that an En-
gineer of Heavy Electricals Ltd,
Bhopal was recently murdered;

{b) it so, the details of the incident;
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(c) whether the matter has bcen
investigated; and

(d) if so, with what result?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh): (a)
to (d). An engineer of the Heavy
Electricals (India) Limited, Bhopal,
was killed on the 2Z3rd October, 1963,
while on duty, as a result of being
struck by a pledge hammer. The mat-
ter is under investigation by the
police.

Bharat Electronies, Bangalore

1388. Shri Boia Singh:
Shri Narasdmha Reddy:

Will the Minister of Industry amd
Supply be pleased to state:

(a) whether radio valves manufac-
tured by the Bharat Electronics at
Bangalore are not available in Delhl
at controlled rates;

(b) whether Government have tuken
steps to check the profiteering in the
sale of valves; and

(c) if so, the details thereof?

The Minister of Heavy Engimeering
and Industry in the Minister of In-
dustry and supply (Shri T. N. Singh):
(a) No, Sir. Messrs. Bharat Electro-
nics Ltd, have appointed distributors
in Delhi to sell BEL valves through
their dealers at BEL flxed prices.
These prices are published in papers
from time to time for general infor-
mation of public,

(b) and (c¢). Do not arise

lmport of Alr-conditioned Machinery
for Coaches

1389, Shrl M. 8. Muortl: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that air-
conditioned machinery for coaches is
being imported from Japam;

(b) if so, whether any agreement
bas been signed with any Japanese
firm; and

(¢) the detalls thereof?

Collision at 4
Sagauli (N.E.R.) (C.A)
The Migister of State in the Minkb-

try of ways (Dr. Ram Subhag
Singh): (a) No.

(b) and (c). Do not arise.

Production of Starch

1390, Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that a US.
firm has agreed to help to develop a
starch factory in India which will

convert waste agricultural products
into industrial uses; and
(b) it so, Government's reaction

thereto?

The Minister of Heavy Engineering
and Indust'v 'y the Minjs
try of Industry and Supply (Shri T. N.
Singh): (a) and (b). Yes, Sir. M/s,
Pan Alliance Corporation of USA
are collaborating with the Indian firm
M/s. Cassava Starch Products Ltd. for
setting up a unit for manufacture of
starch and dextrose powder from
tapioca. An industrial licence has
been issued to the Indian firm,

12 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED COLLISION AT SAGAULD
StaTion or Norra Eastemn
RAILWAY

@ gew o wgw (Tam)
wemw wiew & wfrnadm w1 g
% frafafan fawg 1 g7 = oot
w1 = foemar g et A s
fie & w9 a1 ¥ o% awrsw 7

“14 ATAT 1965 1 qFffET
Wy b oA s v
o ATt & oW T
A ¥ g v
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[t g¥w w7z FaamE]
wgararr famw & afrorm-
mET {1 GATEAT AT
weg g ot "

Shri A. P. Sharma (Buxar): Sir,

1 gave s similar Calling Attention

Notice the othe; day and that was
disallowed,

Mr. peaker: [ will look into it

md warg ® TGt (Wi
wmogan faE) - 1d-11-1865 ®
UGN 0. 35 T AT UF W WA
w1 99 qateT @3 7 Avsfeawia-
AATHTIT WIE & AV AwwA w9
T wizw 7 721 91 A4 o 4 OH Q7
TrIA AIAME w@ZoA A ® afEe A
T WY WY HTAMTEN ¥ g # orweT
|

THHT K OW[TW A UH 07 =TI
ATAITH & §AAT ¥ ATG FT wei-gry
wwATL §1 MAT | 4 UW 07 =WIF
ATyl ® £ wmea foar e7a
e g ! d 3w wAtarT 7oy
®T T, 4 | TE AET AE WA AT
T 3T aF IARD AW ET WG | 0w
yEET ®1 W gER N Wt A1 IR
g X2 9T G 91 9 6wt
H AT T @ AT | EhaE & 99
wrt 7% gq A fesr a2l | Sae e
vz famd vt &7 & fao miegy
FT WA-AAT FF @

oA #AAf 3 91gH yET o
WER TE KT | IWE AT WA A
% fag 3% gueIgT d gera ¥
wa fam mar @ IH wd WA ®
wamd o

Foafeatin @ wR@ oA AT
o TR § AW wgrma-md
o1 2 W) BT I Y | FEET
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qvEs & gfawiEm i gZaTe 9v
ggw T

FHEAT & FTOT K¢ S KT A
T & 9 o wfrwfog) ) o afefe
AT FTGEE

ga waciAl & fape wrafagt W
Qe & *7 ¥ 7HRH I A7 AeAr WY
nar ¥

ot gFR WX wHAG A AR
& qanay & f g @ & afvare & S
w1 gErmaT ¥ w1 mEeqn F1 T R
# aqg w1 argar § e ot aw wgmma
wat Agr 1ok & 1 1 AT AT T A,
T w1 ¥9 § qA@ A TR @,
IR ik ek iR CELEIRED R

o Tm g feg  ffom koA &
feea & 21 wreAA @, Forer o e @) €
H7 0% FrIAv F1 F1z w00 T 7gE 97
adt ¥ 1 wgi aF TAF 23X W AT
% arafardt &1 s fzqn on TET

Shri D. C. Sharma (Gurdaspur):
May I know how it is that the inci-
dence of such acciden!s is higher on
the North Eastern Railway than on
other Railways? What steps are the
Government taking to see thai the
North Eastern Railways hecome more
efficient for saving the lives of the
people and for protecting the proper-
ty of the railways?

Dr. Ram Subhag Singh: So far as
the question of higher incidence of
accidents on this Railway is concern-
ed, 1 do not agree with the Member
that this particular Railway has got
a higher incidence. In fact, when
taken together the incidence of acci-
dents has fallen by about 25 per cent
compared to the flgures of the previ-
ous few years. The performance of
the Rallway has improved very much
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during the past few years. So far as
alerting the staff for becoming more
vigilant is concerned, we have been
constantly impressing upon them this
point. They are also doing their best
%0 improve the situation

oW wga - A aee, off
e Tto wof, ¥t foreraa e g 7

o Wo Ko st : i wferen &1k
ot fir ¥t wifemr v2Z=wm Afew # faw-
TS %7 famy T @ )

eI RENT A 9T 4 9T
w1 TXET dwy AF a1 ¢

st wo No TWH - W W wIE
A

TR WEIE . qTId OReET T4
o oY faeraa &7 T &) g7 w9
qATT WT |

=1 "o o wui.ﬁu'am!rsm
§fwiefewrgm @, mawgm d—
T TF ATEA 97 e 4 Wi IE A
w gt i aré ar Are wrfera g

o T gum fay . wEmER w0
tfe wfzn & @ o W7 @ o
Fadt it w1 wafen ag wrfae
Y

ot wo Wo Wt : THY ATEH 97T Wy
i’
Wo W g oy Ay 97

—_—

12.08 hra,

RE: CALLING ATTENTION NOTICE

(Query)
oh o (g ) weww g,

** Not reeorded.
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=t wr Ty (TE) W
Ay FaTET AT &

W HEWT | TF A W AR
¥t Fzrar o wwar §

ot ot
ot g we g -
o W (wehy) **

wew W Ay foerd o Al
Fra

¥ ma g @ s, @, @,
o T, afew v 7w ww §
f& & a7 v a§ A § aga weaw
g & 1 e & fert A @ g
F1 ATy v g N7 feaft arne
Azrg F1 gaE it ¥ oo g, @
a5 aw fra | & for 305 ot o i
& foq dart g 1 Afws gt w1 aiw
woeg oW A ¥ wifne w30 fw 0w
aTg JWT ATRT TET 97 A Ay HEAr
o &, A aan Agy g e ) & e
FEAT (7 AT AW AT AGATE | AW
fodt qreitg waeq w1 fowga §, a1
ag AW fad | & S76 aw@ 6 @F
wza Wi @ @ @ tgm ) Afed o
F&(1 7 & fw s wEel i i
& %% | uifere o dwaT frm, IE
wr g 1 3 aga aw v § f
@ avg ¥ grIw A fafydw At 97
et @ A a1 gk Afoww wo
T 36% 36 AT WT I NI IR QR
oW ¥ WA A e e E f qoR
0wt A fea 3, gaw o) ot
fFargr a1 g1 B, &) oy g v ww
aemt @ 1 An At AT fem o 7 s
AT | ¥ AT & wreart At W st
knwmﬂﬁifuﬂmki"
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[ wren )

S & faars, o1 (@ few fifaw
a7, § IEE) W W) qg A
g fw g o & awi @E w7
®re1 € %7 fagr 0 )

ot ol - F wew o g A i
o Wi - gadl 7 & w7 @

ffesasiai o srdus,

ot oY g@ a3 & o ar v
AT § | AGF ¥ WA wIEw @ E A
mr & WO et AT Wy W A A 3
§ ot I e @ faw aef
L

e W | wTT o aET w10
F% forg #% qre o gATH § A wToR
Frg et &

it Wi o # oo g & faen
Q% wex |t Al wgan g oW W §
ot OF T & )

W wEh | XEd g o g
ft v ot N oA A e R
¥ g Wiy e aog & v & s wry
faT oot O wer it At A §
ey fm R T

st g W W w e &
& maT gy

oo WEIE . W{gd wan e
wgd &

ot WYd ;Y@ A% & 97 w0 @ qv
f§ &7 1962 A 7ga A FAfr Al
o1 mé o ITAET AT Are ) gak
aTt ¥ WAL AET A qgd ovd Tq A faa
qT | THE AT A T QTET ZWT 41
AfFT we 29 fr gm T qgy W
it wiafyar o m o I A o
QY o w w2 M, wsA
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1€ au § | Fa91 97 AT ¥
s = ifgd 1w G A e @ A
T[T AT AT wEGT § | G WG H
AT 77 ¢ fF Tk a1 § nfem
wEw Atfew &1 w7 g faan smv
=ifga afex ga 07 g7t agu g T fga
H3 AT T § IR qEA H | wF OF @17
ogl wEA H IH A F1 I g & g
1 &1 g 7 T FTCATE W IR
T Faw wEAT o ¢ wf gEea
Afew & 18 T wam, ag Aifew @
ST TERI AR ST W
9 qgW gH1 fgd 1 @Y amar fam ar
va¥ faars i va gz g ?

W SR T KE A ¥ A
&1 et , wia f wfed | v ag e
e magwamagron?

it wrmit ;AT AT g
a1 #r wrE T aaey | ¥ fas geen
&1 wgr st § {6 qiw Y w3 oW
TTET AT TRT & |

weaw wEwa A 98 ¢ A
forama .

sit armft : wemw wENEw, U% A
% sgm wEar § 1 Aa s 0 o2
am garh A A A @ g £
firdt &1 ®1f woer A & g7 W
o & ot wreE gwe € anfia w4 g,
a1 & fagra & Wt Y7 5w & fagra
¥t | o N A o el A war
# Gz A e @ wy & o ¥ g
R 1T FEAATE AT FHA | WIHT F
JT #F A G qHA § AT WG 47
wa § ) fad a0 ST T T AT ¢
W19 WIAR a4 W1ed § (% qg 93 f e
7 wgr g | ¥ o ag wg g oo
ave gwr §, wAar ¥ wfafafudt & ew g
oI qgi wAET 1 wrare Wi wiigd,
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Attention Notice
i@t &1 wrats wiAr few | vafan
oroR F77 07 AT a1 § Jgewdr
HAATT § WGAT W H 77 2 A 41
W AT st T ' 7w oave i
TATEY wTT

weTw WE qW 0 W1 43 T, wat
HI AT AR G AL
ot At © & A A

WO WERG | WAL A T A
{ @1 % & faqr wng famr

oft wrmyy : **

W "EYET - W g fAa g,
gq W 450 av g o) w13
TR TESWAT F Y, A & @ & A
STgET g 1 Afew wa w19 & S6d

=t avt O fow &R o o
wgr o1 far ag qOA €T AG R, A
W9 &, TgT T A WA

weTw WETT | N9 AT ST TN
it ucug i

st wrmt - wT ol ¥ are
g1 wwTaT AT ¥, @ v @

Crifll

ot Wo Wo qqim'{fwrﬂ‘l
-1 |

ot aTTyY - A A & wR ada
o1 At g g | & AT werETr
gt § fe ag 2w & g gy wmow
O 1 AgT AW FA AV T AIE

ooy wENCE | A WHRATE §H a1
w1 & fr 3791 7wl oz ¥ AT @
ATTEL ATgE F A AT A A § oo
ag TTIT FAT ATEA §. .
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srghd - &5 A1 a0 & ) wivwT @
1T &1 Ly

WU WENT W RE AR 43 4
Ad wTgE & wgA 97 45 & 1w, g
L |

st TATOwY (§OTE ) wes)
am eIz

o st \wew . @ Ag T A |

oW Wf T O adei WY
g T TR0 3@ g & fag armd
TR A fm i g ANt aga ¥
#are § s feer ¥ woae o g ot
=E

st go wo yut : FAEr s

www RPN W AT LTI ER
awg & wiw &t a1y wgA & faw awr
& o A B wrw ww Ewe § oo it
et g o A% ag wE (% & wer
TH FEAAT W1 AY qg A wrf e
Al ) gt ow weft fow Dw W
HEgE T AT Ay 1 WY G e
= Wl w4 AW aw wa A fw
TN Awed! 7 g1 WY WL e {1 AR
& 7 T ww g o wr ay
& & g &Y FT graw % X@ a@ ¥
IEX W@ A wra qww owex § iy
iiat £ arars

sft vRvr . wa M az
1213 hrs.

PAPERS LAID ON THE TABLE

NoTiricaTIONS UNDER DEFENCE OF INDLA
RuLES AND EsaENTIAL Couuo?rnn
Acr
The Minister of Sisel and Mines
(Shri Banjiva Reddy): [ beg to lay

an the Table—
(1) a copy cach of the follow-
ing Notifications issued under

** Not recorded.
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[Shri Sanjiva Reddy]

rule 125 of the Defence of India
Rules, 1962: —

(i) The Scarce Industrial Mate-
rials (Control) Order, 1085,
published in Notifiactio No.
5.0, 2812 in Gazette of India
dated the 14th September,
1065,

The Scarce Industrial Mate-
rials (Control) Second Am-
endment Order, 1885, pub-
lished in Notifieation No, 5.0
2020 in Gazette of India dated
the 18th September, 1965

(i)

The Scarce Industrial Mate-
rials (Control) Amendment
Order, 1065, published in
Notification No. S.0. 2821 in
Gazette of India dated the
18th September, 1965

The Scarce Industrial Mate-
rials (Control) (Third Am-
endment)  Order, 1865 pub-
lished in Notification No.
S.0. 3328 in Gazette oy India
dateq the 18th October, 1965

(iiiy

(iv)

| Placed in Library. See No, LT-

5238/65).

(2) a copy of Notification Na.
5.0. 2811 published in Gazette of
India dated the 14th September,
1965 under sub-section (8) of
section 3 of the Essential Commo-
dities Act, 1955, rescinding the
Non-Ferrous Metals Control
‘Order, 1858, published in Notifica-
tion No. S.0. 446 dated the 2nd
April, 1858, |Placed in Library,
ree No. LT-5240/63)

GoverRNMENT'. DEcistons oN Report or
Srupy Team on Dmectorate GENERAL
Or TecRNTCAL DEVELOPMENT

The Minister of Supply and Techni-
eal Development in the Ministry of
Indastry and Sappty (Shri Raghuo-
ramaiah): I beg to lay on the Table
a copy of Government Resolution
No. 21(8)/65/V dated the 8th Nov-
ember, 1985, publishing Government's

NOVEMBER 26, 1965
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decisions on certain recommenda-
tions contained in the Report of the
Study Team on the Directorate Gene-
ral of Technical Development (Part
1). [Placed in Library. See No. LT-
B241/656].

Rerorr or Tarrrr ComMmission om
CONTINUANCE OF PROTECTION TO AUTO-
Moene SparkiNG Pruc INDUSTRY
ETC.

The Deputy Minister In the Minls-
try of Commerce (Shri 8. V. Rama-
swamy): 1 beg to lay on the Table
a copy each of the following papers
under sub-section (2) of section 18
of the Tariff Commission Act. 1951:—

(1) (i) Report (18685) of the
Tariff Commission on the
continuance of protection to
the Automobiles Sparking
Plu‘ ndustry.

(ii) Government Resolution No.
8(1)-Tar/65 dated the 16th
November, 1965,

Statement  explaining  the
reasons why a copy each of
the documcnts at (i) and (ii)
above could not be laid on
the Table within the period
prescribed in  the said sub-

(i)

section.

| Placed in Library. See No. LT-
5242/65].

(2) (i) Report (1985) of the

Tariff Commission on the
continuance of protection to
the Power and Distribution
Transformer Industry.
(i) Government Resolution No.
5(2)-Tar/65 dated the 19th
November, 1865
Statement explaining the
reasons why a copy each of
the documents at (i) and (ii)

(iiiy

above could not be laid on
the Table within the period
prescribed in the said sub-
section.

[Placed in Library. See No. LT-
B243/08).



4107

(3) (i) Report (1985) of the
Tariff Commission on the
continuance of protection to
the Electric Motor Industry.

Government Resolution No.
5(1)-Tar/8% dated the 18th
Nnvember_ 1965,

(i)

(ili) Statement explaining the rea-

sons why a copy each of the

ts at (i) ang (i)

above could not pe laid on

the Table within the period

prescribed in  the sald sub-
section

[Placed in Libramy,
5244/65].

See No. LT-

14) (i) Report  (1965) of the
Tarif Commission on the

continuance of protection to

the Non-Ferrous Metals In-
dustry.

1) Government Resolution No.
8(1)-Tar/685 dated the 19th

Novembher, 1985,

1iii) Stalement explaining the rea-
SOns why a copy each of the
documents at (i) and (ii)
above could not be laid on
the Table within the period
prescribed in  the sajd sub-

section.

[Placed in Library. See No. LT-
5245/65].

(%) (i) Report (1965) of the

Tariff Commission on the
continuance of Pprolection to
the Sheet Glass ang Figured
Glass Industry and grant of
protection to Wired Flat Glass

Industry,
(i) Government Resolulion No.
A(1)-Tar/85 dated the 18th

November, 1868,

[Placed in Library. See No. LT-
524G/85).
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1216 ik
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages reccived from the
Secretary of Rajya Sebha:—

(1) “In accordance with the
provisions of rule 127 of the Rules
of Procedure ang Conduct of
Business in the Rajya Sabha, I
am directted to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 24th Nov-
ember, 1965 agrecd without any
amendment to the Indian Works
of Defence (Amendment) Bill,
1965, which was passed by the
Lok Sabha at its sitting held on
the 21st September, 1965"

(2) “In accordance with the
provisions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabhs, | am
directed to inform the Lok Sabha
that the Rajya Sabhn, ai its git-
ting held on t{he 24th November,
1065, agreeq without any amend-
ment to the Railways (Employ-
ment of Members of the Armed
Forces) Bill, 1965, which was pas-
sed by the Lok Sabha at its sit-
ting held on the 11th November,
1985."

1217 hrs
PRESIDENT'S ASSENT T} BILL

Secretary: Sir, I lay on the Table
the Industrial Disputes (Amendment)
Bill, 1885 puastedq by the Housey of
Parliament during the current session
and mssented to by the President
gince a report was last made to the
House on the 19th November, 1065

12174 hrs.
BUSINESS OF THE HOUSE
The Minisier of Communications
and Parllamentary Affatrs (Bt
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[Shri Satya Narayan Sinha]
Batya Narayan Simha): With your
permission, Sir, 1 rise to announce
that Gowvernment  Business in this
House for the week commencing 29th
November, 1965, will consist of:—

(1) Consideration of any item
of Government business carried
over from today's Order Paper.

(2) Further discussion on the
Resolutiong  secking dissolution
of the Indian Ceniral Coconut
Committee and Indian Oilseeds
Committee.

(3) Consideration
of:

The Delhi
1985.

The Union Duties of Excige (Dis-
tribution) Bill, 1865,

The Additional Duties of Excise
(Goods of Special Impor-
tance) Amendment Bill, 1965

The Estate Duty (Distribution)
Amendment Bill, 1865,

The Goa, Daman and Diu (Ab-

and passing

Administration Bill,

sorbed Employees) Bill,
1965,
(4) Discussion on the First

Annual Report of the Central
Vigilance Commission, on a motion
to be moved by Shri Yashpal
Singh and others on Tuesday, the
30th November, 1865 at 3 p.m.

(5) Discussion on the food
situation in the country onp a
motion to be moved by the Minis-
ter of Food & Agriculture on
Wednesday, the 1st December,
1965, after disposal of questions.

(8) Discussion on the statement
of the Minister of Industry on
decontrol of Cement on a motion
to be moved by Shri 5. M. Baner-
jee and others on Friday, the 3rd
Decemnber, 19653 after Disposal of
questions.

Shri 8 M. Banerjee (Kanpur): 1
would only submit that two more dis-
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cussions on the motions already
given should have been allowed.

One is about the closure of textile
mills. Even today we have been pud
ting questions to the Minister of
Commerce, Shri M aubhai Shah, re-
garding the closu:: of textile mille.
There arg about 65000 workers who
are on th, streets today. There is a
motion given by Shri Madhu Limaye
on the 28th and the 2§th—both can
be combineg together—and 1 request
that Shri Madhu Limaye’s motion
should be taken up.

There is another motion aboul the
defence preparedness, the reorienta-
tion of the defence policy with refer-
ence to planning and so on. There
is g motion by Dr. Ram Manochar
Lohia and perhaps by Shri Harish
Chandra Mathur.

I suggest that thgse two motions
should be taken up. These &re very
important motions and even il we
have to sit on a Saturday we should
do so and discuss them,

Shri Harli Vishng Kamath (Hosh-
angabad):- As this is the penulti-
mate statement-making Fridav of
this session, unless the session is ex-
tended, may | request the Minister to
bear in mind what I said last Friday,
that is to say, he should be good
enough to tell the House whether in
the first instance, the session will be
extended,—he sould not do it next
Friday but sometime earlier during
the next week—he had promised that
he would announce it 10 days before;
say on Wednesday, as to whether the
session will be extended and if wo,
by how many days.

Shrl D. C. Sharma (Gurdaspur):
Sir, 1 sent a motion the other day
requesting you to give some time for
considering the situation arising oub
of this Pakistanl aggression in the
border areas of Punjab, Rajasthan,
Assam and other places. 1 do not
know what has happened to that
motion. It is & very important
motion.
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Bhri A. P, Sharma (Buxar):
would like to draw your attention to
a Resolution that 1 moved about dis-
eussion of Justice Mukherjee's report
on the fire in the Heavy Engineering,
Ranchi, which caused very heavy
losses. This discussion was assued
by you and it was also recommended
by the Business Advisory Committee,
Wut it is not included here.

ot g ot (faeale) .
faa¥ wwarT w1 a1 g w7t avf a1 fw
Oty qA7 § maidz w1 ¥y fafaaw
grm A7 &y o & wqdrg fear @
f& g &0 I 7 fosd fegma
qrf AT & qET W OF awveq faar @
T T EH WA X W a9 v ivanfed
wq gaq wry w21 41 f fazw i
o« 91 I wA AT IHE A A0
T F i w1 qTaF smam ) Faw Ay
&1 =qf 47w g1 o1 Fa7 A Ay
=T AT A F2T, wAT AT e TR £ WY
¥ ATTAT WIHA AT R 1 AT H QA
"W ¥ faiwim w1 gara=ma: fegrm
R T AT AR OF AL WA
g1 favg ofdmafsai # a7 1 =fa-
BAA T A7 A N 7 FE 97 A
g T w7 wfaimm aEtw #r oW,
ag 36 7 gt 0 & wegar & fr owrdy
AATE & FTTHT F (A wiealda &7
farar ana

ot ay fwg  (mix) - WA Q@
weT fad 4, on v ¥ Ay F W OE
gt fadi & vt &, o< 4F w1 frar
T % 9 faar q1 1 37 &7 97
reTT e § 91T w325 7 o7 &=
fem & fe 38% 37T wal Q1 anfgg

FIQ g gz & fs o we Trw
aftge Aifgm &1 gaTT & grar Afa &
i &, & 36 avdg v g W0 A9
Faast & fs gaer oY Faar oo | Aoy
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FTt T T L0008 5,000 Fo

afafram q=a agr faar mar ¢

oW WEREY - 97T K o= 3 WY
FETT AL E )

ot 7y fawg - 5% ST A OF Wi
w Afew fear g suF Y famr sag
o7 AN4T a1 a7 ¢ e qoerd W
¥ aga surar ofwada giay & 1w
ferq afmaledr fadow &1 gw & 8,
IH 9T gH ag Agww w0 §, finv wv-
w17 wudT favi wrfes & owre & o
I wqfirs v AT

weow Agg Ay hEen A g
T TR NI T EEATY |

ot wq fomg : & T7wT7 B owE W@
£...
WETW WEG : LA RT GRE AT
RyA4 & AT IIF T HEEAT A

ot gFW WA wgEw  (T9Td)
v wgroa, foadr are oY &7 qag
W AT &1 4 fadza fwar or, o1T g
¥aw wifad gFa §r aw g W
97 F Wi%y qaad & fag ) fr
HAGT T AFA a1 T ) WA oAt
a4 arvaraa faat a1 fE ¥ 3% Tow
# fadaw m1at | afer ogE 59
s fFasacaniar @ & ol
Tt H A& wvAAT AR
Bhri U. M. Trivedi (Mandsaur):
Only yesterday a statement was made
by the Defence Minister about the
intrusion of Chiness into our terri-
tory. Today's news ig that the intru-
sion has exceeded the limits. The
session is almost coming to a close

Under these circumstances, will a
discussion on this question....

Mr. Speaker: I have received =
Calling Attention Notice and I have
admiited that,
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st oy fe (aTonAT) e
wgEg, #a A1 of verrs fawr qr WX
I HIATTY =TT fobaT a1 0 TeATs-
wt R F Y A7 Far owEr @1 W
FEA w7 Ty fw & gvar sfeg
qifeTra 3 gwrt fmm 1 grar3os fm
T w7 11 I wo KT ATHTA A
forar & 1 mrfir=ma & wrem & = feaw-
w78 fe ¢ afed faar fostoe
WTH 7T & forg w1 grOrEvE AT W17
ot F7 TRAT §2T e AT & frem
g fafarrm Teav s &y Sy 3 off efiwre
for ar 71T g7 ®1 e qEaT famr an
afes 3 w97 A warg=Aae fear aay
terdwm i fasadi 2

WEQE AR AT | AT ATEATT K1 KA
o qg 5T A1 aifed o wa
o 7 & 7139 0 awmer F fea dr
AT FET B, 91 A7, WAy e A W
aT qeAT AgafT 1 AT @ ) TAAHZ Wy ara
A @z # wrir & weEtgA T wadr A
gyl 2 &Y, maiwz ¥ w7 fomr fx o
wf@Er 2 & ang

it vgre Fay ¢ £ o7 Wiy Agwfa
X A R, AT TR F ATHA OE
qIT WY, FAT AT FAET fRar
fre ot gm 2 Y # f g oTez mare
R 33 = 97 aww @17 A% AL i
= B arafewn 3N wfey agife
g {ITAWYA wEew w1 oard g

Without & declaration of war they
have done it.

Shri SBatya Narayan Sinha: As you
have seen, I have announced two no-
day-yet-named motions this  week,
Usually, we provide for only one no-
day-yet-named motion cvery week. 1
quite agree that a large number of
such motions, about which mention
has been made, are still there to be
covered out of those recommended by
the sub-committee. But apart from

NOVEMBER 26, 1065

the House 41y
all these recommendations, how many
no-day-yet-named motions can we
take up in one weck?

Shri HMari Vishou Kamath: For the
next week we can have two such
mo'.ions.

Shri  Satya Narayan Sinha: We
have already provided for two such
motions. Those two motions are also
important motions, and the Members
have been demanding a discussion
on them,

Mr. Bpeaker: Tii're is one other
thing also that 1 would like to ob-
serve, Yestorday also, 1 learnt that
the House had fo be adjourned ear-
lier, and theie were 12 bells for
quorum earlier during the day, If
the Mombers are not prepared to
sit and yei the demand that  this
might be taken un oo that might be
tuken up also, ‘hen it is rather a
sorry thing, and it does not gave a
good impression to the world ou!side
that we cannot find fifty Members in
the House and the bell hag to be
rung twelve times in a day. ...

Shri Hari Vishnu Kamath:
are 510 Members,

There

Shri D. €, Sharma: [ tell you that
thosz who are sitting here are pena-
lised.

Shri Satya Narayan Sinha: I quile
agree that some of these no-day-yet-
named motions of which mention has
been made by several hon, Members
are oll imporiant, They pre ng doubt
very important. But we cannot take
more than onc no-day-yel-named
motion in one week, or even i we
try our level best, we cannot
more than two such motions in &
weelk

Shri Hari Vishnu Kamath: The
hon. Minister may take it two.

Shri Satya Narayan Sinha: Even
if is two, it is difficult to decide. I
shall certainly consider the matter
and consult the Ministers concerned
and then tell the House, but the
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House
House must know that we are not
going to extend the session, The ses-
gion is going to ond on  the 10th
Decemnber, 1965,

Shri Harl Vishna Kamath: On the
10th pucca?

Shri Satya Narayan Sinha: As
scheduled; it is not going to be ex-
tended. (An Hon, Member: Why?
I cannot explain every ‘why' about
n here. ..

8hri Harj Vishna EKamath: Is it
pucca?
Bhri Satya Narayam Simha: It is

Ppucca, cement pucca.

w1 g & wT v (2AE) ¢ ag
T A=Y W OFA, AFTFT T4 AL
v ar

T WEAm . A W W7 A T
AFIATFAIATRE

Shri Salya Narayan Sinha: We are
thinking of calling the next session,
that is, the budget scssion, a little
earlier than usual, and so we shall
take up some of the business out-
standing in this scssion during the
budget session,

Bhri Harl Vishnu Kamath: What is
the approximate date?

Shri Satya Narayan Sinha: As
early as posible, earlier than all the
usual budget sessiona. All these
things would be taken up then; what-
ever is left over can be takem up
then, and we shall try to accommo-
date those things in the next session.

il FFA T WP  JTET qWgT

qTaT
WEW AEAT " T T FIET AL
AT 7 W 3T

it AT fegy @6 F ant
q gAIT FIOT ATZT /AT IS A
TOAIFIICANE

“*Published in Gazette of India Extraordinary, Part i,

dated 26-11-85.

¥k @1 & v § fr aga A A
wift ¥ prew & 1w © fom pmd W
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£8 77741 w7 A §0 97 531

G & a7 ¥ A e ama
oA &, ¥ FAn war & % o Fwigw
fsr @ i @ are @191 1 wat I3
ATITE | FFTTT Mpa SErFTTIAE )

st gfc faeoy wrem @ 1 fante
dayaua

1228 hrs. .
UNION DUTIES OF EXCISE (DIS-
TRIBUTION) AMENDMENT BILL*
The Minister of Finance (Shri T.
T, Erishnamachari): I beg to move
for leave g introduce a Bill further
to amend the Union Duties of Excise
(Distribution) Act, 1962
Mr. Speaker: The quesiion is:
“That leave be granted to in-
troduce a Bill further to amend
the Union Duties of Excise (Dis-
tribution) Act, 1862,

The motion was adopted.

Shri T. T, Krishnamacharl:
troducet the Bill.

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPORT-
ANCE) AMENDMENT B.LL*

The Minister of Fimanx (Shri T.
T. Krishnamachari): I beg to move
for leave to introduce a Bill further
to amend the Additional Duties of
Excise (Goods of Special lmportance)
Act, 1957.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Additional Duties of Excise

I In-

(Goods of Special Importance)
Act, 1957,
The motion was adopied.
Secuion 2.

tIntroduced with the recommenda tion of the President.
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Shri T. T. Krishnamacharl: 1 in-
troducet the Bill.

ESTATE DUTY (DISTRIBUTION)
AMENDMENT BILL®

The Minister of Finance (Shri T, T,
Krishnamachari: 1 beg to move for
leave to introduce a Bill further to
amend the Estate Duty (Distribution)
Act, 1962

Mr, Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Estate Duty (Dristribution)
JAct, 19627,

The motion was adopted.

Bhri T. T, Krishmamachari: I In-
troducet the Bill,

12.29 hrs.

DEMAND FOR SUPPLEMENTARY
GRANTS (KERALA), 1965-66—Contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Supplementary Demands for
Grants in respect of the Budget
(Kerala) for 1865-66. Out of 2 hours
allotted, one hour has already been
availed of, Shri Ravindra Varma
may now continue his speech.

Shri Ravindra Varma (Thiruvella):
Mr. Speaker, when the House took up
other business yesterday, I had just
#aid that I would like to begin by
making a few, observations on the way
in which these supplementary demands
are put before the House. This House
is called upon to consider these sup-
plementary demands because the State
of Kerala is under President's rule,

f‘[ntmdu -ed

.28-11-66.
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and the powers of the legislature to
make grants and scrutinise the way
grants are speni are taken over now
by this House. I must say that it is a
matter for regret that though a good
deal of time has passed since the
State came under President rule, no
effort has been made by Government
to present before this House a com-
prehensive supplementary budget.

Sir, on the 26th of March, when our
distinguished Finance Minister pre-
sented to the House what was termed a
Kerala budget, he said,—and I would
like to remind the House of it—

“1 had mentioned in para 9 that
1 am presenting only a provisional
budget of the Kerala Government
for the next year. It was the
Government’s hope at that time
that an appropriate budget would
be framed and presented later at
an appropriate place and we could
get the vote on account for carry-
ing on the administration until
the other contingency developed.
Unfortunately, other events have
overtaken us and maybe, the res-
ponsibility for having to frame a
budget for Kerala would devolve
on the Central Government™.

1 can quote from other portions of
the hon. Finance Minister's speech too
at that time, to show that there was
definitely an intention to put before
the House a comprehensive supple-
mentary budget.

Unfortunately, such a comprehensive
supplementary budget has not been

presented. This is the second time
that Government is coming before the
House with a batch of patchy supple-
mentary deminds. Last time as well
as this time, we find that most of these
demands are in respect of charged ex-
penditure; there is very little mention

Part 11, Section 2, dated
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of new services and there is no
glimpse, no evidence, of g new integ-
rated effort to put the plans, develop-
mental expenditure ond the other res.
ponsibilities of the state on an even
keel. This is all the more regrettable
since we had hoped that our distin-
guished Finance Minister would pay
special attention to the prob ems of
our state,

Il is true that this time the Govern-
ment as well as the consu tative com-
mittee has been giving special atten-
tion to the problems of Kerala. This
cannot be gainsaid. But it is a'so true
that there is no legislature in the state
and, as a result, many of the functions
of the legisinture are perhaps not dis-
charged with the same degree of
thoroughness with which one wou'd
like such functions to be discharged.
Sir, here 1 must refer to the fa-t that
one of the short-omings which one has
generally found when the state was
under President's rule has been re-
moved primarily because of your ini-
tiative. 1 would like to say that the
peop'e of Kerala are particularly
grateful to you, Mr. Speaker, for the
initiative you have shown in asking
the Public Accounts Commitiee of the
House to look into the accounts and
audit reports of the state of Kerala.
Under the distinguished chairman of
the Public Accounts Committee of our
House, for the first time an eflort has
been made while the s ate is under
presidential rule to examine the audit
reports of the state and to scrutinise
them from the point of view of irre-
gularities, infructuous expenditure
and administrative inefliciency. But
it must be pointed that, as is is well
known, the Public A-counts Commit-
tee is not always ab'e to deal with
every aspect of financial administra-
tion or financiil fai ures

Shri D. C. Sharma  (Gurdaspur):
Only a moment ago he was paying
enmpliments to the Chairman of the
Pub'ic Accounts Committee; now he
{s running down the Committee. This
is very strange.

" Shri Ravindra Varma: 1 can very
well comp'iment the hon. Member for
Gurdaspur if he would develop tue

1950 (Al) LSD—5
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capacil‘@ listen, not only to lecture.

I was saying that the appropriation
accounts have aiso to be examined by
the commuttee. Even a cursory look
at these accounts for the periods
1962-63 and 1963-64 and the audit re-
port for 1965 wou.d show that there
is a formidable list of savings and
surrenders. Particularly in respect of

every Grant therc are savings and
surrenders.

Sir, it may be said that savings are
a good thing, that it is good that the
exchequer does not spend, but if sav-
ings are the result of inefficiency in
administration, of wrong estimaies and
a chroniv inability to execute p.ans
ang programmes, then one should
wonder whether the Government
should be congratulated on such sav-
ings and surrenders.

Sir, if you advise the Pub'ic Ac-
counts Committes to Jook into the ap-
propriation accounts of Kerala, it
would find that in most of these cases
these savings and surrenders are due
to faulty estimate and in many cases
due to rank incompetence, Iack of
ability, lack of the p'an, the drive to
see that plans arc implemented.

A regular list of Grants where sav=
ings have been between 20 and 30 per
cent is there as an appendix to the
appropriation accounts, and an equal-
ly long list of Grants in which savings
are between 10 and 12 per cent. These
are not only in the case of adminis-
trative departments which have noth-
ing to do with development work,
p'an projec’s or education and soclal
services, When, year after year
Grants are not fully utilised under
heads like university education, tech=
ni~al education, development of ports,
scientific departments, medica]l and
publi~ health, rural development, co-
operation, industries capitsl outlay
on schemes of Government trading,
capital outlay on indu-trial develop-
ment etc., one wonders what is res-
ponsible for this gross inabi'ity to ren-
der the servl-es for which the 'egls-
lature or Parliament vo'es money o
the Government. 1 shall not dwell on
this further.
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[Shri Ravindra Varma.]

Sir, yesterday the hon. Members
who spoke before me, primarily from
the Opposition, referred to the fact
that there are many problems of
Kerala to which no reference has been
made in the Supplementary Demands.
The hon. Member from Trichur refer-
red to the fact that there is an acute,
chronic power shortage in Kerala
which year after year is responsible
for crippling industrial production.
Sir, you will recal] that there was a
Short Notice Question yesterday in
this House which related to this ques-
tion, A cul of 25 per cent, has been
impused on our eleciricily supply to
industry. The State Electricity Board
has said that this cut will now perhaps
be increased to 50 per cent. The con=
sequent loss of revenue has been esti-
mated by the Government itself to be
something like Rs. 1-3 crores and in
terms of industrial production to be
Rs. 4 crores or more. If public sector
industries and other industries have
to function at a loss like this and have
to incur a heavy loss to the tune of
crores of rupees every year because of
lack of power, this is a situation which
the Government has to take into con-
sideration.

Two questions arise as was pointed
by the hon. Member from Trichur, and
later by the hon. Member from Man-
jeri who spoke before me. The pro-
blems are these. One is the cost at
which this electricity is bought by the
State and the cost at which this elec-
tricity has to be provided by the State
to industrial undertakings according
to the obligations which the State has
taken upon itself. The differential is
great. It is almost five times. Where
will this money come from? How
will the exchequer bear the strain
that this will impose on it? If you
calculate the probable total loas that
the exchequer wil] have to bear, the
people will have to bear, the State
will have tg bear, the industry will
have to bear, you will see that
year after year it runs into crores.
The Government, I am afraid, is
showing a propensity to be pennv-wise
and pound-foolish which I certainly
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cannot associate at least with the pre-
sent incumbent of the office of the
Finance Minister, but that is a fact.
Crores of rupees are lost every year,
and yet we are told that though one
can swallow a camel, one should
strain at a gnat.

It is not possible to find the money
to establish a therma] plant in Kerala
which is very essential to provide the
power necessary for industry. Re-
cenlly a technical advisory committee
was appointed. We are not technical
experts, but it is said thal the commit-
tee pointed out in its report that ‘‘per.
haps it might be wise to produce clec-
tricity in the thermal sector in the
adjoining State of Madras and let
that State supply the electricity re-
quirements of Kerala, and therelore
it was not necessary to procced with
the proposal to put up the 50 to 100 MW
thermal plant in Kerala.," We are
very thankful to Dr. Rao for taking
& decision that this question has to be
reconsidered because there is np sur-
plus of electricity in Madras itself.

My hon. friend from Trichur who
spoke before me linked this question
of the production of electric power
with the oil refinery. He spoke about
the apprehensions in Kerala about the
government's attitude to the expansion
of the reflning capacity of the Cochin
refinery. The refinery is yet to be
commissioned; the capacity is expected
to be 2 5 million tons. It was report-
ed that there was a proposal to in-
crease this capacity to 3 or 3.5 million
tons. I am not sure whether such a
proposal was there or it was turned
down by the government. There is no
doubt that all of us would demand and
support the increase in the refining
capacity. However, I would like to
make it clear that no one should look
at this question from the point of view
of how it will affect the establishment
of a refinery elsewhere. These are un-
re'ated questions. As far as the State
is concerned, the State I be'ong to
will be very much interested In the
petro-chemical complex which was to
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be an adjunct of the refinery. It is
said that the second petro-chemical
complex may be established at Haldia.
I am not able to appreciate the reason-
ing behind this decision to put up the
petro.chemical complex at Haldia. It
is well known that after the Gujarat
refinery, the Cochin refinery will be
commissioned; after the Cochin refin-
ery, Madras refinery might be com-
missioned and only then, in the dis-
tant future, in spite of what my hon.
friend for Tamiuk may say, the Haldia
refinery may be commissioned; it is
a long way awav. Yet, if the povern-
ment believes that the second petro-
chensicnl complex must be earmarked
for Haldia. in spite of the length of
time thal has to elapse before the
Haldia Refinery is commissioned, and
that it should not be considered as an
adjunct tp the refincry at Cochin, it
may well be argued that this may
result in uneconomic utilisation of the
potential of the country. It is clear
that our State is suffering from unem-
ployment and lack of industrialisation,
A petro-chemica' complex will be
much more useful in the sense that it
will provide much more ancillary em=
ployment to the people of Kerala. I
hope, therefore, that the government
wil] take these factors into considera-
tion while deciding on the location of
the petro-chemical complex.

Sir, reference was made to the de-
mand in respect of minerals, and my
hon. friends (rum Trichur and Man-
jeri talked at length about the crema-
tion ground. 1 do not want to tarry
on the cremation ground, but there are
other aspects of this question to which
I wou'd like to draw your attention.
The explanatory note to the Demand
says thal in August 1965, government
sanctioned the starting of a mineral
technology section and a glass-blowing
workshop in the Industrial Testing
Laboratory attached to the Industries
Department.

Mr. Speaker: Cremation ground is
the place everyone has to go after be.
ing tired out . . . (Interruptions.) He
says that he would not tire me out.

424

Shri vindra Varma: It was far
from ree¥o say anything like that, Sir;
I said I will not tarry on the crema-
tion ground. When my turn comes I
shall not tarry on the cremation
ground. However, if you permit me
to continue, the note further says that
the mineral technology scction aims
at developing investigation on  the
mineral resources of the Stale cvspe-
cially in rare earth deposits such as
ilmenite, rutile, silimenite, etv. and
also ascertaining new findings of low-
grade aluminium ores, lime-stone,
praphite, ete. It is well known that
this State is rich in mineral resources
Yot it is surpsising that til) now there
has not even been a geological survey
of the mineral resources of the Stale.
It is only two years ago that a circle
of the gelogical survey was establish.
ed in the State. The production and
sale of minerals have been showing
a marked dec ine. Production of ilme-
nite for example has fallen from
290,000 tonnes in 1958 to 7345 tonnes
in 1964. Therc has been no produc-
tion or sale of mica and graphite in
1964. We are not oblivious of the
impact of market conditions in the
production and sale of such things.
But the fact that no comprehensive
geological survey has been undertaken
is a matter for regret.

Now, I would also refer, before con-
cluding, to the demand on animal hus-
bandry. This is for 8 quinquennial
livestock census. Nobody can object
to a census or counting of heads even
of animals, in a democracy. There-
fore, there is nothing that I have to
urge against it. But the counting of
heads by itself will not do as far as
animal husbandry is concerned In
Kerala. It is perhaps known that as
far as the number of milch-cows and
cattle is concerned, Kerala is far be-
hind many other States. The yield
of our cattle {s also very low, per-
haps next only to that of the cattle
in Assam, the State from whizh my
hon. friend for Goalpara comes.

The per capita avallability of milk
is also very low in the State. Though
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it is computed that there must be 10
ounces available per individual, per-
haps in Kerala the availability is 1.3
ounces per day; at a time when we are
suffering from lack of food and every
effort has to be made to sugment our
resources of food through making
available to the people such additional
items ot tood ike nsh or milk, | sup=-
pose it will be proper and appropriate
to expect the Government to devote
some attention not only to the count-
ing of heads of cattle but also to im-
prove the stock of cattle and to in-
orease the yield.

For lack of time, I shall not go into
some other demands on which I migh
have liked to speak, but I do hope that
the next time when the House meets,
the Finance Minister will come for-
ward with a more comprehensive set
of proposals for the State of Kerala.

Shri Vasudevan Nair (Ambala-
puzha): Mr. Speaker, Sir, 1 am in
full agresment at least for once with
Shri Ravindra Varma, when he stated
that this very supplementary demand
for prants is evidence of the com-
plete indifference—] will mot put il
in stronger language—on the part of
this Government as far as attending
to the very important problems of
economic development of my State of
Kerala is concerned. I will not dwell
upon general points but 1 would re-
iterate, after all my hon. friends who
spoke before me, that this single fact
that we have come to pass when
national wealth is lost in such m big
way, that cvery year we are suffering
a loss of Rs. 6 crores and more, simp-
ly due to the power cul, shows how
the situation is like, in Kera'a. Of
course, we may say that this is a eala-
mity brought not by man but bv God,
berause this power cul is due to the
failure of rains, But that i= on!y part
of the storv, because the demand and
the reques' for a therma' plant in a
State which a'most entirely depends
on hydro.electriz power were there
for a very long time. As far as I
could understand, the investment that

NOVEMBER 26, 1965

DSG. (Kerala) 4126

was needed for & small thermal plant
of 50 megawalts was Rs. 8 crores or
s0. But in one year, we have to lose
Rs. 6 crores, and that too, when pro-
duction of power is cut in such a vital
sector as fertlilisers. You wil] realise
the havoe that is going to be caused as
a result perhaps of the closing down
of Travancaore Chemicals and Fertili-
sers due to the power cut, because the
25 per cent. cut will now become 50
per cent. cut from 1st December.
There are reporis already that the
FACT may completely close down,
and when we are trying to raise agri-
cultural production in respect of
which the guestion of fertilisers be-
comes very important—it is a question
of questions—in this country, I want
to charge the Government that they
should take the blame because they
were dodging this issue of the ther.
mal plant; [ do not know on what
grounds. I remember the Finance
Minister once said that he is in favour
of a therma) plant at Cochin. I do
not know what he thinks now, whe-
ther he has gone back upon it. I
would appeal to him that he should
come to the help of Kerala and take
on hand the construction of a thermal
plant, so that we can avoid such cala-
mities in future.

There arc six departments to which
these demands relate. 1 should like
to deal main’'y with one particular
subjict, the police administration in
the State, especially after the declara-
tion of President's rule. | do not
know whether 1 will get a satisfactory
reply from the Finance Minister about
the police. 1 am sorry I do not find
the Home Minister. It is onlv fair and
proper that at least his Deputy should
be present here when there is a de-
mand on the police administration. I
understand the difficu’'ty of the Fin-
ance Minister; he may be able to give
some general answer this way or that
way. The question of police admin-
istration is very important for all
States, especia'ly for Kerila. There
is a feeling in our State that after the
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President’s rule, the police officers—
many of them, not all—feel that they
can behave as they like and nobody
could question them. BSome of them
perhaps always considered a popular
government a botheration. We always
hear of po.iticians interfering in ad-
ministration. There is a standing
charge like that. Perhaps our officers
and administrators, especially the
police, are fortunate in Kerala be-
cause everytime there is President's
rule, they have a harvesting period so
to say during those days.

There are two aspects of this ques-
tion. One is the aspect of the labour
disputes, which is a standing problem.
We have seen very often in the past
that the police take sides—they are
invariably on the side of the haves
and not have-nots. Mr. Warior refer-
red yesterday to the Sabarigiri project
dispute. He was a little disturbed by
my friend Mr. Kamath. But I would
like to reiterate that important pro-
blem. We tried to move a call atten-
tion notice in this House, but that
could not be admitted. We had a talk
with the Home Minister. [ should
like to be enlightened as to what has
happened after our talk with him
Already dozens of people are in jail.
There gre 2500 workers, not only from
Kerala, but from all over India, under
the Hindustan Construction Company.
The work is going to end, but the con-
tractors want to run away without
giving the benefits to the workers, to
which they made a commitment in
May last year. A strike was forced
on the workers in May. The workers
and their leaders were not only ar-
resied, but tortured by the police.
Then there was an agreement. Now
the company management wants fto
run away from that and they do not
want to implement that. The work-
ers gave strike notice, but immediate-
Iy the DIK was invoked, it was declar-
ed a protected area and many people
including ex-members of Parliament
like Mr. Punnoose who went to  see
what wa: happening there were im-
prisoned. A very serious situalion has
been created. Why on earth is the

police :lgzwtd to take sides even in
such dispules where justice is clearly
on the side of the workers? Inspite
of the emergency, the workers were
forced 1o give strike notice, I agree.
But instead of putting the manage-
ment in their proper place and taking
steps to settle the dispute through tri-
bunals or labour officers peacefully,
the police are allowed to do these
things. That is our charge against the
Government and I want that the Home
Minister should give an answer to it,
if the Finance Minister is not able to
answer it

12.56 hrs.

[Mg. DepuTy-Serraxer in the Chair]

There is another aspect, which is not
a political aspect, as such. In my own
place, recently during the last three
months, there were at least two cases
of murder. There is nothing political
about them; just ordinary cases. But
as it very often happens if some pow=
erful people are involved, the murder
Is interpreted as suicide. Here is =
letter from one Mr. Poulose who be-
longs to my place. He is not a com-
munist, but perhaps he belongs to the
Congress. One day his brother was
found dead in a pool of water. His
face was burnt and there were wounds
on his body. Even the police officers
in private tell the parties that they
also suspect something and it may not
be a case of suicide. In spite of all
kinds of representations and meetings
by the local people, the police is tho-
roughly inactive. I cannot believe it
There is a feeling of insecurity.

There was another case not far from
that place, where a Harijan boy was
found hanging. The people in the
village believe that it is not a genuine
case of sulcide. I wrote a letter to the
Kerala Government, They say they
made some enquiries, but finally noth-
ing has huppened. Therr are news-
paper reports that there are some other
cases also like this. 1 do not say all
over Kerala this is happening, hut this
tendency should be nipped in the bud.
I the police is going tn behave in &#n
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indifferent manner and if the allega-
tions that they are taking sides are
true, this should be stopped. Govern-
ment should look into this matter and
screw up the police administration. It
is guite possible that when there is
no popular government, the police
offizers take an attitude of doing
things as they like.

It is not only a question of police
behaving as they like. Perhaps the
question of policy also comes in here.
1 have received a letter today that two
Muslim women—very poor people—
were arrested and detained, following
the Indo-Pakistan hostilities. Actual-
ly this is from my friend, Mr. Ragha-
van's pla.e, Tellicherry in Malabar.
Maybe Governmen! has got some re-
ports about them.

The husband of one of thesc 1iwo

women is dead and gone; she is living,

in Kerala. In another case the hus-
band has left her and gone to Pakis-
tan. She is in wilderness, with a child
3 years uiu. That woman has been
arrested and delained. 1 want the
Home Ministry to look into these two
cases. If they are really innocent—as
it seems from the face of it—this
should be looked into. I cannot be-
lieve that it is necessary to detain
such people especially women like
these for the sake of the security of
indin. The impression goes round that
perhaps every action is like this.
There may be the possibility of inter-
ested parties carrying on a campaign
pointing out such cases. Govern-
ment has tg be very careful in deal-
ing with such matters. I want the
Minister also, immediately, to look
into this case. 1 will be sending this
letter to the hon. Minister of Home
Affairs so that he can know the de-
tails.

13 hrs.

Fipally, I should like to join, again,
with my hon. friend, Shri Ravindra
Varma, on the last point which he
raised, which is a very important
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point as far as our State is concern-
ed. That is about the question of
cattle development. There is a de-
mand about animal husbandry. He
referred tu the point about census.
Here, | should like to draw the atten.
tion of the Government to a state-
ment laid on the Table of the House
day before yesterday in answer to a
Starred Question about the cattle de-
velopmpent programme, about inten=
sive cattle develog

Progr 5

in all the States of India. In the
statement, I was surprised to find,
three States were left oul. In 1084,

the Government of India inaugurated
an intensive cattle development pro-
gramme and Kerala, Assam and Ra.
jasthan were left out, when all the
other States are going ahead with the
intensive calitle development pro-
gramme. Maybe, this Government is
under the impression that there is no
necessily for further deve'opment be-
cause Kerala and the uther two
States are &0 rich in cattle wealth! 1If
that is the impression, they are tho-
roughly mistaken, because these are
perhaps the three States—] do not
know aboul Rajasthan, but at least
about Assam and Kerala I can say,
and I am sure about Assam my hon.
friend Shri Barua will agree with me—
where the people are having the least
consumption of milk and milk pro-
ducts in the whole of India. At least
that is the situation in our State. And,
our cattle are such poor stuff that
something has got to be done. An in-
tensive programme of development
has to take place there. I hope and
believe that the Government will take
steps, in the Fourth Plan, for the de-
velopment of cattle, dairy and other
products in our State,

I would request the Finance Minis-
ter, sometime, to read again the state-
ments and the speeches that he and his
colleagues have made in this House
off and on expressing all sorts of sym-
pathy for this unfortunate State of
Kerala, but we are sorry to say that
they are statements only on paper.
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¥ fama Wt e o% | (ofed & faw 7t
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o Trt-sE OEy o @ fammi
w1 Wi wr qE fwar s

The Minister of Finance (Shri T. T.
Erishnamacharl): Mr. Deputy Spea-
ker, Sir, many points were raised in
the course of the discussion of these
supplementary demands which do not
cover the demands. But I can under-
stand the anxiety of the hon. Mem-
bers 10 place the viewpoints of Kerala
before this House in the present un-
fortunate condition under which we
have to administer this State.

My hon. friend, Shri Ravindra
Varma, mentivned about the need for
another budget, because 1 did say at
the time when I presented the Kerala
budget that it was my hope that &
fresh budget would be presented by
a new administration. What  little 1
can do from this end, 1 have been
trying my best to do. In fact, after
the presentation of the last budget I
gent a Secretary of my Ministry
along with some other officers to
Kerala to look into the needs of Kerala.
Quite gpart from the budgeting that
we did, in which the Central assis-
tance was quite significant, because of
increase in salaries which had taken
place; the administration had put up
various proposals under 11 heads and
some of them were accommodated.
For instance, in regard to agricultu=
ral production and soil conservation
wn have provided onother Rs. 21
lakhs. For forests we have provided
a token of Rs 10 lakhs. If that is
spent we are prepared to go further.
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In regard to fisheries. subject to the
OVelad consideradvn of  sootlage of
foreign exchange, we are prepared to
g0 as far as we could. A sum of Hs. 35
lakhs was provided. in regard to
irrigauon tne amount provided is Has,
liv wugns. L tnat amount is utilized
I am Quite prepared 1o provide addi-
tional funds, if need be. On the ques-
tion of power, three schemes are now
being taken up and for the estimated
requirements during the current year
an additional sum of Rs. 235 lakhs
hes been sanctioned. Industries has
been given another sum of Rs. 150
lakhs, altogether Rs. 5°53 crores have
been given to another Rs, 52 lakhs for
other purposes like minor irrigation.
1 am calling for reports in regard to
the ¢xpenditure of these amounts and
if the targets that have been out-
lined need more money, or they could
do more, I assure this House that I
will certalnly do my best to find funds
for the purpose. I am mentioning
this merely to indicate to my hon.
friecnd Shri Ravindra Varma and
others opposite, that this aspect of
the work in Kerala is not being neg-
leeted but it is being looked into by
the Co-ordination Department of my
Ministry wery carefully.

A puint was raised by my hon. fri-
end opposite about my having men-
tioned earlier on about the apprecia-
tion of the need for a thermal plant
in Cochin. I do not mind taking the
House into confildence that the dici-
sion to have a thermal plant in Cochin
was taken quite some time back for
considerations which have been urged
here, namely, that whatever we
might do in regard to power produc-
tion in Kerala, even if all the projects
that we have in hand like Sabarigiri
and Idiki are completed, they are all
susceptible to the vagaries of the
«eason. Tt might happen that the
monsoon is faultv or it fails as it has
done this year. Therefore, the capa-
city of hydro-electric plants to pro-
vide adequate power is always limited
bv natural conditions and in a case
like this we cannot afford to have
large industries that have been set up
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there to sutfer for want of power, and,
therefore, productivn De .0sl by lack
of adegu power, [ would .erianly
sHY Glal 4 think my colleague 15 col-
scious of the fact that we snould put
up as early as possibie one 100 MW
power station in Cochin. Maybe if the
puwer needs develop we might have
to add to it. But it is something on
which I need not be .onvinced, be-
cause 1 am completely convinced
about it and I shall urge on the autho-
rities concerned to {ake further steps
in the matter.

Bhri Vasadevan Nalr: Is he aware
thut something has happened in bet-
ween when some technical committee
went into the matter?

Shri T. T. Krishnamacharl: I quite
agree with the hon. Member that
in proven facts g technical committee
is a hindrance. That sometimes hap-
pens. As I said, this decision was
taken at a mecting held by my col-
league, the Minister, and the member
in charge of power in the Planning
Commission and mysclf quite some
time back and 1 do not think any
technical survey is necessary except-
ing to assess the nature of the boller
that has to be put up—so far as the
generator is concerned, it is the same
whether the boiler has to be fired by
oil or coal. Maybe, perhaps it s
better to have a combinstion of both.

A point was raised about the addi-
tion to the capacity of the reflnery. I
may inform the hon. Member cate-
gorically that there is np guestion of
any immediate expansion of the Co-
chin refinery, because the reflnery it-
self has got to go under stream, which
will take some time. It will take
place only next wear. What in now
heing contemplated is not only to ex-
pand FACT 1o the fullrst extent but
to have g fertilizer plant of & capa-
city of about 200000 tonnes of nitro-
gen to use the svrplus naphtha  that
might be available in tha Cochin re-
finery. Hon Memb:: . will acree that
it is necessary, not only from the
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point of view of Cochin but from the
point of view of all India, that com-
centration should be gn  production
of fertilizers. That is a thing which
we are taking up almost immediately.

Shri Warior (Trichur):
agree with you fully.

There we

Shri T. T. Krishnamacharl: That is
the point. Any question of expansion
has to come later on. The second
«hild must wait until the first is born.

Shri Warior: It is born.

Shri T. T. Krishnamachari: No, il is
not born. It ig still in incubation and
it will be born next year and there-
aftcr the question of expansion has
to be considercd, whether the expan-
sion has to be of the nature of addi-
tion to the present plant, or a totally
new plant, what will be the utilisa-
tion of the products, where it could
go and so on, These are all matters
to be considered. Oil economics is a
very tricky business and 1 am told
that jt is not on the cards at the mo-
ment.  Therefore, 1  would like to
suggest to my hon, friend opposite
that he could press on the Govern-
ment to go ahead with the refinery
quickly, to put up the fertilizer plant
and {o consider thercafter if there is
going to be any surplus from which
other things like aromatics could be
produced or have some petro-chemi-
cal industries, as mentioned by my
hon. friend. The expansion of the re-
finery would come later on,

A question was raised about the
‘mineral resources of Travancore and
the progressive doterioration in the
export thut is taking place. These are
conditioned by world forces and since
substitutes are always available, un-
less the rxploitation of the particular
type of minerals could be done eco-
nomically mavbe we have to  slow
it down. Hon. Members know that
thers 18 an ancillery {p the Atomic
Energy Commission Plant of Bombay

NOVEMBER 26, 1965

D.S.G. (Kerala) 4138

in Cochin, the Indian Rare Earths. If
we can possibly exploit these minerals
economically, the Rare Earths are
commissioned to do so. So, it is not
for want of necessary effort for the
purpose but largely because of the
economics of the problem that per-
haps greater advance is not made.

My hon. friend, Shri Varma, men-
tioned about a unit for the purposs
of exploitation and study of minerals.
I shall certainly impress upon the
Administration to give this unit a lit-
tle more head so that they can go
ahead rapidly.

S0 far as the sands contract and
litigation connecled with it is con-
cerned, I might even confess or admit
that some of these things could have
been avoided; but when there is a
judgment, we can do nothing more
about it than pay up.

Shri Warior: Somebody must be
responsible for such a huge amount,
for committing it like this,

Shri T. T. Krishnamachari: That is
being looked into. Also, gs my hon.

friend, Shri Ravindra Varma, men-
tioned, the Public Accounts Com-
mittee is seized of this matter and

they will certainly go into it. But I
will ecertainly remind the Administra-
tion about taking appropriate action.

One particular point that was men-
tioned by hon. Members was about
police atrocities. I have got a few
cases here before me of complaints.
Some of them are legitimate. There
is a case of chain-snatching, A girl
of 14 who did this snatching has been
detained and the parenis have ex-
plained that she has been assaulted.
The matter is being enquired into.
There i3 an allenation against 3 Sub=
Inspector of Police in Kundara. The
Sub-Inspector was badly beaten up.
Whether he was the cause of the
trouble is being enquired inte. There
{s also a case in Ernakulam of a per-
son who was arrested—who died. Anm
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enguiry is being conducted into this
matter also.

Shri Vasudevan Nair: 1t is more
than one year and nothing has come
aut.

Shri T. T. Krishnamachari: As |
said, I will call for reports and I hope,
it will be done soon. There is ano-
ther cumplaint against a Sub-Inspec-
tor of Pclce in Ernakulam North
Police Station Trom a post-graduate
student of Ernakulam. This enquiry
has not yet been completed. ‘Then,
comes the question of trouble at Sab-
arigiri, The point at issue that must
be considered is that it s not a case
of Governmeni trying to protect any-
body by the use of DIR. The DIR is
used only to protect the plant be-
cause it is jn a vulnerable position
and it is a very cosily vne. There-
fore it has becn declared a protected
arca, Government really are not con-
cerned ¢xcepting for the purposs of
settling the trouble between the con-
tractor and labourcrs; if  anything,
naturally, Government's bias is to see
that labour gets on with its work.
The Labour Commissioner is trying
to bring about snme kind of a settle-
ment in this matter. It is very unfor-
tunate that some hon. friends, who
have been hefre before and whg are
triends of both the hon. Member and
my=elf, are involved. Tt is the first
time 1 hear about it. T will certalnly
convey it to the Home Minister and
through him to the Governor to see
that harassment of peopls who occupy
high positions should stop.

Hon. Members should rest assured
that these matters would be brought
to the notice of the Administration
and the impression that merely be-
cause there is an administration, which
is not rcontrolled by a responsible
ministry, the police can get a sort of
head-an to do what they ke would
be rrased as early ac possible

1 belirve, T have rovered tn the ex-
tent possible the variaus points rals-
ed by mv hon frinede. A< tn tha Daing
raigaA hy mv hon. friend Shrl Vasude-
wvan Nair. ahout two Muslim women
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being harassed, I shall draw the at-
tention the Home Depariment and
ask them for an enquiry, It is very
unfortunate that harmless people are
brought in merely because of suspi-
cion. If the husband had gone away,
the wife had nothing to do except to
be left in drift. 1 will certainly draw
the attention of the Home Ministry
and ask them to call for an explana-
tion in this matter.

The other matter mentioned by ano-
ther hon. Member, who is not here,
that I should not present the Budget,
is a matter with which I quite agree.
I do not say that the question of plae-
ing mysclf as substitute for a proper
administration is something which 1
am pleased about. I am not; in fact,
I am conscious of the fact all the time
that I am discharging a responsibility
to the people of Kerala which I am
not competent to do from this dis-
tance. 1 have no doubt about this.
1t 1 were in Kerala, I would have
tried 1o do my best,

Shri Vasadevam Nair: Why do you
not go?

Shri T. T. Krishnamachari: I hap-
pen to know something about that
place. I have been visiting that place
and staying there off and on for
about 20 years from 1020 t5 1940.

Shri Vasudevap Nalr: You can ex-
change your position with Shri Jaln.

Shri T. T. Krishnamacharl: It is
certainly an area which is capable
of a considerable amount of develop-
ment. Of course, the answer ultima-
tely is power. Power and industry
is an answer for most of the troub-
les of Kerala. T am conscious of the
fact that my being here se far away
certainly does not make me compe-
tent: but I wish n change comes as
soon as possihle. But, things being
what they are. T may assure my hon.
frirnds onporite, If T should got de-
tails—thers is no point In telling me
samething like dnuble the refinery;
that is not possible—within the limits
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of the schemes that are operating,
any expansion or extension of it, any
quickening of it or additional amount
of money to be put in, if hon. Mem-
bers would esme and tell me about
it, I am quite prepared to place my
services at their disposal.

Shri A. V. Raghavan (Badagara):
In the opera‘ion of the levy on paddy
to a very great extent harassment is
being caused in Kerala. You have
not mentioned about it.

Shri T. T. Erishnamacharl: 1 will

draw the attention of the Govern-
ment to it.
Mr, Deputy-Speaker: Shall I put

all the cut motions together?

Shri Harl Vishnu Kamath: Separa-
tely.

Mr. Deputy-Speaker: 1 shall put
Shri Yashpal Singh's cut motions
(Nos. 1, 2 and 3) firstt He i85 not

here.

The cut motions Nos, 1, 2 and 3 were
put and megatived.

Mr. Depuiy-Speaker: Now I shall
put Shri Muhammad Ismail's cut mo-
tions (Nos. 4 and 10).

The cut motions Nos, 4 and 10 were
put and negatived.

Mr. Deputy-Speaker: [ shall now
put the rest of the cut motions.

All the other cut motions were also
put and nepatived,

Mr, Depuly-Speaker: The question
is:

“That the respective Supplemen-
tary sums not excceding the
amounts shown in the third column
of the order paper be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
oomie in course of payment during
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the year ending the 31st day of
March, 1966, in respect of the fol-
lowing demands entered in the ge-
cond column thereof—

Demands Nos. XIII, XXV for XXVII
and XLVIIL"

The motion was adopted,

[The motions of Demands for Supple-
mentary Grants which were adopted
by the Lok Sabha, are reproduced
below—Ed.]

Demavp No. XII—Porice

“That a Supplementary sum
not exceeding Rs. 100 be granted
to the President out of the Conso-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
@lst day of March, 1968, in respect
of ‘Police’.” i

Denanp No, XXV—Animar Hus-
BANDRY

“That a Supplementary sum
not exceeding Rs. 54 000 be grant-
ed to the President out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1966, in res-
pect of ‘Animal Husbandry'"

Demane No, XXVII—INpusTrRIES

“That a Supplementary sum
not exceeding Rs. 100000 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to defray the charges
which will come In course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Industries’”

Demanp No, XLVII—CaprraL OuTLaY
on PusLic Works

“That a Supplementary sum
not exceeding Rs. 130,200 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to defray the charges
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which will come in course of pay-
ment during the year cnding the
31st day of March, 1986, in res-
pect of ‘Capital Outlay on Public
Works"."

1328 hrs.
DELHI SECONDARY EDUCATION
BILL
The Minister of Educatiom (Shri

M. C, Chagla): Mr, Deputy-Speaker,
Sir, I beg to move:

“That the Bill to provide for bet-
ter organisation and development
of secondary education in the
Union territory of Delhi, be taken
into consideration.”

Although we have a large number
of secondary schools in the city of
Delhi—] will give you the fgures
presently—we  have no control over
these schools at all,. The number of
private secondary schools is 148 of
which un-aided schoole are 29 and the
balance are aided schoals; Govern-
ment schoo's are 240, making a grand
total of 393. I am not suggesting
that a'l the private schools are bad—
many of them are good—but quite a
few are subnormal and they have
been guilly of practices which really
undermins the basic principles of good
education,  Our attention has been
drawn to failure of executive instruc-
tions regarding timely payment of
salarios to teachers failure to create a
reserve fund, the recruitment of tea-
chers with qualifications lower than
the preseribed qualifications, the un-
aitho-ised borrnwing of monev from
the pupi's’ fund hv the manazements
of schools and collecting compulsory
donations to meet the managements’
share of the maintenance exnenditure
of the schoo's. Now wea give aid to
mnst of these schonls. But we have
oot legal sanction to enforce any dis-
einlin~. The mnst wo can do is to
stop miving aid but that harms more
the schools, the students and the tea-
ehers and brings about no improve-
ment. Tn order to have botter auper-
wision, this Bill has been introduced.

Education Bill 4144

Sir, the scheme of this Bill is very
simpie. o It dea's with  recoguaised
scncol Al the aided s hools. It pro-
vides that ull the existing schou!s shall
be deemed to be recognised schools.

Clause 9 provides that the aid will
only be given to a recognised school.

Clause 3 provides for the recogni-
tion of schools and it lnys down the
conditions on which a school would be
re. ognised and th2se are very salutary
conditions. It lays down that no
school xhall be recognised if—

“(a) it does not have adrquate
funds to ensure financial stability;
or

(b) it does not have a duly
approved scheme of minagement
as required by sanction 5; or

(e) it

accommodation
sanitary angd

does not have suitable
with  adequate
scaling arrange-

I would like to mention here that
many schools are housed in a manner
which is a disgrace to education,

Shri Barrow (Nominatad—Anglo-
Indians):  Including Government
schools.

Shri M. C. Chagla: Maybe, If there
are any, then I plead guiltv. Further,
it is provided that no school shall ba
recognised if—

“(d) its premises or anv part
thereof is used as g shop, an office
or a residence unronnected with
the ac'ivities of the school; or

(e} it does not have the pres-
cribed facilities for physical edura-
tion. libra=v s~rvice lahoratory
work, workshon practice or co=-
curricular activities; or 5

(f) it is named after a sect or
caste.”

Thon, subclause (3) provides that if
the school fails to comply with all
this. the schanl mav be de-recognised.
In other words, the recoen‘tion cam
be withdrawn and if the recognition
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is withdrawn and it ceases to be re-

cognised, then it would not be entitl-
ed to any aid

Clause 5 deals with the scheme uof
management. It provides that a
model scheme will be drawn up by
the Administrator and the schemes
which every school may have must
comply with necessary adjustments
and amendments 1o the model scheme.
Then, this clause lays down what the
scheme should contain, May I draw
your atiention to some of the impor-
tant provisions which such a scheme
should contain? Sub-clause (5) of
Clause 5 provides:

“The scheme of management
shall, among other things, provide
for the constitution of a Managing
Committee” by whatever name
called, ‘vested with authority to
manage and conduct the affairg of
the schools.”

Then, sub-clause (7) provides:

“The head of the school and two
other teachers thereof chosen ac-
cording to seniority by rotation in
the prescribed manner shall be ex-
officio members of the Managing
Committee.”

Therefore, the head of the school and
two other teachers will have some
woice in the management of the school.

Now, I would draw your attention

to clause 7 which is an important
clause regarding the closure of
schools. Sub-clause (i) says:

“No school or class in a school
shall be closed by the manager
Wani2t notice ip writing to that
effect to the Director.”

Clause 8, as I stated before, deals
with aid to recognised schools, Sub-
elause (4) provides a very important
mafeguard for teachers. It says:

“The salaries and allowances of
teachers and other employees of
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the school for the period for which
aid is given shall be the first
charge on such aid and no pay-
ment out of the aid shall be made
or committed to be made before
making payment to the teachers
and other employees of their sala-
ries and allowances for the period
aforesaid.”

1 have received complaints from tea-
chers that they have not becn paid
their salaries and the salaries have
becn posiponed for months and
monihs. Now, if the aid is given, the
salaries and allowances of teachers
and other employees of the school
shall be the first charge on the aid
and the salaries will have to be paid
from the aid which the school gels
from the Government.

May [ now draw your atlention to
Clause 11 which deals with terms and
conditions of service of teachers and
other employees? It provides:

“{1) The terms and conditions
of service (including conditions
regulating recruitment) of teachers
and other employees of an aided
school shall be such as may be
prescribed,

(2) Subject to any rule that
may be made in this behalf, no
teacher of an aided school shall be
dismissed, removed, reduced in
rank or suspended, nor shall his
services be otherwise terminated
without the previous sanction in

writing of the Director.”

This glves security of tenure to the
teachers. Today, & teacher can be
turned out or ¢an be employed on any
salary and he has no safety and no
security.

Then, if you turn to clause 12, 1t
says:

“The salaries of teachers and
other employees of an aided school
shall be disbursed every month by
the manager or by the prescribed
authority  within the prescribed
time and in the prescribed manner,
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failing which it shall be competent
for the Director to disburse or
arrange to disburse the full ap-
proved salary of any teacher or
other employee.”

This is provided so that if a teacher
is mot paid punctualy or regularly, he
can appeal to the Director and the
Director can arrange to have the sala-
ry paid.

Clause 13 deals with affiliation. It
says:

“For the purpose of conducting
public examination, all Govern-
ment and aided schools shall be
affiliated to the Board and shall
fulfil the conditions prescribed by
the Bouard in this behalf”

We have used the word ‘aided’ be-
cause there are muny schools which
would now beccome recognised under
this Bill which send up their students
not to the examination held by the
Board but to some other examination.
But when the the school is aided, then
that school has to be affiliated to the
Board of Secondary Eduecation and
will be guided by the directions of that
Board and the students will have to
go up to the examination held by the
Board.

Clause 14 is regarding fees. It says:

“No aided school shall levy any
fee or any other charge at a rate
exceeding thp prescribed rate and
such fees and other charges may
be collected and accounted for in
the prescribed manner.”

Ome of the many complaints that we
have received is that children are
made to pay various other amounts
over and above the fees. They are
charged for this and they are charged
for that. This clause prevents such
things happening.

Clause 15 lays down the age-limit.
It says:

“(a) No person who has mnot
attained the age of five years shall
be admitted to class I or equiva-
lent class in & Government or
recognised school,

(b) No person gtudying in any
such, ‘chml shall, without the
permission in writing of the Direc-
tor, be retained in the school after
such person has attained the age
of twenty years."

Then, clause 16 provides for =
School Fund., It says:

“In every aided school there
shall be a fund to be called the
School Fund and there shall be
credited thereto—

(a) any monetary aid granted
by the Central Government,

(b) income accruing to the
school by way of fees, and

(c) any other rontributions,
endowments and the like"

And sub-clause (2) says:

“The School Fund and all other
funds, including the Pupils' Fund,
established with the approval of
the Administrator shall be ac-
counted for and operated upon in
accordance with the rules made
uhdr'_:' this Act.”

So, the whole of the income of the
school will constitute the School Fund
which would be administered In &
manner laid down under the rules.

Clause 17 deals with inspection of
schools. Sub-clause (3) provides:

“The Director may give direc-
tions to the manager requiring
the manager to rectify any defect
or deficiency found at the time of
inspection or otherwise In the
working of the school”

It is no use inspecting a school un-
less there is some method of remedy-
ing any defect found during ik vdurse
of inspection. This clause provides
for the power of the Director to give
necessary directions.

Shri Bade (Khargone): In Section
16, it {a said “including the Pupils’
Fund”. Will it include the poor boys
fung also?
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Shri M. C. Chagla: Yes, all other
funds.

Shri Bade: The poor boys' fund will
also be included?

Shri M. C. Chagla: I take it that it
will.

Clause 18 deals with taking over of
sided schools. This is a very drastic
provision. But as you will see the
language of it, it only applies in spe-
cial cases,

“Whenever it appears to the
Administrutor that the manager
or Managing Committee of any
aided school has neglected to per-
form any of the dutizs imposed by
or under this Act, and that in the
public interest it is expedient to
take over thg management of the
school, he may, after giving the
manager reasonable opportunity
of showing cause against the pro-
posed action, take over the mana-
gement of that school for a period
not exceeding five years.”

There may be a school which, in
spite of the standing instructions
given, inspection held and warnings
given, may continue to be mal-admi-
nistered. So. il in the public interest
it is found that it is necessary to take
over an aided school, this Clause gives
the necessary power.

I may point out here that in view
of the judgment of the Supreme Court
in the Kerala case, we have been ad-
vised that this Clause cannot be made
applicable to minority schools. Arti-
cle 30 of the Constitution provides
that a linguistic nr religious minority
has the right to establish and manage
its own institution; so, taking over
comnletely and managing a m'nority
Institution would offeng the provisions
of the Constitution. Of course, the
Supreme Court has also said that the
right to management means not the
right to mismanagement. Therefore,
subject to what my friend, Mr.
Frank Anthony or Mr. Barrow, might
gay. this is the only provision whi b
we have made inapplicable to mino-
rity schools.
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8hrl Warior (Trichur): You have
already anti:ipated something from
Mr. Frank Anthony?

Shri M. C. Chagla: I think it is a
pgood thing to anticipate the criticism
before it is made.

As 1 said, the only clause which
will not apply to minority schools i»
Clause 18. We have carefully looked
into the Supreme Court’s judgment.
Mr. Frank Anthony is more in touch
with law than I am; mine may have
got rusty; so he may correct me wher-
ever 1 am wrong. Undoubtedly, the
terms of the Supreme Court's judg-
ment say that this Clause cannot apply
to min~rity schools. [t was this very
question that was agitated in the
Kerala case. If I may turn to Clause
20, it says:

“There shall be an Advisory
Committeg on Education which
shall assist the Director in formu-
lating major policies about educa=
tion and may be consulted by the
Director on such matters as he
thinks fit.”

This Committee, I am sure, will be
of great help and assistance to the
Director.

Then Clause 21 provides:

“It shall be lawful for the Cen-
tral Government to give any
direction not inconsistent with the
provisions of this Act to the mana-
ger or the Managing Committee of
& school in respect of any of the
following matters, namely:—

(i) syllabus,

(ii) text-books and other
ing material,

read-

(iil) conditions of
tea hers,

service of

(iv) sanitary facilities, and

(v) any other matter that may

br prescribed.
You wil see that all there are
important matters  affecting the

well-being of students.
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Wt gew W wwaw (FA)
IMeTA AEITH, AT AL FT A £,
gEE § Frw qd & mr gAdr
WEATT 149 BT3H & &9 fadr s17
F TAr =gy ?

Mr. Deputy-Speaker: The bell s
being rung

Now there is quorum. The hon.
Minister may continue.

Shri M. C. Chagla: As 1 was say-
ing, Clause 21 deals with matters with
regard lo which the Central Govern-
ment may give directions not incon-
sistent with the provisions of this Act.
‘These are maiters which are of in-
terest to students and are also in the
interest of the welfare of the school
concerned,

I need not trouble the House at this
stage with the other provisions.

May 1 say a word about the history
of this legislation?

Shri Bade: Clause 25 is very drastic,

Shri M. C. Chagla: This is a pro-
vision which you find in every Bill
It says:

“Save as otherwise expressly
provideqd in this Aet, no civil court
shall have jurisdiction to enter-
tain any suit or proceeding in res-
pect of any matter whith the
Central Government or any officer
or authority appointed or speci-
fieq under this Act is empowered
by or under this Act to determine,
and no injunction ghall be granted
by any court or other authority
in respe:t of any action taken or
to be taken in pursuance of any
power conferred by or under this
Act.”

That means, so long as any authority
is mcting within the four corners of
this Bill, civil court will have no juris-
diction, but it does not mean that, if
it behaves mala fide, without good
faith or maliciously or exceeds [ts
power, its action cannot be challenged

1950 (Ai) LS—86.
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in the civil court. May I also assure
my hap. §riend that, notwithstunding
this, af far as the writ jurisdiction in
the High Court and Supreme Court is
concerned, that is not affected.

Shri Bade: | am not questioning
that. Some teachers go to courts.
There are no laws in other States like
this. But this is the first law which
has come to Parliament. Here no
student or teacher can go to the court.

Shri M. C. Chagla: We have intro-
duced the same provision in the
Banaras Hindu University Bill which
is before the House; we have introduc-
ed the same provision in the Jawahar-
lal Nehru University Bill which is
now before the other House. I think
this is very neccssary because there
is too much of litigation regarding
schools and universities in the Courts.
Notwithstanding this, hundreds of
writs are flled in couris. Every time
a student iy dismissed, he rushes to
the High Court. We cannot help it
because it is part of our Constitution,
it is the fundamcn'al right of every
citizen to go to law courts. But at
least we want to prevent a suit be ng
filed in the district court or civil court
or going on appeal to the High Court
or Supreme Court whicrh takes years
and years for cases to be disposed of.
1 am sure it will in no way prejudice
the right of the citizen. If there is
really a gross case. if the authority
exceeds its power, then this Clause
does not prevent the aggrieved partv
from approaching the court. The hon.
member need have no anxiety about
the right of the citizen, whether he is
a teacher or a student to approach
the court.

As 1 was saying, the history of the
Bill is that the Ministry first drafted
the Bill which went before the Home
Ministry's Advisory Committee. Then
that Committee appointed a sub-com-
mitiee with Dr. Deshmukh as the
Chairman and Kumari Shanta Vasist,
MP. and Shri Shiv Charan Gupta,
M.P. as members. They made a re-
port.

Shri Barrow: No teacher?
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Shri M. C. Chagla: This was a sub-
committee appointed by the Home
Ministry. 1 am not responsible for
this. Thal sub-commitiee made a re-
port on the basis of which this Bill
has been brought forward.

I find that there are amendments
secking to refer this Bill to a Selcct
Committee. My own view is that Lhis
is a very simple Bill which can be
disposed of by this House jn a short
time. But the general consensus of
the House secms to be that it should
go to a Select Committee, and I must
bow to that general consensus, and,
therefore, I shall accept the amend-
ment tabled by my hon. friend Shri
Naval Prabhakar, who proposes the
reference if thig Bill to g Joint Come
mittee of the Lok Sabha and the Rajya
Sabha. That is why I have not gone
into greater det:il with regard to the
provisions of this Bill.

All that I propose to say is thal such
a Bill Is absolutely necessary. It was
necessary a long time ago, but as you
will notice, this Bil' was introduced
on the 25th November, 1864, and it
hag taken exactly one year, or rather
more than a year to come up to this
House and I do not know how long it
will take for the Bill to go to the Joint
Committee and then come back. 1
think another year may pass. I do
not want to make any reflection on
anyone, but really legislation is the
most important part of parliamentary
government, and if legislation is held
up like this, it is very difficult
to do anything. We want control and
supervision of our secondary educa-
tion and we want to do something far
our teachers, for our students and for
the improvement of secondary educa=-
tion.

Shri Sinhasan Singh (Gorakhpur):
The hon. Minister s saying thai the
legislature is responsible for this Bill
being held over for a long period, May
we know who is responsible for the
holding up of the Bill. the Parliument
or the Cabinet Minister?
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Shri M. C. Chagta: I am not blam-
ing anybody. I know that Parliament
has got other work to do and more
important malters to atlend to. But
1 am only puinting out the fact that a
Bill which was intruduced in Novem-
ber, 1964, has reached hearing in Nov-
ember, 1865, exactly a year afterwards
and now there is a proposal that it
should go to a Select Committee; that
means that this Bill has got to go to
the Rajya Sabha. The next session
will be budget session, and you know
that it j5 almost impossible to get any
legislation passed during that session,
And so, if the Bill would come up be-
fure this House in November, 1966, I
shall feel very happy.

Mr. Deputy Speaker: Motion moved:

“That the Bill to provide for
better organization and develop-
ment of secondary education in
the Union Tervitory of Delhj be
taken into consideration.”.

‘There are some amendments 1o .his
motion. Hon, Members who wish to
move their amendments may do so
now.

Shri Frank Anthony (Nominated—
Anglo-Indians): I beg to move:

“That the Bill be referred to a
Select Committee consisting of 20
Members namely Shri N. Aruna-
chalam, Shri A. E T. Barrow,
Shri P. K. Ghosh, Shri Jaipal
Singh Shri A Jayaraman, Shri
R. Kanakasabai, Sardar Kapur
Singh, Shri Krishnan Manoharan,
Shri M. R. Masani, Shri P Muthiah,
Shri S K. Paramasivan, Shri P. R.
Ramakrishnan, Shri R. Ramanathan
Chettiar, Shri V. K. Ramaswamy,
Shri P. Sivasankaran, Dr (Mrs.)
T. 5. Ramachandran Soundaram,
Dr. P. Srinivasan, Shri Gopalasami
Thenogondar, Shri P. Venkatasub-
baiah, and Shri Frank Anthony
with instructions to report by the
first day of the next session.™. (23).

Shri Barrow: 1 beg 1o move:

‘That the Bill be referred to a
Select Committee consisting of 20v
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Members namely Shri Frank An-
thony, Shri N. Arunachalam, Shri
P. K. Ghosh, Shri Jaipal Singh
Shri A. Jayaraman, Shri R. Kan-
akasabai, Sardar Kapur Singh,
Shri Krishnan Manoharan, Shri
M. R. Masani. Shri P. Muthiah,
Shri S. K Paramasivan, Shri P.
R Ramakrishnan, Shri R. Rama-
nathan Chettiar, Shrj V. K. Rama-
swamy, Shri P. Sivasankaran, Dr.
(Mre) T. 8. Ramachandran Soun=
daram, Dr. P. Srinivasan, Shri
Gopalasami Thenogondar, Shri P.
Venkat asubbaiah, and Shri AET.
Barrow with instructions to report
by the first day of the next ses-
sion.™.  (40).
Shri Naval  Prabhakar
Karol Bagh): I beg to move:

(Delhi

“That the Bi'l to pro~ide for bet-
ter organisalion and developmont
of secondary education  in the
Union Territory of Delhi be refer-
red to a Joint Committce of the
Houses consisting of 45 Mcembers,
30 from this House, namely Shri-
mati Renuka Devi Barkataki, Shri
A. E. T. Barrow, Shri Parashottam-
das Haribhai Bhell, Chodhury
Brahm Perkash, Shri S. N.
Chaturvedi, Shri Vijayasinhrao
Ramrao Dafle, Shri Sudhansu
Bhusan Das, Shri Gokaram Prasad,
Shri Shiv Charan Gupta, Shri Hem
Barua, Shri Krishnan Manoharan,
Shri Rama Chandra Mallick, Shri
Yamuna Prasad Mandal, Shri Mali
Marivappa, Shri P. Muthiah, Shri
P. K. Vasudevan Nair, Shri 8.
Osman Ali Khan, Shri Ranan-
jaya Singh, Shri Shivram Rango
Rane, Shri Ratan Lal, Shrimati
Jayaben Shah, Shri Diwan Chand
Sharme, Shri T. H Sonavene, Dr.
(Mrs.) T. S. Soundaram Rama-
chandran. Shri G.G.S. Swell, Shri
Krishng Deo Tripathi, Shri Tula
Ram, Shrimati Vijya Raje, Shri
Vishram Prasad: and Shri Naval
Prabhakar and 15 from  Rajys
Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the total
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numj of members of the Joint
Committee;
that the Committee shall make a

report to this House by the 28th Feb-
ruary, 1966;

that in other respects the Rules of
Procedure of this House relsating to
Parliamentary Committees shal] apply
with such variations and modification=
as {he Speaker may make; and

that this House recommends o
Hajya Sabha thay Rajys Sabha do
join the said Joint Committec and
communicate to this House the names

of 15 Members to be appointed by

Rajya Sabhg to the Joint Commit-
tee.”. (8T)
Mr. Deputy-Speaker: The amend-

ments and the original motion are
now before the House for discussion.

Shri 1. M, Trivedi (Mandsaur):
On g point of order. Since the molion
for reference of the Bill to a Joint
Committee is going to be accepted, the
only thing that could be discussed
would be the original motion and not
the amendments.

Shri Frank Anthony: The other
amendments will not be taken up but
only the amendments seeking to refer
the Bill to a Select Commiitee or a
Joiny Commitlee.

Mr. Deputy-Speaker: The other

amendments will not be taken up
now.

Shrl Frank Anthony: Since the
Education Minister has been pleased
to indicate hiy willingness 1o accept
reference of this Bill to a Joint Com-
mittee. Ishall be wery brief. As Mr.
M. C. Chagla has mentioned, nobody
has been responsible, at least nobolly
that I know of, for the delay in the
Bill coming before this House.

While I agree with Mr. Chagla on
the need for a measure of this des-
eription, 1 feel that it is Intended to
be a mode] Bill and ag such j is Tery
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necessary that the provisions of a nised minority schools, had struck

measure like this shoulg be studied down all the provisions of the Kerala

carefully and a good deal of thought
should go in'o it.

Actually when I saw the Bill I was
a little taken aback. Then I met the
Education Minister, and I am not giv-
ing away any secret when I say this,
and 1 took with me the Supreme
Court’s opinion on the Kerala Educa-
tion Bill reference, where I had ap-
peared as one of the counsels. I
pointed out to Mr. Chaglg and I think
he agreed that some of the provisions
of this Bill were palpably in violation
of the opinion given by the Supreme
Court. Thay was why I felt that it
was wvery necessary that this Bill
should go to a Joint Committee con-
sisting of people who would have the
time and the opportunity to scrutinise
the various provisions.

1 only want to indicate some of the
provisions which I respectfully sub-
mit rae exr facie illegal.

Mr. Chagla has said that the Bill
‘seeks to draw a distinction between
wecognised and aided schools. In
clause 18, the Ministry apparently has
‘been pleased to put in a rider about
minority schools in respect of the tak-
ing over of their management. But
may | say with respect that that rider
to clause 18 will not meet the opinion
of the Supreme Court, because the
Supreme Court did draw very distinct-
ly & legal division between recognis-
ed schools, recognised aided schools
and recognised aided minority schools?
If 1 may give an example, I argued
on behalf of the Anglo-Indian schools
in Kerala. They were getting aid but
under a constitutional provision. The
Supreme Court said that that aid was
ot aid in the normally accepted sense.
It was not ex grati1. So, they could
not rome within the ambit of aided
schoeols, What did the Supreme Court
do? They went through all the pro-
visions of the Kerala Bill, and so far
as the Anglo-Indian schoo!s were con-
verned, treating them only as recog-

Bill; rather, they did not strike down
because it was only an opinion, but
pronuvunced that all those provisions
would be violative of the fundamental
right given to the minorities under
article 30 to establish and administer
institutions of their choice. But let
me just indicate what they had struck
down. There, the Kerala Government
sought to arrogate power to te!l the
aided achools including the Anglo-
Indian schools who the manager
should be. They sought to tell them
what proportion of teachers there
should be from which communities,
particularly the Scheduled Castes. The
Supreme Court said that they might
do that with regard to aided schools
but they could mot do it with regard
to Anglo-Indian schools because they
were deemed to be only recognised.
With regard to aided schools in the
normal sense, the Supreme Court went
further and said that they accepted it
so far as the other schools like the
Nair schools and the Roman Catholic
schools were concerned; they said that
they accepted those regulations as
reasonable regulations although they
came perilously near to interferring
with the fundamental right of these
minority-run schools like the Nair
schools and the Roman Catholic
schools, But with regardio clauses 14
and 15 of the Kerala Bill, they struck
those down in terms and said that
those two clauses could not be applied
to any school, even if it were aided
cent per cent. Now, what was con-
tained in clauses 14 and 157 In regard
to clause 14, it was said that if a
school was being aided, that is, a
minority school—I do not know what
the provision would be if it were not
& minority school—and it was being
mismanaged, all that Government
could do was to withdraw the aid;
they could derecognise it but they
could not take over the management.
Clause 15 said that they could not
only take over the management but
after giving compensation take over
the school, but the Supreme Court said
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that they could not do that; with re.
gard to minority institutions, even if
they were cent per cent aided, they
could nct either take over their pro-
perties after giving them compensa-
tion or take over even the manage-
ment. That is why, 1 say that clause
7 of the present Bill will not stand up
to a challenge in the court, because
here this is made applicable to recog-
nised schools, not to aided schools.
Here, if a school is derecognised for
etome reason, Government are seeking
to arrogate to themselves power to
take over the management. I would
submit that if it cannot even be done
with an aided minority school, a
fortiori that cannot be done in respect
of a recognised school. So, [ say that
clause 7 will not stand up to a chal-
lenge in the court.

Then, take clause 6. As I said, in
terms, the Supreme Court had said
that Government would not be able
fo tell a minority school, although it
wis recognised, who its manager
should be, because that would be an
interference with their choice. They
may derecognise a school but they
cannot tell them who their manager
should be.

So, in serutinising this Bill in the
Joint Committee it will be very neces-
sary to keep the distinction drawn by
the Supreme Court beiween recognis-
ed schools, recognised minority schools,
und recognised non-minurity schools,
and recognised aided schools, belong-
ing to minorities and recognised aided
schonls not belonging to minorities.

14 hrs

There are a number of other provi-
sions which 1 would have liked o
comment upo:,  But T just gave some
examples where I feel this Bill would
flounder if it were passed in its pre-
vcnt form because it would be in-
direct violation of the opinion of the
Supreme Court.

1 am glad that Mr. Chagla has
agreed that the Bill be referred to a
Joint Committee.

sgfl Warlor: You wil] alow me to
have this occasion utilised also for a
general comment on education, and
educationa] institutions in Delhi.

Firstly, I wanted a direct answer
from the Minister—and the Govern-
ment for that matter because 1 know
that the Minister will not always be
in a position to have his own way,
as we saw yesterday—whether actuul-
ly Government is thinking that we
should have a reorientalion in our
education, whether we are satisfled
with continuing the agriculture civili-
sation, science and technology as far
as agriculture is concerned, or we are
really concerned in having an orienta-
tion by which we will have the new
science and technology imparted inta
this country. Will we have a scienti-
fic and technologica] civilisation im
the modern sensc at least from now
onwards in our country? If the latter
is the case, I will suggest first and
foremost that Government must see
that all controversy about language is
banished immediately.

This  controversy about the
madhyam, the medium of education,
is itsclf hampering everything here.
In this connection, 1 would like to tell
the hon. Minister that all the statules
of language must be suspended, that
means, grammar, syntaxy everything
must be suspended for the time
being. Let us have the new lan-
guage which is emerging from the
foundries and factories in India. That
is what we want. As long as lange
age is in the hands of academicians
sitting in their ivory towers, never in
India will we have n fsrientific  and
technological language.  This question
will be always uppermost in the minds
of academicians and fhey will create
a language in their own image which
will be moat unrealistie, untuited, un-
progressive and most reastionary. As
1 said, a new language i= emerging,
and if our academicians are In earnest,
they will go to the foundries and fac-
tories of India where the ordinary
workers are using & certain lamguage
irrespective of wherever it comes from
without any prejudice, without any



4161 Delhi Secondary

[Shri Warior]

inhibition. It may come from Eng-
land, it may come from France, it may
come from Russia, it may come from
Japan; bul they are using it. They
know it and that is the language which
will in the long run sustain us, which
will ultimately enable us to have a
common, technological and scientific
luiguage in this country. This is my
first suggestion,

In this connection, I also want ilo
remind the House of one thing. It is
‘well known in India that when Bri-
dishers came here, they adopted our
language but anglified it. Even names
‘of places were changed, Vijaywada
was made intg Bezwada, Kalighat be-
came Calcutta, Mumbai was called
Bombay. They could do it.

Shrl Vasudevan Nair
puzha): Kozhikot was
Calicut,

Shri Warlor: Thiruwithankore was
called Travancore. (An hon, Mem-
ber: Trissur was called Trichur).
There are so many place names which
had been changed in this fashion. They
knew how to have a new language
for their purposes and that had serv-
ed them well. But we do not know;
we are copying from others, we are
importing from others and we are not
assimilating any of them.

(Ambala-
made into

Shri Barrow: They could not find
a substitute for ‘warior’,

Shrl Warior: For the last 150 years
our professors and others have tried.
Can the hon. Minister tell us whether
a single scientist—may be some ex-
ceptions like Dr. C. V. Raman—or
ordinary professors or research work-
ers who have produced something
that has been accepled by the whole
world?

Shri M. C. Chagla: Several.

Shri Sheo Narain
have Bhabha.

(Bansi): We

Shri Warior: Have they projected
their own image through science?
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That is the question. Not even one
per cent of the entire scientific dis-
coveries that the world has accumuiat-
ed all these years has been produced
by us.

Shri M. C. Chagla: I do not want
this remark to be made about our
scientists. We have brilliant scientists.
If my hon. friend wants to know
and zomes and sees me, I can tell him
what our scientists have achieved in
this country.

Shri Warior: [ thank him very
much for that. But that is not the
point of contention. I am referring to
the atmosphere created by it.

Mr. Deputy-Speaker: ¥Far beyond
the scope of the Bill.

Shri Warlor: This is secondary
education from which science studies
begin. Hence the relevancy.

Mr. Deputy-Speaker:
fine vurselves to the Bill

Shri Warilor: Unless we tackle this
malady here and now, we are not go-
ing to cure the country of it.

Let us con-

off pwR WA WA . FTae
WANRY, W1 smEey) w1 9% § | &%
# gl ad &

Mr. Depuly-Speaker: The bell is

being rung—Now therc is guorum.
Shri Warior.
Shri Warior: This is of much re-

levan-e because without an under-
standing of the overall picture of edu-
cation in our country, without an
understanding of the particular cli=
mate still prevailing, all these stop-
gap arrangements for reforming edu-
cation, school teachers, students ete.
will be of no avail. We have tried it
angd not succeeded, that is why I am
saving this.

My second point is this, Secondary
education is the pivot of education, not
primary education, nor university edu-
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cation. It is here that our future eiti-
zens are moulded. Hence if we are to
have a scientific and technological cli-
mate in this country, we must begin
from where science is actually applied,
where technology is actually applied.

I also agree that there are scientists
in this country. But they cannot apply
science; they are scientists in the text-
book sense, in the theoretica] sense, in
the laboralory sense. But actually the
application of science and technology
rests with the actual workers who are
working in the foundries, workshops,
factories and such other institutions.
Thuy alune know that language. No
scientist, however great, has produced
a language for science. He has pro-
ducved certain things, certain inven-
tions or theories. The language of
science is produced by the literary
language academicians sitting here,
They cannot do it. That is the paint.
Without grammar, without syntax,
without Panini, without any of these
restrictions and statutes of language,
they in the foundries and factories are
evolving & language through applied
science which we should adopt.

This is o new outlook, a new #ngle
of looking at our education.

The second thing, as far as secon-
dary education is concerned, which 1
would suggest very humbly, wvery
modestly, is this. 1T am not an expert
on education, 1 do not claim that, I do
not run any educational institution
for that matter, but my view is that

at least this old stuff, the Mudaliar
Commitice report must be  buried
fathoms deep. What is the purpose

of education? This Mudaliar Com-
mittes's voluminous report, which is
everything but nothing, must be buri-
ed by the Ministry. Do not depend
upon these people who are called edu-
cationists any more in India. T have
all respect for them, poor Dr. Laksh-
manaswamy Mudaliar and all  his
brothers also, but T will not accept
him &8s an educationist for modern
India, will not accept his theories, all
these people’s theories, for an educa-
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tio! hich must be oriented to our
modirn developmental needs, 1o the
modern needs of science and techno-
logy.

There are people here who are fol-
lowing the old Macaulay line who
think that all the wisdom in the
world is enshrined, embedded in Mil-
ton and Shakespeare alone. The pro-
fessor will not agree with me, bhut
there is absolute necessity that we
must think aloud in this respect, We
must keep gll this in safe custody for
some future reference or some future
students, but at present the need in

the secondary schools is to change
the entire patiern. How?
What is education now for? This

Mudaliar Committee says that it is to
build character, that the most impor-
tant point is character building. And
what is character bullding? Clarmc-
ter building is the most obnoxious
term used in educational parlance.
Character building means the old con=
fusion theory, the old theories of pat-
riarchical families—obey the parents
in the family, obey the priests in the
Church and obey the Government in
politics. In these three obediences
everything is finished, but that is not
actually what is meant by character
bullding.

Character is not built by education
alone. For that matter, the most im-
portont factor in educetion la not
character building. Characier is built
where people work, by the circuma-
tances in which the man is placed. I
may be a well-educated man, but to-
morrow 1 may be a dacnit. What
character is  it? In this country
where there are so many poor people,
where gur paise are up for
nation-building purposes, we cannot
spend crores of rupees for this cha-
recter-building. This i a shibboleth,
nonsense. What T want is that every
citizen must he in a position to
learn . . .

You cannot stop me like that. Then
1 will not do anything.
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Mr. Depiity-Speaker: The time is
only four hours.

Shri Warior: At least there are many
dacoils in schools. That is the whole
question that is agitating the minds
of ...

Mr. Depuly-Speaker: All this may
be relevani when the Education Com-
mission’s report comes.

Shri Warlor: But this is how se-
condary education i85 in Delhi. If it
does not begin in Delhi, where should
we begin? We began in Kerala and
we floundered. So, you must allow
me at least 15 minutes more.

Mr. Deputy-Speaker:
taken 15 minutes.

No. He has

Shri Warbor: We want an education
which will make our citizens, our
boys immediately after their secon-
dary education, to haveg g living. They
will not take any leaf from the Soviet
Union or any other country, but I
hope the Government will take a leaf
from friends from America. Recen-
tly the Educational Adviser to the
Government of the United States of
America, Mr. Clinton Williams, said:

“An gulsider coming to the coun-
try is almost shocked tp discover
that secondary education has a
classical bias and is not oriented
towards economic and technical
needs.”

This is the view of this gentleman
who is still here in India. Things may
follow from that.

This education has exploded In
Kerala and we have produced more
unemployed and uncmployable people.
Should it explede throughout the
country? Here they are in luxury
because there is only 13 per cent lite-
racy. You get a very big margin.
But suppose it comes to a higher rate
of literacy, what will be the state?
There will be more unemployed and
wnemployable people and the politi-
cal problem in Kerala will be extend-
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ed throughout India. That is what is
going to happen. So, I want that
some loud thinking must be made,

The Statement of Objects and Rea-
sons of the Bill points out the same
maladies that we had in Kerala. What
does it say? It says:

“In recent years the wunsatisfac-
lory working and management of a
number of private secondary
schools in the Union territory of
Delhi have been subjected to a
great deal of adverse criticism’.

—very rightly.

“These have been mainly jn res-
pect of (i) violations of executive
instructions regarding timely pay-
ment of salaries to teachers, (ii)
failure to create a Reserve Fund,
(iii) recruitment of teachers with
lower thuan the prescribed qualifi-
cations, (iv) unauthorised borrow-
ing of money from the Pupils’
Fund by the managements of
schools, and (v) collecting compul-
sory donations to meet the mana-
gements' share of the maintenance
expenditure of the schools.”

What else can be there? But will
the provisions of this Bill remedy all
these evils? I tell the Minister that I
have got an instance with me. The
House will hear me, will bear with
me for a minute. There are a few

teachers in the 'Government  Girls
Higher Secondary School, Pandara
Road, in whose preparatory classes

there has been & recurring failure for
the last many years in that their
salaries are not paid on occasions for
months {ogether as the requisite sane-
tion is not  issued in time by the
Director of Education. In the Bill any
dispute about salaries is to b: refer-
red to the Director of Education, but
the Director of Education himself
docs mot sanction, and teachers are
kept without being paid for months.
At present in this particular school
in Pandara Road, in the heart of Now
Delhi, there are many teachers who
are not paid for three months or
more. Let the Minister look into
that.
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1 shall not deal with many ques-
tions because this is going to the
Select Committee, but take Clause 9
on which the Minister placed great
emphasis, saying that there was a
provision there under which the sa-
lary shall be the first charge. Why is
the Ministry not making salary bills
separale from contingency bills? Even
in a princely State like Cochin,
wherefrom 1 come, salary bills were
different and separatc from the con-
tingency bills.

Mr. Deputy-Speaker: It is no
longer prinecely.

Shri Warlor: And in 1938 you will
remember the Congress Ministry of
Rajaji in Madras made a provision to
pay the teachers direct. Why is that
not maintained here? Why docs the
Government want this payment
through the managements even now
snd why this consolidation? Why are
the salary bills and contingency bills
put together? They must be separate.
Time bel] rings

Are you still ringing the bell? Only
two minutes left? This is an impor-
tant Bill. 1 am not going to the
Select Committee. If T am going to the
Select Committee, 1 will do all these
things there.

Mr. Deputy-Speaker: There arc
other parties, other speakers.

Shri Warlor; I thought I was help-
ing those going to the Select Com-
mittee.

An hon. Member: You can submit
a memorandum to the Select Com-
mittee.

Shri Warior: | take that advice 1
will submit a memorandum on this.
Clause B says:

“(4) The salaries and allowances
of teachers and other employees of
the school for the period for which
aid is given shall be the first
charge......

Why first charge alone? Why not pay
direct to them or at least make a pro-
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pmin to separate it and tell the man-
agers that they are not legally entitl-
ed for a single paise from the amount
of the salary? I have to leave this
puint here and go lo the next point.

There is this point about the terms
and conditions of appointment of
teachers. Now, this was the main tar-
get. How can the government elimi=
nate unqualified or sub-qualified
teachers from being appointed in the
schools? A direct answer is necessary
for that because the entire business of
appuintment of unqualifled hands is
treated as a profit-making commer-
cial proposition in the schools. The
schools are turned into commercial.
prupositions like industrial wunder-
takings and made to yield huge pro-

fits. We made in the Bill in Kerala
o provision that & list of gqualified.
teachers will be published in the

gazelte and any private school man-
agement can select teachers from that
list, whomsoever they liked. I know
that with ull these restrictions, the
managements are powerful enough in
thig coumtry. You arc treading on
very sore corns here, The Education
Minister does not know that but it
will vome up. It was said that the
teachers can appenl. But once they
appeal o the director their job is lost.
Should [ retain my job or should I
retain my salary? I can ncgoliate my
salary, not the job. So, these teachers
are even now left 1o the whima and
fancies and tender mercies of the
management, This provision must be
chunged radically and thoroughly and
the government shou'd look into this
matter with the past cxperience in
view, the experienre that the Kerala
enactment had 1nd also the implemens
tation of the Bducation Act. It is not
a question of minoritics only. Let
them have complefe enjovment of all
the privileges; let them have much
mare, But our schools must he soved
from this tragedy of the s+hoo] mans
apement and the tcachers coming to
clashes, The teachers must be assur-
ed that they will not be penalised:
that they will have full protection in
appointment: that no unqualified hand’
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will be taken and that qualified hands
would not be denied jobs . . .(Inter.
ruptions.) You should take our ex-
perience. 1 will suggest that there is
much room for government to improve
the provisions and 1 hope that the
Sclect Committee wil] look into it.
There are so many other things with
‘which 1 cap deal but I do not want
to deal with them for lack of time;
1 can speak from the experience of
Education Bi!l whizh rather lost our
Ministry in Kerala. [ hope that the
Bill will emerge from the Select Com-
mittee satisfactorily.

Mr. Deputy-Speaker: Shri D. C.
.Sharma,

Shri D. C. SBharma: (Gurdaspur):
‘8ir 1 welcome this Bill...... (Inter-

Tuptions.)

Mr. Deputy-Speaker: 1 am ‘old that
you are in the Select Committee; you
can give your experience there. Shri
Naval Prabhakar......

An hon, Member: He is also in the
‘Select Committee.

Mr. Deputiy-Speaker: He is moving

his motion.

hrs.
sy qoR AATHT . TITE WEREE,
£ fadqw o7 fame 73 1 A1 990"
g1 § T FT A A A1 AMMA fa
§ Az W oW E -

“That the Bill to provide for
beiter organisation and  develop-
ment of secondary education in the
Union territory of Delhi, be refer-
red to a Joint Committee of the

Houses consisting of 45  members,
30 from thiz House, namely:—

Devi

14.24

(1) Shrimati  Renuka

+  Barkataki

(2) Shri A. E. T. Barrow

(3) Shri Parashottamdas Hari-
bhai Bheel

(4) Chodhuary Brahm Prakash
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(5) Shri S. N. Chaturvedi
(6) Shri Vijayasinhrao
rao Dafle
(7} Shri  Sudhansu
Das
(8) Shri Gokaran Prasad
(9) Shri Shiv Charan Gupta
(10) Shri Hem Barua
(11) Shri Krishnan Mancharan
(12) Shri Rama Chandra Mal-
lick
Shri
dal
(14) Shri Mali Mariyappa
{15) Shri P. Muthiah
(16) Shri P. K. Vasudevan Nair
(17) Shri S. Osman Al; Khan
(18) Shri Rananjaya Singh
(19) Shri Shivram Rango Rane
(20) Shri Ratan Lal
(21) Shrimati Jayaben Shah
(22) Shri Diwan Chand
Sharma
(23) Shri T. H. Sonavane
(24) Dr. (Mrs,) T. S. Soundaram
Ramachandran
(25) Shri G. G. Swell
(26) Shri Krishna Deo Tripathi
(27) Shri Tulz Ram
(28) Shrimati Vijaya Raje
(20) Shri Vishram Prasad; and
(30) Shri Naval Prabhakar
und 15 from Rajya Sabha
That in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joing Committee.
“That the Committee shall make
a report to this House by the 28th
February. 1965;
that in other respect the Rules
of Procedure of this House relating
to Parlinmentary Committees shall
apply with such variations and
modifications as the Speaker may
make; and

Ram-

Bhushan

(13) Yamuna Prasad Man-
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that this Housc recommends to
Rajya Sabhy thay Rajyg Sabha do
join the said Joint Commitlee and
communicale to this House the
names of 15 members to be appoin-
ted by Rajya Sabha to the Joint
Commiitee.”

@t feedt arenfow fmr fadas
w1 § IF W § A a8 v f
fir guti agi feedt # ot T & e
£ 1 nw a1 awdw ey # W fee
ST FY ATH ¥ I §, gEe A o6
§ At greaan arw w5W § ol det &
FwF § A A g ot & o foprey
agrar ot W g & o1 A g
oF & ww f 99§ arey ¥ oq@
T® agA @ ALY § Fitw a8 A
fadme & a7 Fam AgiEAT AT AT
W araat ST et ® fan ¥

wg A% 79 fogw w7 §aeg g,
fe - CLo i G ek (I ol L E R
s g @, e fis A A ot 3
WMizaemr g takaawm o ag
fr wro $@ QY ey § a1 7w afa
# faa¥ g7 77 a & mrerfaw o=
TT AW & WR 3T A aga H o7y
afert grft wrE 1 37 § aga &
forerad oY w8 & | a7 feerad a2
fom &1 o faardt & 33 ®1 W qwam
v & a7 3aF afafwa o g
g ma Mg idi g s
Tt 1 ArE go faedr & AR,
freft & weqe®l 7 WiT foedi ¥
faatfiggi & % aven foar 2 +aiA
ag7 & forad faedft g | 71
fawefi warraa & a7 aor £1 né fx 1w 7w
#1 % fdus Mg s wfea feed
T A1 W1 & faat w7 afaai faed &
AT F W R T g7 W |

@ fadaw § & arfaar § &feq
Kfw ag sigwr afafa 1o g o o

Education Bill 4172

%wﬁr#ﬁmtl a7 o &
TA AET FEAT AGAT § i @i aw
et &t fadfy feofr ®1 aeaes 8,
sra: ar man § e g5 o6 0F § fa
feafr 48 & foprer & age adt v £
A FTTU F WSIOE at ¥ 3h kA
"y & FT oA fomar & 0wt
&< gy Wy o g R gvEIT o AT
¥ 90 sfme &% agraar &1 amir @
o 1o vfama & 3 e ag &
AT awAT 1 afew om0 wfamer
LARREERIR R EE R ot ol
T AT 1 9 T & Ry A7 wsarrn
ait § Ak qwAT ¥ dw ¥ ey o
¢ @ FAE qF qAT 97 ZEAMT w0 T
10 sfova g7 & & fogr o &
wwd afafa o o §, o faedf
T & T & Y o e At i dar
7 vt s &, v wfer wre feraT o
g1 oirfafem®am & fmar anan g,
Wit 9@ & A & foan ot §, o
fwell gt amw & for o 8, Afes
I e Al o Wt ko qey
feafa % a9 & wa1 Wt foan w1
Tir wfzat § ot @ & w1 59
T=a1 w1 foar g

1428 hrs.

[{Mr, SeEAKER in the Chair)
vy Wiy wae e o
g

ol Awm guTer F awET gar
W% | gA zfee & & wgar wigar g fw
F ATH wEIE A1 wY wAT § e day
X4 § oAew A AUAT § TR omuT aw
9 W7 A¥Tal KAl qF F3TH P
for w3 & fory wrw Fa sy A
¢ at wa foar aft efzawt & vy oni
g | =T A e o avar
woife ag M aw T qT I § WT



4173  Seizure of

[t 777 W]

wAT foam oo H g ooy £ wE
a7 07 Tar g fE o wemw g
& faa®% ¢ | 9gi = mr fv &=
dla 97T =T wEA a% dqq g fAean
§ 31 B Ot wyeqr ¥ IO oL@
@t § | A8 Qe a7 & fr 9
O T HAEEATT FLAT G361 | ITH
ZqvH % F01 939 § ot fis s gfiw
waodram y ot fe = s anfgr
afeq ‘& wow A Qi T | qa
¥ wT A g1 wwar § 1 I e &
weqTyEl #1 §q9 AGT e § wafed
arEl TN FQ WAT F §F qET A59; Wy
qra § T 0 FE & 91/ [qE
&1 99 a1 § 99 ¥ wRL 4 v
ar § fir ara e &% e d §
s, 8 T TG}

weW AEWW WY W g
ardy TR w7

e Tww wawr ¢ o g0

o fore amemw ; a e TAA
W Feaw ¥, adt w7 AT
14.30 hrs.

STATEMENT RE. SEIZURE OF THE
OFFICE OF THE INDIAN AIR-
LINES CORPORATION AT DACCA
BY PAKISTAN
The Minister of External Affairs

(Shri Swaran Sin‘gh): Mr. Speaker,

Sir with your permission, T  might

make o briel statement  about  the

ollice of the Indian Airlines Corpora-

tion at Daccen being taken over by the
Pak stan authorities. The Govern=-
ment of Pakistan  have taken over
varn ot Indiar business offices, assets
and poopertics situated in - Pakistan
ine!lalng those of the Indian Airlines

Curporation at Dacen and have vested
these in the Custodian of Enemy Pro-
perty in Pakistan, Full particulars of
the assets so taken over by the Gov-
ernment of Pakistan are not yet
available,
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I may also add that the action of
the Pakistan Government in taking
over Indian business-houses, assets
and propertics situated in Pakistan
was not legal, as there has been no
formal declaration or notification of
war with India by Pakistan. Since
Pakistan had taken this illegal action,
we were obliged to take counter-
measures until Pakistan restores nor-
mality. On the 10th and 11th Sep-
tember, the Government of India
issued & gazette notification, wvesting
in the Custodian of Enemy Property,
immovable and movable property in
India, belonging to or held by or
managed on behalf of Pakistan
nationals, excluding properties and
assets with Pakistan Diplomatic mis-
sions or Pakistani nationals employed
in such missions.

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of clarification.
Does the Government propose to take
this seizure of the IAC office in Dacca
lying down, or, does the Gouvernment
propose to take any retaliatory
measures by way of seizing the
Pakistan International Airlines office
in India?

Shri Swaran Singh: Even without
using  that expression,—retaliatory
measure—as I have already sanid, we
have—

Shri Hari Vishnu Kamath: Specifv
the property.

Shri Swaran Singh: Accordingly,
assets and property of the PIA  in
India that was available here had
been faken over by the Custodian of
Enemy Property; we had reluctantly
to do it

Severa! hon. Members rose—

called. no
Shri S M.

M=. Soraker:
Member hall
Banrrjee.

Unless
spenk.

Shri S M. Banerjee (Kanpur): I
would like to know what measures
the Government contemplate to take
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after this, apart from what has been
said by the hon. Minister in regard
to what has happened in Pakistan and
what we have done, and whether this
matter has been referred to the Unit-
ed Nations and to the Observers who
are here,

Shri Swaran Singh: This is not a
matter which shouid be referred or
ought to be referred to the Unilted
Nations,  This is a matter in which
we have taken action according to
the situstion. We were compelled to
seize certain property which has been
entrusted to the Custodian of Enemy
Property in India. At some later
stage, when the other issues are seen
very clearly by both countries, there
might be some talks. We have no
intention to take it up with any
international authority.

Shrl P. R. Chakravertl (Dhanbad):
May I know whether the Govern-
ment has taken note of the fact that
the Dhakeswari Cotton Textile Mills,
the premier textile mill
in the whole of the eastern region of
India and Pakistan has been seized
and, if so what steps do the Govern-
ment propose to take to see that
the Indian shareholders are not made
1o undergo any loss?

Shri Swaran Singh: The persons or
the corporations owning industrial
undertakings, business assets or other
property against which action has
been taken by the Pakistan Govern-
ment have been asked to supply cer-
tain information and that information
is being collected, and at some suit-
able date, some action wil! he taken
at diplomatic level. T would strongly
urge that, at the present moment,
when even about ceasc-fire and actual
shooling there is not much agreement
—we are denling with g war situation
where we cannot consider those other
things—they should be handled at a
proper time and we should deal with
it In proper perspective

Shri Shinkre (Marmagou): It has
been reported that our Prime Minis-
ter has agreed to meet the President
of Pakistan at Tashkent at the request
of the Soviet Prime Minister; will the
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Stt.)
Govgrnment  take any sleps to
agqudint the Soviet Prime Minister

with these and other steps taken by
the Pakistan Government  which
reveal their present mood and may 1
ask whether it is worth-while 1o have
any such meeting before the country
gets sure that Pakistan has changed
its bellicose mood?

Shri Swaran Singh: This is one of
the actions that they have laken al-
though it is something which is ille-
gal and, on the face of it, we do not
like it. But let us not forget that
this is only one action. The real ac-
tion is the armed conflict which is
much more serious, a hundred times
or a thoustnd times more s»rious than
any such action. The more important
thing has to be handied firs, and let
us not concenirate our energy on
issues which may be of great econo-
mic significance but which are much
smaler issues compared to the issues
of peace and war.

Bhri D. C. Sharma (Gurdaspur):
May 1 know if the Government have
made any assessment of the proper-
tles including the cargo and other
things, the cargo which the Pakistan
Government had impounded and the
property which the Pakistan Gov-
ernment has taken over and the pro-
perty which has been appropriated?
Has any rough assessment becn made
of all the types of properties taken
over by the Pakistan Government,
and has the Government of India
made any osscssment of the property
which is going to be entrusted tu the
Custodian of Evacuee Property in
this country?

have
cor-

Shri Swaran Singh: It 1
understood the hon. Member
rectly, he wants some estimate of the
property taken over on either side.
Some assessment has been made. hut

the final figures have not vet befn
struck.

st armt  (femT7) o
1151 SR
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14.37 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Seventy-Fourtn REepoRT

Shri Hem Raj (Kangra): 1 beg to
move:

“That this House mgrees with
the Seventy-fourth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 24th November,
1965.".

Mr, Speaker: The question is:

“That this House agrees with
the Seventy-fourth Report of the
Committee on Private Members'
Bills and Resolutions presented
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Motion Under Rule 417§
388

to the House on the 24th Novem-
ber, 1965."

The motion was adopted.

it vy fered (717 ) - ey wEiEa,
%7 ay o mmowrd ATl FT ETR
EFA & TH § vy § srEReT &1 9
EC1E I 3 SR

wreaw Agiea - & A1 REC &1 AT
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famr 2 7

it wy feormd : fagr § saer ngien,
fear & | ager faq i fRaT &)

weaw wEiTw - aga seer, ¥ ae
Am f&7 1 gx &1 aF "/ Jifet )

14.39 hrs.

MOTION UNDER RULES 388 RE:
RESOLUTION ON INDIA QUITTING
THE COMMONWEALTH

Shri D. N. Tiwary (Gopalganj): 1
beg to move:

“That rule 30 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha be suspended
in its application to the Resolu-
tion regarding India quitting the
Commonwealth moved by Shri
Bhagwat Jha Azad on the 24th
September, 1985, further debate
on which was adjourned on the
12th November, 1965."

On ‘that day, 1 was not allowed to

move the second motion.

Mr, Speaker: That could mot be a
ground.

it oy fomd (T7) @ woww wEE
& ¥ ume 94 7 w9 & a frasa fer
a1 f 2 Praae, w1-fres g €1 @@
p—=a uz%wmqmﬁswrfu'frmit
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Shrj Hari Vishnu Kamath (Hoshan-
gabad): Sir, T rice on a point of order
May ], at the outset make it clear
that I yield to none in my desire to
ensure thal this important resolution
of Shri Bhagwat Jha Azad is discus-
sed in this House not for 3 hours, but
for 3 days even. None will be hap-
pier than I if that is discussed in ex-
tenso and threadbare. But may I sub-
mit in all humility that the IHouse
would be setting a bad precedent if
rules are sought to be superseded,
sidetracked and by-passed even
though it be a very importani reso-
lution?

Taking the point made by Shri
Limaye first, if my memorv serves
me right, what you said on 24th Sep-
tember was that this resolution of
Shri Azad would be taken up in the
next session. If my memory does not
betray me, 1 believe you also said
that it would be taken up on the firat
day set for private members, bills
and resolutions in the next session.

Mr. Speaker: I only said it would
be a part-heard resolution.

Shrl Hari Vishnu Kamath; That
means naturally, it would come up
on the first day set for private mem-
bers' resolutions. According to  your
direction, it was set down on the
order paper. Then a motion was
brought forward by Shri D. N. Tiwary.
A substitute motion was brought for-
ward by Shri Shree Narayan Das,
which was ultimately carried and the
other one fell through. So, there can-
not be a complaint on that score, as
alleged by Shri Limaye and Shri Ba-
nerjee, that your direction has been
set at naught. Your directions have
been carried out, but the House de-
cided that it should not be taken up
that day. Then the rules came into
operation. Today my friend, Shri
Tiwary has moved for the suspension
of Rule 30(2), under rule 388.
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): He
has moved for the suspension of both
sub-ruleg (1) and (2)— the entire
rule 30.

Shri Harli Vishnu Kamath: The
Order Paper says only sub-rule (2).
If the entire rule is sought to be sus-
pended, there should be an amend-
ment to the motion on the order
paper for which notice is required.

Shri Bhagwat Jha Azad (Bhagal-
pur): For the suspension of sub-rule
(2) he has given notice, For the sus-
pension of gub-rule(1l), he has moved
with the permission of the House.

Shri Harj Vishnu Kamath: The
notice given on the last day lapses,
unless it is renewed. Today's notice
is only for sub-rule(2).

Let me have your undivided atten-
tion, Mr. Speaker, Ido not want that
the House should set a precedent
which might boomerang upon the
House sometime in future. Now the
entire rule 30 is sought to be includ-
ed in the motion, and not merely sub-
rule(2). If it has your conseni, we
can proceed further, It is left to you.

Mr. Speaker: 1 am considering it.
He may continue,

Shrl Hari Vishnu Kamath: 1f
the entire rule is sought to be sus-
pended, there will be more or less a
complete vacuum in which I do not
know how you or I or the House can
function. Nature abhors a wvacuum.
science abhors a vacuum; cveryone
abhors a vacuum. There will be a
vacuum of rules.

Shrl Vidya Charan Shukla (Maha-
samund): It is suspended only for
the purpose of the present motion;
not for all time.

Shrl Harl Vishnu HKamath: Even
with this motion, how can we pro-
ceed? 1 submit, the House having
given a decision on this matier on
the 12th November, it is not open to
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the House to revive the decision in
this session. For that I rely upon
rule 186(vi):

“186. In order that a motion
mey be admissible, it shall satis-
ty the following conditions,
namely:—

One of the conditons is—

“(wi) it shall not revive discus-
sion of a matter which has been
discussed in the same session.”

Now, Sir, the Deputy-Speaker who
was in the Chair that day, on the 12th
November, at the end of the discus-
mion on the point of order raised by
me said—I am reading from the sten-
cilled copy of the debate—

“Shrimati Renu Chakravartty:
Let us understand, Sir, what has
been accepted by the House.

Mr. Deputy-Speaker: The de-
bate on the motion moved by
Shri Bhagwat Jha Azad has been
adjourned.”

That was the decision of the House,
“Adjourned” under the rules means
“adjourned sine die”. Unless and
wntil it is fortunate enough to come
in the ballot again, “adjourned” means
“adjourned sine die”, in terms of
Rule 30(2). The phrase usey there
is “sine die”, which means j{ is ad-
journed without a date, it is adjourn-
ed indefinitely. (Interruption).

Sir, it attracts also, besides Rule
186, Rule 338 which says:

“A motion shall not ralse a
question substantially identical
with one on which the House has

given a decision in the same
session.”
Now, Sir, the House decided on

12th November, a fortnight ago, that
this be adjourned #ine die. The
Deputy-Speaker also said that it will
have to seek its luck in the ballot for
resolutions. Therefore, at that point
of times, at that stage, the matter
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was left there. Today the motion is
forreviving a discussion on this matiey
which had bee, decided, in the sense
that it was adjourned sime die. The
decision taken a forlnight ago om
this matter, as 1 said, was that the
debate be adjourned sine die and it
should go to the ballot again. There
are two aspects of the matter: one is
adjournment sine die and the other is
that automatically, ipso facto, it goes
to the ballot. That was the decisiom
taken. Now that decision is sought
to be altered and discussion is sough®
to be revived on thia issue. It means
that it should not go into the ballo$
or, so to say, risk the ballot, it should
get priority ang that it should come
automatically.

I wish, Sir, there was a rule for
resolutions as there is a rule gor Billw,
dealing with A-categorisation and B-
categorisation. That would have beea
the safest, straightest and the best
way. [ do not know if there ls &
rule for resolutions—I am not aware,
1 am rather  ignorant of that. For
Bills there is a rule to put them into
category A and category B, and cate-
gory A Bills supersede all category
B Bills, and they come on top. | de
not know whether for resolutions
there is a similar rule.

An hon. Member: No,

Shri Harl Vishno Kamath: Then,
unfortunately, this resolution has god
to be balloted again.

Now, there has been g surprise
sprung upon the House that Rule
30(1) also should be suspended and
not merely Rule 30(2). [ think wis=
dom has dawned too late upon the
Member or Members concerned
They are in a quandary, an awkward
situation and thercfore, they seek 1o
suspend the entire rule.

My initial objection is that the
House should heave notice of the
motion for suspending sub-rule (1)
also of Rule 30. The House should
have adequate motice.
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Shri Hari Vishnn Kamath: I do not
know whether Shri Bagri has follow-
ed me. I yleld to none in my an-
xiety....
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Shri Harl Vishnu Kamath: Then I
eome to Rule 30, sub-rules (1) and
€2). After sub-rule 30(1) is suspend-
ed, what will happen? Sub-rule (I)
says:

“When on a motion being car-
rieg the debate on a private
member's Bill or resolution is
adjourned to the next day allot-
ted for private member's business
in the same or next session, it
will not be set down for further
discussion unless it has gained
priority at the ballot”

If the House agrees to the suspen-
#lon of sub-rule (1), that goes. The
mext sub-rule is:

"When the debate on a privats
member's Bill or resolution iz ad-
journed sine die, the member in
charge of the Bill or the mover
of thy resolution, as the case may
be may, if he wishes tg procecds
with such Bill or resolution on a
subsequent day allotted for pri-
vate members’ business, give
notice for resumption of the ad-
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journeg debate and on receipt of
such notice the relative prece-
dence of such Bill or resolutiom
shall be determined by ballot.”

1 do not know whether it is in order
for a member other than the mover
of the resolution to move a motion—
1 am rather shaky on that point—and
you may decide on that point also.

Both these sub-ruleg refer to the
ballot. If, according to the motiom
before the House—it is the only
motion before the Housg and there is
no notice of the other motion—the
sub-rule ig suspended ultimately by
the House, what will happen is that
sub-rule (2) of Rule 30 will dis-
appear and rule 30(1) will operate.
That is the predicament in which, un-
fortunately, the important resolutiom
of my hon, friend, Shri Bhagwat Jha
Azad, will be placed.

So, Sir, you will have to decide twe
issues, The first point to pe decided
is whether the motion for suspensiom
of sub-rule (1) of Rule 30 without
notice is in order. Secondly, if rule
30(2) is suspended by the liuse
ultimately, the point to be decided
is whether or not Rule 30(1) will
come into operation, whether it will
still stand. If Rulc 30(2) is suspend-
ed, according to the motion that is
before the House, sub-rule (1) will
still function, it will still operate.
Therefore, sub-rule (1) of Rule 30
will still by in operation and under
that this will have to po into the
ballot. Therefore, on either pround,
as well a3, on the other grounds
which I have already stated, we can-
not revive the discussion,

Mr. Speaker: Rule 30(1) had had
its effect, @ motion was carried and
the debate on the resolution was ad-
journrd to the next day allotted for
resolutions. It has not been put dowm
now on the Qrder Paver because R
had not gone to the ballot.

Shri Harl Vishnn Kamath:
they seek to suspend
also. If

Now
sub-rule (1)
heard Pandit Tiwary
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aright, he seeks to suspend both the
sub-rules the entire rule and not
only sub-rule (2).

Shri Bhagwat Jha Axad: Rule 30
as g whole.

Bhri Hari Vishnm Kamath: The
hon. Member says that the motion
s to suspend the entire rule even
though sub-rule (1) has operated.
Bub-rule (1) has operated and
the debate on the resolution was
adjourned. 1 do not know how a
rule which has glready operated to
its detriment, to its disadvantage,
which hag already worked, can be
suspended Now? There are also
Rule 186(vi), and Rule 338 which I
have mentioned.

Lastly, I would say that notice of
the motion, if it is sought to be
moved, to suspend sub-rule (1), is
mecessary, and that cannot be allow-
ed without adequate potice.

18 hrs,
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Shri Bhagwat Jha Asad: May 1
submit that the first point raised by
Bhri Limaye and other friends in-
eluding myse/f was that because you
had given that permission on 24th to
move the Resolution, it was presum-
«d that this rule does not operate.
Although our friends have argued, 1
meed not bring in any argument in
support of my point
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] immediately come to the motion
which has been moved by Shn
Tiwary, to which Shri Kamath has
taken objection. The first argument
of Shri Kamath is that it is a bad
precedent, To this I say that it is not
very often but very rarely that this
House has suspended the rules, and
that too under certain special circum-
stances. And that has been done not
only in the case of rusolutions pyt in
the case of other motions also.
Whenever the House has felt than
the operation of this rule should be
suspended in the case of some motiom
or resolution, it has done it. There-
fore to say that this is a bad prece-
dent is not at all correct May I
draw your attention Lo one particular

instance. In this very year, in the
month of March when Dr. L. M.
Singhvi moved a motion in this

House, Shri N. C. Chatterjee moved &
maotion that the debate be adjourned
and he also moved for the suspen-
sion of this rule. Therefore, even in
the case of resolutions this rule has
been suspended, ot leust ones
Therefore, to say that this is a bad
precedent is beside the point.

The second argument of Shi
Kamath is based on rules 186(vi) and
338. Rule 188(vi) says that when &
motion has been rejected by the
House, it cannot be brought before
the House during the same gession.
1 may submit that no such maotion
has been brought before the House.
Thers was no motion before the
House to suspend rule 30(1) or (2).
Therefore, rule 188(vi} is pot at all
applicable to this case.

Then he referred to rule 338 which
says that gnce a decision has beea
taken by the Hous. on a motion @
substantially identical motion cannot
be moved in the same session. |
give the same argument. What hap-
pened on the 12th November was this.
When Shri Tiwary moved his motion,
a substitute motion was moved by
another Member and that was adopt-
ed. If Shri Tiwary's motion had
been rejecited by the House them
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alone would rules 186(vi) and 338
become applicable.

Therefore, these two rules are not
at all applicable to the present case.
Coming to rules 30(1) and (2) I can
only say that 1 feel, because this
motion has been adjourned it does
not mean adjourned sine die. Rule
80(1) says that if a motion is carried
that the debate on a private Mem-
ber’s resoltuion or Bill be adjourned
to the next day allotted for private
Members' business in the game or
next session, it will have to be ballot-
ted afresh. But because Shri
Tiwary's motion was not voled, rule
80(1) does not apply.

In rule 30(2) the term ‘sine die' is
there. In the substitute motion that
term waes pot used. If it is presum-
ed that it is sine die then rule 30(2)
would bucome  applicable. There-
fore, the motion is that the operation
of rulg 30(2) should pe suspended.

I think it is within the competence
of this House to suspend this rule and
it will not be creating any bad pre-
cedent. I need not dwell on the point
how the whole House, the entire
nation, the intellectual and the com-

moner, every one is interested in this
motion.

wt Tgaw faxX (aroondt) @ owsw
wgrEa, I ¥ Wrege W A g,
wafig (R Wt g fre faeen wifed
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W N g v Awy §
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Bhrl D. C. Sharma: (Guidaspur):
My first submission is this. We have
eruspended the rule in the past in the
ease of Ministess, Deputy Ministers
and Members, We have done it in
the case of Members who have mov-
ed Resolutions, So, I do not think
the heavens are going to fall if the
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rules are suspended, in
Shri Bhagwat Jha Azad.

favour of

Secondly, an hon. Member has said
on the floor of the House that we have
no right to revise our judgment. In
that case, how is it that a judgment
wheih was given on a previous day
was again revised? I do not under-
stand why an hon. Member should
make an arg t which ! him
condemned his own words.

The third point ig that this Resolu-
tion has been not only before this
House but it has been before the
whole of this country since the 24th
of September. At the same time, If
the discussion of the Resolution could
not be contmued last time it was
because the mover of the Resolution
had gone abroad, not for sight-seeing,
not for holiday-making but for doing
some good work for the whole
country. That is why this Resolution
could not be taken up that day. Shri
Tiwary was perfectly justified in
saying that the further consideration
of that Resolution could not be done
on that day. Now that the hon.
Member has com, back—according to
the hon. Member, Shri Kamath, he
has come too early; he should have
come after the session was over; un-
fortunately, he has come too early—I

think he has every right to move this
Resolution.

Then, Sir, you had given this Reso-
lution special recognition that day.
We were discussing the international
gituation that day and normally yom
do not take up Resolutions moved by
any private Member on that day,
But, you gave this hon, Member as
much importance as you gave to the
Foreign Minister and you allowed
him to move his Resolution along
with the motion proposed by the
Minister of External Affairs. So, this
Resolution has got a unique impo®-
tance, a special significance, a parti-
cular relevance in the context of to-
day and T feel anybody who tries te
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argue about the rules in a pettifog-
Eing manner should not be listened to
and that we must suspend the rules
as we have done in the past.

Shri Vidya Charan Shukla: The
only thing I would like to point out,
because some of my points have been
covered by Shri Sharma, is that all
the rules that Shri Kamath referred
to are relevant only in the case of
substantive motions, not in the case
of a motion of this kind which is
sought to be moved by Shri Tiwary
All the rules that Shri Kamath quot-
ed are not relevant because the
motion before the House is not a
substantive motiom.

ot fore amuraw (&) & wge
wrgen § s qufy oy f @ g
& far orer T @, Afew W s
ATTAA AT WTATE F1 FWWH AGH THT

Shri Vasudevan Nailr (Ambala-
puzha): Sir, you will be pleased to re-
member that this Resolution falls in
a special category, and that should
be the most important consideration,
apart from the niceties of rules, for
deciding this question. I  whole-
heartedly support the motion for the
suspension of this rule. I may point
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ou that you have trested this Reso-

lution in a special category. That
should be Borne in mind even now.
We have mofions moved by Private
Members, no-day-yet-navicd motions—
for example, the motion of Shri Yash-
pal Singh—which sre proceeding
from session to session. You will re-
member that the discussion on the
motion on the report of the Backward
Classes Commission was  concluded
only yesterday. 1 feel there js no
harm in treating this Resolution o
little differently from an ordinary
Private Member's Resolution. 1 am
really sorry o find that Shri Kamath
has stood as a stumbling block in this
case.

Shri Bade (Khargone): Sir, 1 quite
agree with Shri Kamath. 1 have ulso
discussed it with him. The best way
is to suspend (- _.le, looking to
this Resolution whnich is very im-
portant and about which the whole
country is keen, so that it ean be
taken up in this session. 1 support
Shri Bhagwat Jha Azad,

Shri G. N, Dixlt rose—

Mr, Speaker: Does he want o say
something TegaT? T am not concern-
ed with extraneous circumstances,

Shrl G. N. Dixit (Etawuh): I want
to say a word if you will permit me.
Apart from my views on the main
Resolution, the law appears to be
clearly in favour of Shri Azad and
Shri Tiwary. On the main Resolu-
tion I may hold views not in agree-
ment wilh that; but, so far us this
rule 388 is concerned, il is indepen-
dent of all other rules. Rules 388 has
no bearing or connection with rule
30 or any other rule. The only way
to withhold this Resolution is thas
you withdraw your consent. Once the
consent is accorded, rule 388 clearly
Blates:—

*Any member may, with the
consent of the Speaker, move th‘al
any rule may be suspended in its
application to @ particular motion
pefore the House and if the
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motion is carried the rule in ques-
tion shall be suspended for the
time being*

This means, withholding it lies only
within your power. If you give your

t, the t is bef the
House and the mujority of the House
will decide about it. No other rule
eomes in the way of rule 388, This
i the position in law.

Sari Nath Pal (Rajapur): Sir, I
would just lke to draw your attention
to rule 388, which has & very partl-
cular aspect. 1 trust, in our eager-
ness to discuss a very important
matter, we will not be descending to
the level of aftributing motives as
was done earlier. Since the matter is
of the utmost importance, 1 fully en-
dorse Shri Bhagwat Jha Azad's plea
and we should have a special debate.
But what we are discussing now is
sonething very different and of great
importance. May 1 point out to the
rule referred by the hon. Member
whg just preceded me, rule 3887 I
just beg your indulgence for having
%o read it. It saye:—

“Any member..."
Let us read it very clearly.

“Any member may, with the
consent of the Speaker, move
that any rule may be guspended
in its application to a particular
wmotion before the House”,

The very important thing is that
the motion must be before the House.
That motion does not exist today—
Shri Bhagwat Jha Azad's Resolution,
which opught to have been discussed
and which was put aside because of
a technical thing. We are only dis-
cussing the procedure and not the
merits of Shri Bhagwat Jha Azad's
Resolution. So, 1 beg of all Mem-
bers not to makeg a reflection on =
man like Shri Kamath (Inter-
ruption).

Some hon. Members: No, no.
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Shri Nath Pal: I am very glad, [
have the assurance of the House. I
am very happy.

Mr. Speaker: Let us consider it
coolly,

Bhri Nath Pak: Thas is my ples. I
may point out that Shri Bhagwat Jha
Azad's motion is not today before the
House. Had it been before the
House, the suspension of this rule
with regard to that motion would have
been appropriate, This rule is to be
suspended with regard to a motion.
Do we have a motion before us? Does
the House have a motion before it
today? That motion has already been
suspended because of an earlier deci-
sion and, therefore, the motion to sus-
pend this rule does not become appli-
cable here, That is my submission
and I want the House to coolly pond-
er over it

Shrl Jaganatha Rao: Sir, Shri
Kamath relied on rule 186(vi) and
rule 338, Rule 186(vi) applies only to
a case where it shall not revive a
discussion of a matter which has been
discussed in the same  session. The
word used there jg “revive”; that
means, 8 motion which has been re-
jected and subsequently is sought to
be revived, is barred in the same
session under rule 186(vi).

Rule 338 says:—

“A motion shall not raise a
question substantially identical
with one on which the House has
given a decision in the same ses-
sion."”

Therefore, these two rules have no
application in this case. What hap-
pened on the 12th November was
that a motion by Shri Shree Narayan
Das that this Resolution be adjourned
was carried; not that it was carried
to the pext day. Now, the motion of
Shri D. N. Tiwary is that under rule
38R, rule 30(2) be suspended. He
wents the suspension of rule 30(2).
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Now, only yesterday, my hon.
friend, Shri Kamath's motion that
the discussion on the Banaras Hindu
University Bill be adjourned, was
«arried though the previous day it was
rejected.

Mr. Bpeaker: The last point raised
masy be answered first, that is, so far
ep Shri Nath Pai's point is concerned.

Shri Jaganatha Rao: 1 would say
that }s o point really which has to be
replied to, The other paints, of
course, need no reply. In rule 388 the
words used are “a particular motion
before the House””. Whether a part)-
culer motion of Shri Azad is before
the House is the point. That motien
ean be deemed to be before the
House because it is not  rejected,
though it isg not listed for today, I
roncede,

Mr, Speaker; I will tuke it up again
because this is a point which appeals
10 me.

Shri Jaganatha Rao: That is a most
vital point. Other points have no
substance,

Mr. Speaker: 1 can help him in so
far as there is @ motion of Shri
Bhagwat Jha Azad; that Resolution is
there. That cannot be taken up un-
less we suspend the rule or it is re-
balloted.

Shri Jaganatha Rao: 1 was going to
say the same thing,

Shri Nath Pal: You did not do that.
‘The Speaker helped you.

Mr. Speaker: He should study it
further because ] am myself mnot
satisfied with my own explenation.
Whether a motion which is not on
the Order Paper but which the House
has simply discussed and the dehate
on which has been adjourned, shall be
considered as a motion before the
House, is the question to which I want
a reply.

S0, 1 will just ask him to study it
and give me the reply on Monday.
This may be helpful It does not
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matter if it is taken up op an ofi-
cig day, We can take it up. That s
ap important point.

Bhri Nath Pal: You are yet to de-
cide the point raised by me, whether
the original motion of Shri Bhagwst
Jha Azad is before the House, because
the rule can be suspended only im
regard to the existing motion My
submission was that there is no motiom
before the House. Now, you are ts
decide whether that motion is alive or
not. 1 am trying to follow your point.

Mr, Speaker: Whether that can be
considereq as a molion before the
House is the point thut 1 am asking
him to study.

Shri Bhagwat Jha Azad: He cam
throw light on that; but I will only
say thut the suspension of the rules
comes only when a motion before the
House is adjourned, Nowhere the
Rules of Progedure point out when a
Member should move the motion te
suspend the rule, Nowhere in  the
whole of the Rules of Procedure It Is
said when a Member can mowve such
a motion—after the debate is adjourn-
ed, the same day, maybe. It may be
pointed out to me that a rule debars
a Member from moving a motion te
revive the debate after suspension
The rule is absolutely silent, The
rule gives me the right to move a
motion the same day or flve days, tea
days or even a month after. No-
where the Tule points out that, There-
fore the Member is absolutely withim
his right to move it.

Mr. Bpeaker: It is under rule 388
that it is being moved that rule
30(2) be suspended.

Shri Bhagwat Jha Amd: In that
case, it is not a question of time but
it is a question of your consent If
you withdraw your comsent, nothing
happens. But the motion before the
House js to suspend rule 30(2).

Mr. Speaker: The hon. Member
would firsg tell me whether this
motion of Shri D. N. Tiwary is under
rule 388.
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8hri Jaganatha Rao: Yes, Sir,

Shri Radhelal Vyas (Ujjain): May
I make a submission? If rule 388
does not apply here because a motion
is not before the House, it means
that there is no rule for suspension
of a rule with regard to a motion
which is not before the House and,
therefore, it is covered by rule 389,
Under that Rule, you can take action.

Mr. Speaker: There is a
Rule . . .
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Mr. Speaker: This is held over. F

will hear the Law Minister again om
Monday and then give my decision.

Shri Vidya Charan Shukla: We have
to decide what is the meaning of a
motion being before the House. This
is the main thing. 1Is it that the
motion has to be on the Order Paper
or is it so when the motion is part-
heard? The House is seized of the
motion. It has been partly discussed
The Prime Minister had said that he
would reply to it later.

Mr. Speaker: That
any difference, whether
Minister says or I say.

Shrl Vidya Charan Shokla: The
main point is that the House is seized
of the motion, It can be deemed to
be before the House.

does not make
the Prime

Mr. Speaker: That I will hear om
Monday. (Interruption).
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Order, order. We will now take up
the next item.

Shri S. M. Banerjee: 1 have already
given you a Resolution. Will you
Bive your ruling on that? The argu-
ment iz that since there is no motion
before the House, 50 it cannot be sus-
pended. Taking advantage of it—I
wanted to fill up the vacuum—I gave
you the Resolution. ... (Interruption).

Mr. Speaker: How can that be done?
We now take up the other business,

Shri M. L. Dwivedi (Hamirpur):
I want to move my motion.

Shrl Bhagwat Jha Azad: There is a
motion on the Order Paper; that
ought to be allowed to be moved. We
had asked the vonsent for moving the
motion to suspend rule 30. There is
a motion to suspend rule 30(2). That
should be allowed to be moved.

Shri M. L. Dwivedl: I want to
move thisg motion . . .
Mr, Speaker: That can only be

moved if the first one is carried. Un-
less the first one is carried, how can
the second one come in?

Shri Bhagwat Jha Asad: There ls
no question of first one being carried.
Some of the Members hold that it s
by the suspension of rule 30(2) only
thay it serves the purpose. That only
comes when Mr, Tiwary does not
move the griginal motion. But a
Member who has given the motion
wants to move that. You allow this
motion to be moved Let that be
moved.

Mr. Speaker: Which
want to move?

Shri Harl Vishna EKamath: Once it
is adjourned sine die, it is not belore
the House.

one does he

Mr. Speaker: Which
want to move?

one does he

Shri M. L. Dwivedl:
move this motion.

I want to

Indian 4200
Navy (Res.)
Shri Bhagwat Jha Aszad: It s in the
O_l.'d(‘ Paper.

Mr. Speaker: Which one? This con-
fusion should be avoided. Let me
understand it,

Shri M. L. Dwivedi: Item 15 of the
QOrder Paper:

“That rule 30(2) of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha be suspended
in its application to the Resolution
regarding India quitting the Com-
monwealth moved by Shri
Bhagwat Jha Azad on the 24th
September, 1985, further debate
on which was adjourned on the
12th November, 1965."

I want to move this motion.

Mr. Speaker: What did Mr. Tiwary
do?

Shri M. L. Dwivedi: He said rule
30. He moved gomething different.
1 want to move the motion which la
on the Order Paper.

W W . WgA 9ver, i
Rt mmmg
It is held over till Monday. We now
take up the other business. Shri

Krishna Deo Tripathi—he is absent,
Then, Shri Raghunath Singh.

1527 hrs.

RESOLUTION RE. MODERNISA-
TION OF INDIAN NAVY

Shrl Raghunath Singh (Varanasi):
Mr. Speaker, Sir, I beg to move:

“This House is of opinion that
immediate steps be taken to deve-
lop and modernise Indian Navy
in order to make it effective”
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[Swrx P. K. Dxo in the Chair]

Shri Harl Vishnun Kamath (Hosh-
angabad): Let us all congratulate the
new Chairman on hie elevation.
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ﬁgl ‘ﬁma I{o\{ﬂet{oﬁ
graa § fF 1967 aF 51 gfrawt
AT ® w1 T F 918 g A9 | gart
g /{7 gEIL 9T ATH 5T #1 AN
AT 4 < S
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atfagz Tam 7 fgar @ 1 g¥AfwaT F 9w
207 gfiz &, 38 ¥ ar| faalt A4t ¢
waa Wrafame am A gk 3
qffem Fam aogfe i@ F
qre faadt A4 § 98 H w07 #0%
80 frwa swwi &1, ToFo ¥ &t g
¢ o vl zw sfama fom § (0%
gaafA Wi g, wafem adi g | @ wwre
ag T wferar oEel g W F o
oTHeTHoWTIo ¥ THT HIT 2,
Yo &o 7Y w1 wiaE § W wwfo
oY & Wz 3 R S 0 B
37 ¥ gfaa, 37 & o Az &
EATL TR F1 § 7 guT ava faw wda
A §3 g A avea & @ ad g
qW § | ¥E & W@ gt T 1w
g

4 7 07 TEg TNl & W=7
wox gzt fovard wer, d2q a9 O%
foafes foqud a@mn & 1 SRR
WAl A g ) i fooad 99 ®
o E T Fugh avhEiez
qg Y A W AL AT R E ) A A
o & FqC g A ¥ | wW W
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€ wefr witer W@ Tt o
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1200 7 1 OF wgTy xq fmqmé
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¥ quaiy W 9T 95 WA o Fo
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G el AL REEC R OF T 16§
woat AT wgy § ag fegerr ¥
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fF 1954 § 97 39 @717 ¢ o1f oY
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15'45 hra

[SErI VIDYA CHARAN SHUKLA in the
Chair]

#9 39 §9G OF aga o agrat mfer
afer wrtor gty a4y wher foa-sfa-
e ofror el o1 @ & 1 EW A TE A
7w Wik foiw sara A faar g o

A frazr ag b fe gw o qoifes
AT ¥ A TAqG, A FAET gZTiAw
qTaT 1 gEe FATATIED | gt A,
Awfer, ®1 agrd & faq gg oofow
QAT T TGR EL | BT 99 Tt oxrfas
e & 7fz7 wATY = A wrferw
w1 | o %71 g & 9mfra o
afeem ddft sy dfcy wafar g
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STfed | Y oYyt i T Y ot oy
st § i ag fex wgranaX & wrT
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T WXl & gra & @ gwny W
ST FeE Fafeqa S § | Woamm
w3 § fF g2 qF el w1
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e wifew & oY a9 wivm & fear 3,
&l 1 1T F w7 wivw & o fewd
o grfeEar F1 AT F TR
fear  fe gy A MY v 3
| T F) W9 £7 97 T %A §,
¥ v € WIT qez quiweaTT W
feage s et § | dEA AT F T
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€/ qrfwearT #1 ggraen fad s
FIr Y gwar ¢ gefae
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farems gz wan @ ot Fewn semie fean
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WX dw & wivd ) g awdl 3 (v
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T meil & &9 & uud @
TE@ #1 ®&A §F wvqw  Iufeqa
@ g

Mr. Chalrman: Resolution moved:

*This House is of opinion that
immediate steps be taken to
develop and modernise Indian
Navy in order to make it effec-
tive”.

Shrl Shree Narayan Das (Dar-

bhanga): I beg to move:

“That for the original Resolu-
tion, the following be substitu-
ted, namely:—

“This House cally upon the
Government to appeoint a Com-
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mittee immediately to suggest
ways ‘d means for developing
and modernising Indian Navy so
that it may be in a position of
playing an effective role in any
emergency with instructions to
report within three months”.

Mr. Chalrman: Both the originsl

Resolution and the substitute Reso-
lution by way of amendment are be-
fore the House.

ot sftaremw T : awrafy gy,
g gd fra s g ey
#t 7 ar § vEwr adaw & aiew
W ¥EA & o Al e
T = aWdT Fig W wm @ W
F6E ww af § fie o wemy s
£ Fawr gowr ot fada aft w awd
b wfwema 7 i § gardt darat
T ve v femn kB o9Ed wm
T ¥ feft w oA oAl o
waifed fw grwer woet A1 96T
® Fard § qw @, FE, dlv
I AT G AT R ET A &
gafeom w7 @ fial W s
T g aife vt & o garht
ol w1 7 v K A 9w &, o
7 7w § e w7 gwrT & wfgwwg s@
Lol il G AR

fagsft wwwl ¥ gwA o7 ww
waeary fwaqn @ fw fedft A omw &
W Al AT | TA gAY T §O OW-
wre fem qr T mw opd oy W
wrem wrfgy qr f% Go1 w9 weegTe
TR gOA ZW F §THA OF 8T ¥ 9-
foaa femr d fe v =" I @x
#,7aq. 99 ¥ ov 9F ¥ woqw it
@it o @ grem # gwre Fwe fa
oY gwg Wi w1 &Aoo afew
T ¥ & owdfr, gt e Wt &
wrwar § fe aig ew womw Qg
st o1 7 «%, g @at ¥ &) w1
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% weq =1 wfew gug Far Ay
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Ing oy fr few ofd & aw
AT AT AT FT oAWEAA AN @
& W wgfas & wivs mgfe
i & few a gawr foweg w¢
"y £

W Rl ¥ g9 ¥ gud guEa
® §ET ¥ gy gufeqm weam
W wrm wen g fe s s
REET T eI ST AT

Shri P, K. Deo: (Kalahandi): Mr.
Chairman there can be no two opi-
nions that this country with its mari-
time past and with its glorious re-
cord of maritime history could have
a very well equipped navy. 1 en-
tirely agree with the hon. Mover,
Shri Raghunath Singh, that a wisit
to any South-east Asian country
would convince anyone about  the
extent to which our cultural and
commercial conlacts spread to those
distant lands,

Those who were destined to rule
this country made this blunder of not
having a very well-equipped navy.
Though the entire Indian Ocean was
exposed to the piracies of the Portu-
guese, the British, the French and the
Spaniards, still they never cared to
have a very good navy. Rather they
expected that the danger would be
coming from the north-west.

The complexion of the situatiom
hag now completely changed. Our
northern border is now more vulner=
able than the sea-coast, with neigh-
bours like Pakistan and China, T
do mot think that in going ahead with
streamlining our navy, we should
neglect our army and the air force
which are all the more important for
the purpose of guarding our north-
ern border.

1559 hrs.
[Mn. DePUTY-SPEAKER in the Chair]

It is very important that we must
have a very capable navy. Pakistam
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B0t a submarine for a certain pur-
pose, for training and so on. But we
are very sorry to learp that it is
being used for aggressive designs
against this country. The Pakistam
prest had been boasting that its one
single submarine completely parajv-
sed our navy. While I am not pre-
pared to believe those cleims, at the
same time we also want to have our
own submarines fitted with the latest
gadgets like Polaris br other power-
ful missiles.

16 hrs.

I quite agree that the dockyards at
Mazgoan and Garden Reach should be
streamlined, and the shipbuilding
yard at Vishakapatnam should be im-
proved, so that we can build our own
frigates and improve the tonnage of

2 Indian Navy. At the same time,
we should not over-emphasize this
point and say that the defence of the
Indian Ocean ig the concern of the
Indian Government. It is mot, Our
territorial waters cxiend only three
miles or six miles, I am not sure. But
the installation of the Britisl defence
establishment in the Chagos Islands
has created a good deal of indigna-
tion and anger in this country, and I
associate myself with those sentiments.

Sir, I feel that to have a very effi-
cient Navy, we should make our
people more sea-minded, so that more
naval wings of NCC should be started
in the various schools established in
the maritime States. It is no use
starting such schools in the Punjab
or Madhya Pradesh which are land-
locked. In maritime States like
‘West Bengal, Orissa Andhra Pradesh,
Madras or Kerala and others we must
start in schools the naval wing of
NCC and that will create a liking in
the minds of the boys to go in for the
Navy.

My remarks in this regard will not
be complete unless T mention the stra-
tegic importance of some of our is-
lands like the Andamans. If you look
at the map, the Great Wicobar Island
is only 70 miles from the northern tip
of Sumatra, and Indenesia has been
equipped with Russien submarines.
1950 (Al LS—8.
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The entire situation in Indonesia is
now gn the melting pot, ang we do not
know’ whether the PKI (The Commu-
st Party of Indoncsia) or the army
is going to come up, but I must say
that the way Indonesia behaved in the
Indo-Pakistan conflict rather surprised
us. We had been u very good friend
of Indonesia all along in her conflict
against imperialist Powers, We had
been giving all support. India went
all out, but at the time of trial, In-
donesia completely betrayed us. So,
we should not Jose sight of Indunesia
on the one side and Pakistan on the
other side.

It has been brought to my know-
ledge that one naval establishment
has been established at Port Blair,
that is NS Jarawa. I do not think that
it has been properly manned or has
been manned by sufficieny number of
staff. 1 expect thal our naval post
at the farthest end of India should be
very well equipped. In season  and

out of season we find that Chinese
fishing bouts come and fish in our
territorial waters near Andamans,

and we have nol got fast enough ships
which could chase them and catch
hold of them, The other day a fishing
boat from Taipeh wag caught and it
was left at Port Blair. 5o, all these
things have to be considered. If INS
Jarawa is to function effectively, we
mus{ have a well-equipped naval
establishment in the Andamans.

Mr. Deputy-Speaker: Shrimati
Sharada Mukerjee. Each Mcmber to
take five or six minutes. The time al-

lotted is only 14 hours.

Shrimati Sharada Muokerjee (Ratna-
giri); 1 would like to congratulate
Shri Raghunath Singh on  having
brought up this resolution.

It Is gurprising how little has been
discussed about the Navy in the House,
Some time ago T met a naval officer,
and while other officers were talking
of the nuisance of M.P's’ questions,
the naval officer there said, “We do
not have to worry, Wwe are at sea”
The fact is we are also at sea  about
them. Nobody hag thought about it
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[Shrimati Sharda Mukerjee)

nobody has really discussed it. So Shri
Raghunnath Singh has to be congra-
tulated.

Before I go on to the modernisa-
tion etc., which is a very expensive
process and has to fit in with our
capacity to finance the Navy, Air
Force and Army in the order of
privrities, I would like 1o stress one-
thing which can be, I think, achieved
without much expense, Since 1947,
though there has been a complete re-
thinking in the other services, I am
sorry to mnotice that there has been
very little rethinking in the Navy.
Even today, when excrcises are car-
ried out, they are carried out in liai-
son with the British Navy in the
Mediterranean cte. It is the same
thing with regard to training, with
regard to equipment and even with
regard to the officers uniforms. In
the Army and Air Force at least,
after independence the uniforms have
becn remodelled and changed to suit
Indian conditions, but in the Navy
they still wear what is called the
monkey jacket. It is a little coat
like @& little jacket, and very tight
trousers, and this is the uniform of
the Royal Navy. In 17 years if the
Navy has not advanced to the ex-
tent where even the uniforms of the
officers have not been remodelled,
you can imagine how little rethinking
has been done in the matter of other
things,

We should have today the same
kind of planning in the Navy as we
are having in the Army and Air
Force, and the policy of non-align-
ment etc., which we follow must be
reflected in the planning of the Navy.
Therefore, I would request the Min-
ister that even if the modernisation
process is expensive, he might consi-
der at least the procurement of ships
ete., not only from Britain,

We know to our cost that some
years ago we werc landed with an
sircraft carrier, the tropicalisation of
ahich has cost ug more than the
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purchasc of a new aircraft carrier
would have, Not only that With
unl;_r one air craft carrier for the
entire sea coast, it is not going to be
much use to us. It has also to have
six special type of aircrat. So the
Navy ulso had to have an air force.
The pilots for theese aircraft for the
Vikrant could not be taken from the
Indian Air Force, but we had to have
a separate little air force, It is all
right when you have a fleet of air-
craft carriers, there you can have
special types of aircraft, special types
of training etec, but I cannot under-
stand why some of the ‘pilots cannot
be seconded from the Indian Air
Force to the maval airerafi; because,
in any case, what is the duration of
a pilot, what is the lifespan during
which he can fly? He can fly pro-

bably eight or nine years. Then,
what happens to him? To what use
can he put the expericnce he has

gained? If he is seconded from the
Air Force to the Navy, then he can
come back to the Air Force and
utillise the experience he has had,
but that is not to be. The British
Navy had an aireraft carrier in the
last war and they had certain types
of pilots who were used. Therefore,
the Indian Navy, having one aircraft
carrier, had to follow the Britie™
pattern.

Sp, the first thing that the Navy
has to do is to break off from this
long and well-established link with
the British Nawvy.

One more point. There should be
some kind of a plan whereby the
merchant marine can work with the
Indian navy if we are in a time of
crisis. We cannot afford to have a
big emough navy but we can certainly
have some plan, some kind of a link
brtween the merchant marine and
the Indian navy so that they can func-
tion together in trouble. For God's
sake, please do not carry on Rule
Britania in the Indian Navy; let us
have Rule India’,
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Shri  Indrajit Gupta (Calcutta
South West): Mr. Deputy-Speaker,

nobody would be happier than I if
Mr. Raghunath Singh's very enthu-
siastic and persistent desire that we
should have a big and strong navy
could be implemented. The trouble
is thal we have to deal with realities
and we have to function within cer-
tain limitations. Our country being
as it is, and therefore in the system
of priorities it is inevitable that the
Army and the Air force have to be
given much greater priority than the
Navy bocause eperience has shown
that mainly our land borders in the
North, east and the west are threat-
ened today rather than the coastlines.
Then, apart from the flnancial limita-
tions, the main limitation in the way
of doing whatever is possible within
our limited pesources is, as Mrs.
Sharda Mukerjee pinted out, the ina-
bility to change our thinking. Our
thinking on the subject has remained,
I do not say within a monkey jacket—
to use Mra. Mukerjees expression—
but within a strait jacket. After what
has happened in August and Septem-
ber, it gives one food for thought.
Omly last year our Navy had parti-
“pated In th~ annual joint Com-
mnnwealth naval exercise,

Shri Raghumath Singh: Pakistan
also was there,

Shri Indrajit Gupta: The annual
veport of the defencs ministry takes
great pride in recounting the fact that
seven ships of the Indian Navy and
2500 men participated in these joint
exercises with units of the Dritish
Navy and the Pakistan Navy. This is

the way we are going on. What Is
the total result of it all? When hos-
tlities broke out, some Pakistani

ecruiser or destroyer or something
meaks un stealthlly ¢ Dwaraka port;
bombards it and gets away with im-
punity and we are not able to do
anvthine. These are our partners
with whom we are havine joint exer-
cisrs yoar after wear. This kind of
thinking is persisting.
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Then, the aircraft carrier, Vikrant,
which. Mrs. Mukerjee mentioned
SomeBudy sold us a white elephant
at that time. This aircraft carrier is
not only expensive to maintain,
Everyone knows that it is quite vul-
nerable; it is the most vulnerable of
all vessels, of all targets. Also, re-
garding the fleet air arm—we call it
very grandioquently by the name of
fleet air arm-——it means planes which
are to function from the aircrafy car-
rier. As far as I know the negotia=
tions which we had carried on with
the British primarily to get a suitable
aircraft for this fleet air arm, the Sea
Hawks and other fighters, have not
come to the extent to which we had
required them and asked for them.
I dp not know where this is based or
how often it sallles forth into the
waters of the ocean, but we cannot
use it in any case, It is primarily an
offensive weapon which js uscd to
strike enemy objectives on a terri=
tory where it is not possible to land
our army or air force and the aircraft
carrier lies alongside in the waters
and uses its air arm to bombard ab-
jects ashore. We are not carrying
out that kind of offensive operation
at the moment anywhere. T say that
we must get out of the strait jacket
of thinking. I would demand that
the first thing is, it was the duty of
the government to tell us and to as-
sure us after the recent hostilities
with Pakistan and the role Britaln
played In these hostilities that in fu-
ture joint Commonwealth exercises
of a military nature, whether naval or
army gr any other, would have to be
stopped. T think it is a national dls-
grace that we should eontinue to par-
ticipate In these exercises: T hope It
will not be done in the future. Se-
condly, we have made this aereement
with the British commerrial firms for
the manufacture of Leader class fri-
gates In the Mazagnon dock In the
year 1967, if that work goes on aceard-
Ing to schedule. Thls moming dur-
ing the questlan honr, poor Mr Rag-
huramafah wae trving to  exm'ain to
us the fate of all these commercial
agreements for military hardware At
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[Shri Indrajit Gupta]
the moment orders worth £7 million
are vutstanding of which orders worth
£ 500,00 have been supplied. Whether
the balance will be supplied or not is
completely in the dark and nobody
knows. Is the Minister of Defence
Production in a position tp assure
all of us that even this limited agree-
ment with Viekers Armstrong to com-
plete this project will actually be
carried out as per schedule. It is not
within the capacity of Mr. Thomas, 1
think, to give a firm assurance tp this
House, Therefore, it is a very serious
matter, We have np capacity in this
country for making adrquate steel
plate for the hulls of vessels,

As a result of that even the ordi-
nary civilian vesscls to be produced
from the Vizag shipyard are lagging
behind because we have not got the
cpacity for these plates; we have to
depend entirely on imports. There is
no proper steel plate mill in the coun-
try except Rourkela and that does
not function properly. In these cir-
cumstances what are we to do? We
have to concentrate primarily on two
things. Onc s, to develop whatever
caparcily there js in the country to
make small vessels like frigates or
torpedo boats and that kind of thing.
We cannot go beyond that, And se-
condly, to acquire whatever vessels
we can, whatever the naval experts
would like to give priority to, from
friendly countries that are prepared
to give them to us on favourable
terms. T am happy that some agree-

ment has recently been signed with
the Soviet government for the sup-
ply of sub-marines; we do not know
the details about it yet. But we have
now passed the stage of cryfsers,
battle ships; we canngt manufacture
them, and they are thmelves he-
coming obsolescent. and we canmot
go in far polaris missiles and nuclear
missiles, and at the moment nabody
will giye them to us.  Therefore,
whatever plans we have for the deve-
lopment of the navy muyst be realistic
‘and within our limitations.
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The first thing is to break with the
old type of thinking and get out of
thisg commonwealth-naval-exercises
racket which goes on from year to
year. Through them I think much of
our naval secrets are also divulged,
through Britain and by other mem-
bers, to the Chinese and the Pakis-
tanis. This thing should be stopped.
We should develop our own jndepcn-
dent capacity for torpedo boats and
frigates and that kind of light craft,
and also try to get submarines or des-
troyers—because the destroyers we
have arg completely obsolete—from
countries which are prepared to help
us on a friendly bavis. That is the
only way in which we should pro-
ceed.

Shri Ravindra Varma (Thiruvel-
la): Mr. Deputy-Speaker, I support
the motion which has been so ably
moved by my hon. friend from Va-
ranasi. In fact the House must be
indebted to him for the persistent
way in which he has been marshalling
facts and drawing the attention of
the House to the extreme urgency
with which the country has to turn
to the task of strengthening our Navy.
My hon. friend who spoke before me
said that our land frontiers are more
vulnerable and it has been proved
right that we devoted gur attention
to the building up of our strength to
meect aggression on the land frontiers.
But a nation canpot ignore any of its
frontiers.  Vulnerability, whether it
is on land or air or sea, is 8 sign of
weskness. After all the facts of geo-
graphy cannot be wished away by
anyone. Our country has got 3500
miles of coastline; and that is some-
thing which no one can Ignore.
Sir, it is again necessary for us tore-
member that we are living today in
times when we do not seek imperial
protection or interference If, in the
past, emphasis was laid on the stren-
gthening of our land forces, and in
recent davs emphasizs is belng placed
the strengthening of our mer{l forces,
India cannot ignote the fuct thet e
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vulnerabilily of her seas is increas-
ing, is bound i increase, because of
political, international factors. When
Britain was responsible for the de-
fence of this sub-continent, RBritain
could take care of the defence pyra-
mid on the oceans. Singapore was
under the British; there was a naval
base in Singapore; Aden was under
the British. The Cape of Good Hope
was protected by the British; all en-
trances to the Indian Ocean were pro-
tected by the British. It is true that
India at that time did not have a
very big navy to boast of, bui there
was no doubt that India, which was
part of the British possessions, was
protected by the strength of the Bri=
tish Navy.

Today, India is free, and we are
proud that we are free; but when we
are free, we must also take upon our-
selves the responsibility that devolves
on us as a result of that freedom. It
is not possible for us to hope that the
naval base of ritain will rest for all
time at Singapore. We do not 'want
that to happen. We do not think that
the people of Aden must be denied
their legilimate aspirations for free-
dom. We know that South Africa to-
day is a hostile country, Who then
will guard the gates and plug the
loopholes in the Indian Ocean? Who
will see that the Indiem Ocean i3 not
exposed to anemy naval action? Who
then will take the responsibility for
protecting the coastline of our coun-
try? Unless, therefore, even at this
hour. we turn our attention to the
necessity, consistent with our resour-
ces, to build up our navy, we will be
ignoring a very important element
in our defence which we can ignore
only at our peril.

Sir, 1 dp not want to take the time
of the House by giving statistics as
my hon. friend the Member from Va-
ranasi has done. He has produced an
armada of facts sand some imaginary
details before the House. (Interrup-
tion), T deliberately used the ord,
because some of the things that he
said will have to be proved, ubles
history is rewritten in Banarss. But
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leaving them aside, he sald China
hes 30 gubmarines; Indonesia has six
sutena: s and Pokistan has one,
whith has been lent to her for use;
perhaps he is unaware of a much
more serious development that has
taken pluce. It hag been reported
that two of these six submarines
which the USSR has given to Indo-
nesia are now with Pakistan, thmt
Indonesia, as a result of her decision
to help and aessist  Pakistan in her
fight against India, {s lending the mer-
viees of two of her submarines to
Pakirtan, and they are today under
the operationual command of Pakistan
with mixed crews. 1 would like the
Governmeni to assure thy House that
sufficient steps are being taken, suM-
cient mcasures are being taken, under
such circumstances, to increase the
strength of our naval forces.

For lack of time, it may not be
pussible for me 1y deal elaborately
with the messures that have to be
taken to strengthen our navy.

My hon. friend, thy Member for
Ratnagiri and the hon. Member op-
posite, the Member for Calcutta South
West, who spoke before me, referrcd
to the need for free thinking, far a
new way of thinking, and the neces-
sity to delink our plans from the
plans and projects gnd programmes of
those on whom we cannot depend. It
has already been proved that we can-
not depend on British assistance for
sirengthening our navy.

Mr. Depaty-SBpeaker: The hon,
Member's time is up.

Shri Ravindra Varma: I shall finish
in two minutes. It is, therefore ne-
cessary for us today to think in turms
of securing assistance [from every
source from which we can get |t,
from the USSR, from Yugoslavia or
from any other country which Is in
a position to help us with submarines,
Destroyers, frigates and aircraft car-
riers.

Sir, T would refer only o one mare
important point before 1 conclude
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[Shri Ravindra Varma]
That is again a point which has been
referred to briefly and summarily
by my hon. friend, the Member for
Varanasi, the need to gee that we
have enough shipyards in this coun-
try which will enable us to produce
frigates and vesscls of the kind which
could be used in war and in peace,
in defence as well as trade, and in the
dofence of trade. Here, we could say
that the Government does not have
much to commend itself to the House.
I have only to refer to the sad story
of the Cochin shipyard which has
been hanging fire for 15 years. 15
years of procrastination, delay, and in-
efficiency, These years are & maonu=-
mental testimony to the lethargy, and
lack of forethought of the Govern-
ment in this regard. With such lack
of forethought, it would not be pos-
sible for us to think in time and take
the measures necessary to strengthen
our navy. I hope that this lack of
forethought will be a thing of the
past and that with a new dynamism
and dedication we will devote our
energles to strengthen our navy so
that our seas too may cease tg be
wulnerable.

oft wy (o) - & wd fra ot
Ty fag AR TE SETT W @A
& far gfew awrf3avg 1 g a@w
! gt famw & om W O
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feqr 21 18 a9 ¥ W@ ¥ wiUg
& 19 F WTE & WA w1 e
wi§ &, M geefom fedt wmorwad
# gt wifgd, aw grafosr 9
waform aff ' 21 ¥ cow e
b aT §ui & o ar @ oW oaw
q wE ¢ oA sa frds @
agaoqr F1 7 § IEF qEA TER
WE A g1 A &1 oW &
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& 3ua T we faan § 1 ww e, fade
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AT | A TR FAT L, FG TG
HOFTT &1 GYF & T & A1 w0 T
t

T & A1 faw grec o @ IR
HA #1 qamar ¢ % agr faaen =
ATF F TYRT 31 TR §, W F) ATH
o 2 var & T A sTaTe Ay
FraT & W EHTO A1 WA AgT AT TIEY
adr 31 e & 1 & T fag of wY WY
wgT1 Aga § A For T A1 A g
T & 7% # 9 A oz frfrr & ey
W1 & 6 & wewra ) avg A ema 5
For waaH faad 19 § 37 7 o S
w1 sarer gafwed e g1 Tt & 1 Wi W
& AT wrg ard, AW F ey T,
agt o wrgdE & awi feds w7 g
T LT TET & 1 wAAT ® AT AR AT Y
arfgw , g v s ) arfed dfes
Hq-gT9  WTHA ¥ Wl qEG IW G
g arfgd

fedw fafrzt 1 qqew fraRd
1964- RS WAL T H ¥ | 34 X finitew
Farworfawrgm

“The necessary agreement has
been signed with the foreign
collaborators and it is anticipated

that the Frigate will join the
Navy between 1971 and 1973"

1971 ¥ 1973 % g% v g ?
wroet wifgy f wrenfi a2 o grr
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9T FEH IS | GTTH 9T e §,
fegdr forqaré (afuze 2 opr afe
31 & g for 17 fopfta Tt i aeg
¥ dare feq wm w93 g1 a1 wion JaTC
w3 1 wifow e wifgd ) ar &
o (w4 agi & 9=, 920 7 gfgar w|
agi & glagre, sgi # wr (g gt i
T, gt & AT Fer agl & A, feamn
ot formr @ & fod g 7oty arfe
wrar &7 AT o 5w w=d v ot wn ol
§ 1 % wuwa § fw a8 0w e mem
1w o Tt &1 agd w1 N R
w1 GgeT § a7 A1 wesr §, afww 1%
ot ey fm #fmr & feas & ooy
g:

“Only 7 naval officers were de-
puted abroad for training courses
in specialised and technical
fields. Another batch of 11 sailors
was sent for submarine train'we
in the UK.
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XY F wrA § g fie g Ew
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[=it faaarg qwig)
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T Ry u fawg i aga omres §
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“When I took over in 1962, even
then I felt that the strength of

cur navy was certainly not ade-
quate for our purposes.”

“But certainly now we have
come to a stage that we cannot
any longer neglect the develop-
ment of our navy.”
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& WI & |79 A1 g M LAY
fag & wear &, % 3@ w1 gAdT w0

The Dopuiy Minister in the Minis-
try of Defence (Dr. D. S. Raju):
Mr. Deputy-Speaker, Sir, I was
very glad to listen to the speech of
Shri Raghunath Singh. It is a very
wall thought out and very well in-
formed speech, in which he empha-
sised the necessity for strengthening
and modernising our navy. There can
be no iwo opinions about it and al-
most all Members who have spoken
have supporied the resolution.

He has gone into the historical de-
tails of the ancient traditions and
glories of our navy. These are all
accepted. But every nation has  its
day, every nation has ils grealness.
Feor historical reasons, unforiunately.
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we lost our freedom and s0 much of
the glamour and glory of our pavy
also was gone. As 1 have said, we
are trying to do our best, with the
limited resources at our disposal,
technical know-how and man-power
to expand, develop and modernise our
navy.

Shri Raghunath Singh has guoe
into the details of the naval strenglh
of the surrounding countries like Pak-
istan, China and Indonesia (Interrup-
twon). Perhaps has got good informa-
tion and it may be that he is correct
—I cannot deny that. When com-
pared to the navies of these countries,
our navy is comparatively smaller
and perhaps weuker. Hon. Members
know we have got one Vikran:, a
eouple of cruisers, about six destro-
yers, a few frigates, a few patrol
boats and crafts. This is our naval
strength. Last year, our Defence Mi-
nister went to USA, UK. and USSR
and conducted negotiations with those
governments with the object of get-
ting some more help, some more
equipment and some more of these
vessels. T am glad to say that our
negotiations with USSR have veen
successful and we will be getting
very soon a few naval eraft which
will be very helpful to us.

Our research laboratories are doing
excellent work in Cochin and Bom-
bay. Our metallurgical, chemical and
physieal laboratories are discovering
new methods of preserving and safe-

guarding shipe. That is also a good
thing that they are doing. Besides
that, technical know-how is also

equally important. We are sending
our scientists, technicians and others
to foreign countries and they are
alto being trained there. However,
ultimately, as some hon. Members
bave said, self-reliance ig very crsen-
tial. We must stand on our own legw
This is the lesson which we have
learnt during the last conflict. Wih
that end In view we are trying to
expand and develop our indigenous
resources. Even the components of so
many crafts we are trying to  bulld
and utilise from our own Indigennus
resources.
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Hon, Members seem W be  very
anxious and nervoug about the poten-
Ual of our potential vneriies.
1 would hike to say, just brieily, that,
after all, victories are not won by
navies ulone. It is a combined eflort
It must be a balanced force of navy,
air force and land armies. All these
things combined together generally
determine the victory or defeat of &
nation. If I may just remind the hon.
Members, for deciding the fate of a
nation there are so many factors that
are requlred It is not only weapons,
equip s and 1 All  these
factors, of course, play an impartant
and vital part. Apart from thcese in-
dustrial resources, agricultural re-
sources, morale of the armed forces,
strategy and tactics of the military
fenerals are al] factors that play a
very important part in deciding the
fate of a nation.

| may quole jusi one cxample, Dur-
ing the last war, France with four
million troops, a well equipped and
first class army, did not last for more
than three wecks against Germany
becausr Germany had superior tech-
niques, they had a very co-urdinated
effort of the lund, sir and naval force.
It is not the naval battle that will de-
cide a war. It was the land army that
decided the fate of France. 1 can
quote another example. When Japon
attacked Pear]l Harbour, seven midget
submarines—they committed suicide—-
sunk nine battle-ghips in a space of
two hours. The entire American Pa-
cific Fleet has been sunk or damag-
ed and America took sbout two years
to recover from the shock. That ia
one paint. Again, if you recollect
Singapore, the Prince of Wales and
Repulse, which were supposed to be
impregnable—that is what they used
to say——ind unsunkable, they were
munk by o few aeroplanes of the Japa-
nese.

After all, it is not the navy alone
that decides the fate of a country.
They sre also vulnerable to w
There are many defensive wmpml
like submarines, Torpedo boats, eic.
ete, which could destroy big bat-
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® (Shri D. 8. Raju).
tle-ships. As Shri Indrajit Gupta has
correctly stated, these are wvery wul-
nerable and very expensive weapons.
An aircraft carrier is worth many
crores of rupees and yet one sub-
marine or one depth charge is enough
to destroy some of these very costly
and expensive equipments.

I do not deny that we should try
to expand and modernise our navy
and make it up to date. But it takes
a long time. It will take three or four
years to build a submarine, What is
going to happen in the meanwhile?
8o, we have to depend on other arms
before we develop the navy,

We are expanding our shipyards at
Mazagon, Garden Reach and Visakha=-
patnam. Port facilities are being im-
proved. Every effort is being made
within the resources available to de-
velop these things and I kope we will
be self-reliant within a short time. I
do not know how soon we will be
able to do that but our attempt has
been in that direction,

Shrl Indrajit Gupta: What about the
joint Commonwealth exercises?

Dr. D. 8 Raju: It is a suggestion
which Shri Indrajit Gupta has made.

Shri Indrajit Gupta: Nol my sug-
gestion; everybody wanis to know
what you are doing. You have gone
sailing with Pakistani and British
shipa.

Dr. D. S. Raju: The suggestion will
be considered.

Shri Ravindra Varma said that he
has read in some papers that Indo-
nesia has seny two submarines for
the help of Pakistan. I do not know
how fap it is correct. We will try to
make further enquiries and check it
up. It is possible. Everybody knows
the intensiong of Indonesia, China
and Pakistan. They are trying to seize
every opportunity to humble India, to
humiliate India, to weaken Indla. So,
one need not be surprised if they are
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sending their submarines or other
naval craft to the help of Pakistan, It
is possible,

Shrimati Sharda Mukerjee has said
that our thinking has been very rigid.
Perhaps, it is partly, right. But priori-
ties have got to be given and, as I
have said, air force and army have
the top priority. because they serve
our immediate needs. It takes a long
time to develop a gtrong navy and
anything might happen in the mean-

while. So, we cannot wait till the
navy is developed. We must con-
centrate al] our resources on most

urgently needed things. Air force is
very important. If we have got a
very powerful air force with all soph-
isticated acroplanes we can  detroy
any invading fleet very easily before
they reach our shores. Also, our
shore-based artillery guns can destroy
them before they land on the shores.
All these things are possible. Even
it they land on any of our beaches,
our land forces can effectively meet
them,

We must remember the famous
speech of Sir Winston Churchill, He
made g very famous speech in which
he said: we will fight our enemies on
the beaches; we will fight them on
the land, on the hills, on the dales
and the streets of London. This is
what he said. It ig thig famous speech
which inspireq the whole British
nation and even the European coun-
tries to fight the enemy.

1 think I have covered all the points.
1 have no objection to mccept the Re-
golution of Shri Raghunath Singh pro-
vided he delete the word “imme-
diate”, because we are trying to do
what he expects ug to do, what he
hopes us to do, to develop these
things. We accept the Resolution with
that proviso,

st T fag - 0w, & avwTe W
TaTE AT fe pmAr A e e ¥
w7 OF THEgA =TT fear o T
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¢ | TA¥ gTq aTY ¥ &7 THe UAe ITH
T T A IATLZATE | AW GTATHE
wa R g Afea wafs aoe
q& weT #t wfrere w oy g av &
I g we R ag g wivEe
e A & & ot 27 ofr Y T wemE
g s ge At Ak ad Wt
g e ot & o A gedt A e
f ot % aeat & o W w1 ofeda
A R G AT A @A AT g
A A AT §, a7 i & ani
77 7 §, WERIE ¥ X mwewm g,
4 OTF dMTA ¥ A FEEAT Y IAE
aTIRT FTET A0 &, Favarar s o o
a7 w41 & 37 97 g fmrcwTan arfgg
FA15Z AqA9 UAFTATET WY TET A%
T &, 7afE gara wg AW A0E B
A AT EAAr A amr W ANy A
g% IHF 4 ¥ N g7 | A&7 amh
ot & w1 fr &7 g9 sdfarh dew gz
foma 1 .

Shri Ravindra Varma: I did not
say “All of them were"; 1 szad,
*some”, perhaps.

sit gara feg ¥ afer &' 3a%1
favare fraran g fs & 9% qmq |9
A1z 7 781 97, UF G2 AF Az FATT OH
dxq KAz wTTETAT)

Shri Ravindra Varma: Perhaps 1
was agware of the sources.

st TgaTe fag T o o aw
o=d1 1 WA | A OF THT iAW
Az £77 & A1 T Ay afaw dfqw
71 §, AETOET AT A A &Y aw AW
HI7AT A A T TAT R R

g% wxew : a7 faege fafaes
dRTaz R §
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shgogrre g ¢ e A1 fafe

ot favgarg quer ot 7 7% 9o
AN & quAT qTA w1 AT 9y qowEr
ot AT GegATE AT § 1 THE A A
@ &, v getfeae wer ge fear g,

e R g |
Mr. Deputy-Speaker: You are
accepting the Resolution with the

omission of the word “immediate".
Dr. D. 5. Raju: Yes, Sir.

Mr. Deputy-Speaker: Does Shri
Shree Narayan Dag presy his amend-
ment?

Shri Shree Narayan Das: No Sir;
I do not press my amendment.

Mr, Deputy-Speaker: Has he the
leave of the House to withdraw is
amendment?

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: The question

“This House is of opinion that
steps be tlaken to develop and
modernise Indian Navy in order to
make it effective.”

The motion was adopted.

16.48 hrs,

RESOLUTION RE: OIL INDUSTRY

Shri Vasudevan Nalr (Ambala-
puzha): Sir, I move:—

“This House is of opinion that in
view of the present emergency, the
oil industry should he placed in the
public sector.”

Ag you know, Sir, we have even
before expressed our very clear views
on the necessity of developing the of!
industry entirely and wholly in the
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publicv sector. In theory the Govern-
ment may agree with this position and
we may be reminded about many
paper resolutions also to that effect.
Maybe. the ruling party will claim
that they have also stood for the dewve-
lopment of thig vital industry in the
public sector all these years. The
Government may invite my atlention
to the Industrial Policy Resolution
also which was passed by this House.

[ have in my Resolution tried to
draw the attention of the House a®
well as the country to the urgent
necessity of bringing the oil jndustry
in the public sector in view of the re-
eent outbreak of hostilitieg between
India and Pakistan entirely in the
context of the emergency that exists
in this country from 1862 onwards. If
1 may say so, perhaps in a situation
of conflict and war between two coun-
tries, oil means everything. (0Oi] means
such a lot—it is so vital—that unless
we @re assured of continuous and un-
interrupteg supply of petroleum pro-
ducts during the hostilities, during a
war situation, the entlre machinery
may break down. The country can
go to ruin and with all good intentions
the Government may not succeed
in preserving the country’s honour
and in maintaining the sovercigniy of
thig country. So, this problem could
be looked at from this angle. It is
not just a question of self-sufficiency
as far as the oil is concerned. Of
course, that is a problem from the
economic point of view and for a
Government which always claims to
stand for socialism--according to us,
it is just an empty claim—it is very
important that a beginning shoulg be
made as far az strategic industries are
cencerned to develop them as public
property and to bring them under the
control of the Government, Even from
that point of view, this guestion has
a lot of sighificance. There js the
drain on the foreign exchange which
is very badly needed. W¢ know that,
on an average, we were gpending
every year Rs. 100 crores worth of
forelgn exchange for th, import ot
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crude oil and other petroleum piu-
ducts. In spite of the best efforts
made by the Government and per-
haps with all the pressure that they
tried to put on the various companies,
they could not make much headway.
The Minister made a very tall claim—
1 do not know whether jt is a tall vr
a humble claim—in the House that
the cut in foreign exchange for the
import of crude oil was to the extent
of something like Rs. 11'5 crores per
year gs a result of the reduction n
prices and some other steps taken by
the foreign oil companies. Well, thut
is welcome as far as it goes but :t
really does not touch the core of the
problem.

So, from the point of view of sell-
sufficiency and from the poing of view
of saving foreign exchange, this ques-
tion hag a lot of significance. But I
again want to emphasize here the
danger that we are running today and
the risk that we are taking today by
leaving this industry mainly in the
hands of three foreign of] companies,
The Government cannot deny the fact
that as far as the refining capacity ix
concerned, they are only having 20
per cent share and they cannot always
close their eyes to the naked reality
that as far as distribution is concern-
ed, they are only having something
like 17 per cent. So, the major part
in the refining and in the distribution
of this oll and oil produrcts still remain
in the hands of foreign oil companies.

Of course, the foreign companies
have a background. It is not as if
they are just foreign companies. They
have their roo's very deep in a past
which is not at all creditable to them
and they are tied so much with coun-
trics and Governments and forces
which are inimical to the interests of
this country. ‘That is the most impor-
tant point. That shoulg be kept in
mind. These companies are American
and British companies and we know
what is the attitude of these Govern-
ments as far as the conflict between
India and Pakistan iz concerned.
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Even this morning there was a lot of
heat generated in this House on the
question of banning of the expory of
very vital military hardware from
Britain to India by the UK. Govern-
ment. We had given our orders to
many private companies. They were
bound to supply these to us, but the
Government intervened; the Govern-
ment has its own interests; they have
their own considerations and we
could find that almost 75 per cent of
the supplies had not come to us during
these very difficult days. Think of
the situation if the Government of
UK. or the Government of the U".S.A,
bring their influence on these oil com-
panies at a time when we are locked
up with Pakistan.
imagine a situation, a wery serious
situation, that will develop as a result
of some pressure put by these Gow-
craments on the oil corpanies. The
oil companics themselves are not very
happy with us; actually they have
their own grudge; they were protest-
ing against many other steps taken by
the Government, even though the
steps are very half-hearted, halting
and reluctant; even such steps taken
by the Congress Government! were 8o
much detested and disliked by the oil
companies. So, they themselves are
not at all in love with Mr. Humayun
Kabir; they are not in love with this
Government.  Together with that, at
the time of the conflict, if a Govern-
mental pressure is also put on these
companies, I am =ure this Govern-
ment will have to face a lol of trouble,
I do not really understand the reason
why, even today, affer all these
legsons, after (hin hitter experience,
after sceing the experience of many
other enuntries in the world many
developing countries. newly indepen-
dent countries—I think Mr. Humayun
Kabir has taken pains to know at
least some of the oil politics in the
world during the last few centuries,
what all the oll kings have done, how
they have intervened in shaping the
politics of several countries: T am sure
he has some knowledge of all these
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things—this Government is still sleep-
ing over this problem. [ do not un-
derstand vghy this Government is pat-
ting the country to a lot of risk. I
may tell the Government and the
Minister that perhaps they will have
to answer before the people of this
country some time when the vital in-
terests of this country will be at stake
as a result of & policy followed, a
palicy that is not in the national in-
terest of this country. Whatever the
claims of the Governmcnt may be,
our charge even today, even at this
stage, against the Governmoent is that
they are not prepared to follow a real
national polley as far as oil industry
is concerned, a policy that will sustain
us, that will make us self-sufficient,
that will help us to stand on our own
legs in whatever contingency we are
put. This is our maln charge agalnst
the policy of this Government.

We know what happened even in a
normal situation before the outbreak
of hostilities when the Government
wanted thes: oil companies to reflne
the crude oil importeq from the
Soviet Union and as a result of which
what great difficulties our people haa

to suffer. We have seen queues even
for kerosene oil imported from
USSR.....

Mr. Deputy-Speaker: Will the hon.
member take some more tlme?

Shri Vasudevan Nalr: Yes,

Mr. Depaty-Speaker: Then he may
continue nexy time.

17 hrs

The Lok Sabha then adjourned
Eleven of the Clock on  Monday,
November 29, 1985/Agrahayana 8,
1887 (Saka).
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